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LOK SABHA
Wednesday, a1st November, 1956

The Lok Sabha met at Eleven of the Clock
(MR. SPBAKER tn the Chasr)
a ORAL ANSWERS TO QUESTIONS

Demarcation of Boundaries in
. Punjab

+
Shri Bansal :
“244. { ShriRam Krishan1

® Will the Minister of Home Affairs
%e pleased to state whether any steps
have been taken to demarcate the boun-
daries of the two regions of the Punjab
consequent upon the amendment of the
Constitution, providing for, tnter
alia, the formation of two regions in that
State ?

The Minister in the Ministry of
Home Affairs (Shri Datar) : A con-
ference was convened by the Minister of
Home Affairs recently of the Chief Minis-
ters of the former States of Punjab and
PEPSU and representatives of other in-
terests copcerned, to discuss this matter.
The conference appointed a Committee of
8ix to go into the question. The Committee
has since submitted its report. The mat-
ter is under consideration.

Shri Bansal: Inasmuch as deli-
mitation of constituencies is going on
at present how long will Government
take to decide this question of demarca-
tion of boundaries betwcen the two re-
gions ?

Shri Datar: Government will not
take long, it will come to a decision
as early as possible.

Shri Bansal: In the report, what is
the suggestion of the committec as to
what should be the ultimate unit which
will be taken in to account for demarcat-
in? the boundaries, namely, whether it
will be the village, the thana or the teshil
or the district?

Shri Datar: The rt has dealt
with this question, but it will be ture
to discuss this or to disclose it atéhis stage,
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Shri Heda : Are Government aware
of the fact that because of the delay of
this work, not only the delimitation of
Punjab but the delimitation in other States
like Andhra Pradesh is also being delayed;
and if so, may I know what steps Govern-
ment are taking?

Shri Datar: This matter relates to
Punjab, and attempts are being made to
come to a decision as early as possible.
So far as the other States are concerned,
I am not aware of what the hon. Member
has stated.

Shri Bansal: Is the hon. Minister
aware that the Delimitation Commission
cannot issue the final delimitation until
the delimitation in respect of all the States
is ready? And that is what Mr. Heda
tried to point out, that in asmuch as the
Punjab declimitation is_being delayed on
account of this demarcation,the Commission
cannot publish the delimitation of cors-
tituencies order in any other State,

Shri Datar: Government will take
this matter into consideration in com-
ing to a decision on the Punjab questior.

Shri B.S. Murthy: May I know
whether the hon. Minister is aware that
the different States are not able to come
to an agreement because they do not know
whether to take a village or a tehst] as the
unit of compromise? Therefore is it
not better that the Centre fixes either the
village or the tehsil, as the unit, so that the
agreement will be easier?

Shri Datar: May I point out that
this relates to the Punjab only where
these two regions are to be established ?
It does not relate to other States as such.
But Government are taking & decision
as early as possible on what the hon, Mem-
ber had just suggested.

Sardar Hukam Singh: It has been
suggested that the Delimitation Commis-
sion shall announce its decision so far as
all States are concerned simultaneously
and at one time. ‘Therefore, the demarca-
tion of one region would affect the deli-
mitation of other States as well. It is
therefore necessary that the delimitation
of Punjab also should be expedited, as
the delimitation of other States has to be
done. In the circumstances, does the
Government realise the desirability of
coming to an early decision, because the De=
limitation Commission has expressed that
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it would not wait further now for the an-
nouncement of the decision — and if
their decision is announced, and after-
wards this announcement is made about
the demarcation of the regions, that might
adversely affect the hopes that had arisen
in these two regions?

Shri Datar: Government are fully
aware of the need to come to an early de-
cision on this question,

Steamer Service to Laccadive
Islands

+
246 Shri Nett ur P. Damodaran:
246, Shri T. B. Vittal Rao:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to gtarred Question No. 533 on the 31st
July, 1956 and state :

(a) whether the arrangements for run-
ning of a direct steamer service between
the mainland and the Laccadive Islands
have since been finalised ;

(b) if not, the reasons thereof ;

(c) whentheserviceislikely tobestarted;
and

(d) what will be the frequency of the
same ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a)
Not yet.

(b) The offer received from one Shipping
Company is still under consideraton.

(c) As soon as the negotiations are
finalised.

(d) It is proposed to charter a vessel
for 11 days in a month, for a round journey
of the Islands during fair season of 8
months in a year (i.e., October to May).

Shri Nettur P. Damodaran: In
view of the backwardness of the Islands
which have now come under the Central
control, and the growing demand for a
steamer service connecting the mainland
and the Islands of Laccadive and Amin-
divi,will Government see that the steamer
service isstarted with the least amount of
delay ?

Shr Datar: Yes, Government are
aware of this and are anxious to start
it as early as possible,

Shri Nettur P. Damodaran : Which
are the Islands that wil be served by the
proposed steamer service?

Shri Datar: All the ten Islands will
be served — there are, in all, nineteen
Islands of which ten are inhabited —
and the idea is to take it every month to
all these Islands.
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Backward Classes
Organisation

J Shri Gidwani :
*247.{Shri M.R. Krishna:

E velvetcn

Willthe Minister of Home A&airs
be pleased to state :

(a) whether the Government of India
propose to set up a Central Evaluation
Organisation to audit the achievements
in the work or the advancement of Back-
ward Classes;

(l?) what will be the nature of the or-
ganisation ; and

(c) what will be its functions?

The Minister in the Ministry of
Home Affairs (Shri Datar): A state-
ment is laid on the Table of the House.
[See Appendix II, annexure No. 16].

_ Shri Gidwani: In the statement
it 18 stated that the organisation will
consist of onc Officer on Special
Duty at h-adquarters and  sixteen Assis-
tant Commissioners as field officers
at the rate of onc officer on an average
for each State, including the seven Reginnal
Assistant  Commissioners. May I know
what will bz th: annual cxpeaditure
in this set-up?

Shri Datar: That is bzing worked
out now.

Shri Gidwani: In the statement it
is_also said that the principal functions
of the organisation will be to report to
the Ministry of Home Affairs on the
adequacy of the res»urces and personnel
deployed on the various schemes by
state Governments. May I know whether
all the Siates have agreed to implement
the scheme and co-operate fully ?

Shri Datar: This scheme has to
be carried on in co-ordination with the
State Governments, and we are making
grants to the State Governments. There-
fore, they are inclined to have the scheme
implemented, because it would be of
use to them as well,

Shri Gidwani: In the statement
it is further stated that in respect of
schemes which involve public co-opera-
tion, it willbe the function of the organisa-
tion to ensure that such co-operation is
forthcoming in adequate measure. May
I know whether Government have laid
down anv basis for such co-operation—-
any scheme or any method ?

Shri Datar: Thatis what the Govern-
ment are doing in consuliation with the
State  Governments, A number of
schemes are to be carried on by State
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Governments on their own initiative or
as C:ntral Govarnm:nt sponsored schemss.
Therefore, certain  principles are being
evolved on the basis of which this new
scheme will work.

Shrli Gidwani: What about public
co-operation ? .

Shri Datar: The ques:ion of public
co-operation will also arise, and there
this officer as also th: field officers will
be of use tothe State Govermment in
the implementation of this.

Shri N. R. Muniswamy: May I
know the scales of pay fixed for these
field officers ?

Shri Datar: That question is under
consideration; but I may point out
that the payis likely to be the same as
that of an  Assistant Commissioner,
because they are to be on the sam: foot-
ing. .

Shri B. S. Murthy: May I know
whether there will be R:gional Commit-
tees or State Committees to assist these
field officars to secure public co-opera-
tion?

Shri Datar: The ficld officer will
deal more directly with the State Gvern-
ments  and their officers. It is for the
State Grvernments to have these commit-
tees wherever they are not there already.,

French Currency

L]
*250. Shri Krishnacharya Joshi:
Will ch: Miaister of Finance be pleased
to state:

(a) whether French currency used
in the f{rm:r Freach India es.ablish-
mznis has bzean completely withdrawn .
and

(b) thztotal valae of Indian currency
iss1ed in exchange of French carrency
up to th: 31st October, 1956 ?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Yes, Sir.

(b) Rs. 37,14,809,

Shrl Krishnacharya Joshi: May
I know the toal amdunt of French
currency withdrawn?

Shri B. R. .Bhagat: The total
cucre 1cy withdraw.a was Rs. 37,58,108,° ,

Shrl Krishnacharya Joshi: May I
kno v whether small (oi .8 have also been
withdrawn or whether they contiiuz?

Shri B. R. Bhagat : Currercy in-
cludiag co.ns also.

Shri Veeraswamy : May I k ‘ow ho v far
this s themo will help the poor studcts 012
poverty bis’s, irrespective of morit?
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Pott-mutrlc+Merlt Scholarships

Shrit Krishnacha: :
Shri' Jhulan Siaha; 00
lS)hri RD.bhé:
r. Ram Subh Singh:
*351. { Shri anwn’u'a;t g
Shri Gidwani:
' Shri Wodeyar:

LShrl Nettur P. Damodaran:

Will the Minister of Education be
pleased to state:

(a) the Frogrcss made in the imple-
mentgtion of the scheme for the grant
of merit scholarships for post-matricu-
lation study in India; and -

(b) the number of scholarships
awx;rded (State-wise) for the year 1956-
57

The Deputy Minister of Education
(Dr. M. M. Das): (a) Applications have
been invited..

(b) Nonc as yet.

. Shri Krishnacharya Joshi: What
is the total amount provided for these
scholarships ?

. Dr. M. M. Das: The budget provi-
sion for the current ycar 1956-57 for
400 scholarships is Rs.  2,75,000.

Shri Krishnacharya Joshi: May
I know whether any spccial considera-
tion has becn giver to any special class ?

Dr. M. M. Das: The only special
consideration that will be given during
the sclection of the candidates will be
the special provision for the children
of workers for technical courses. o

Shri Veeraswamy: May I know
how far this scheme will help the poor
students on & poverty basis without any
consideration whatsozver regarding
merit ?

Dr. M. M. Das: There are two points
to be considered in giving the scholarship——
poverty and merit; mere poverty will
not be enough.

Shri M. K. Molitra: The matric results
are generally out by May or June.
Will Government be pleased to- state
when they invited the applications for
scholarships ?

Dr. M. M. Das: This scheme of giving
schnlarships has been initiated only in  the
current year. The scholirship were sanc-
tioned late and the last date of receipt of the
applications by thc C ntral Government
from the State Governments is 17th
Deccember,  1956.
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Shri M. K. Molitra: I asked when
the apolicarions were invited.

Dr. M. M. Das: The applications
werg invited on the 11th September,
1946,

Shri B. S. Murthy: May I know
how and who will decide the question
of n;crit? Will there be a new examina-
tion

Dr. M. M. Das: The merit will be
decided from the university examination
results,

Shri Nettur P. Damodaran: May
I know whether any quota is reserved
for Scheduled Classes and Backward
Classes in the macter of these scholarships ?

Dr. M. M. Das: There is a separate
scholarsip for the Scheduled and
Backward  Classes.

Shri Gidwani: What will be the
method of selection ?

Dr. M. M. Das: The scholarships
8re to be given on a population basis to
cach State. That particular State Govern-
ment will collect and co-ordinate
all the applications and will secnd three
tims  the number of scholarships al-
lotted to that particular State, to the
Central Government. The Central
Go_vernm?nt will constitute 8 committee
which will make the final selection,

. ShriHeda: The question ‘s whether
in the final analysis, it will be the merit
of the scholars that will count or the
discrcrion  of the officers  of the com-
mittee? -

. Dr. M. M. Das: There is no discre-
tion. If the father or the guardiap of the
student s rich or has a decent income,
the student isnot eligible for this scholar-
ship; in that case, he will get a certificate
fxr-orjn the Government that he is 8 good
stugdent.

sl wwRegafe amp ;- oww &

W FAT § 6 IAT e & < oy
frit ¥ ezizm ® o ewche
fag T & W} &Tw AR ¥ fegd-myarer
¥ wrew W, wits & wwh § f
ITHY Wi ewrerfw W i @ &7
Dr.M. M. Das: Sofaras U.P.is con-
cerned, the scholarships will be distri-
buted according to the population of U.P.

We will receive the applications from the
U.P. Government. PP
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Nefa Nm-’?ﬂnt Factory

Shﬂ R. P. Garg:
*354. 9 Shri Bishwa Nath Roy :

Will the Minister of Heavy Indus-
tries be pleased to state :

(a) the total outﬁxt of Nefanagar News-
print Factory in Madhya Pradesh during

1955-56 ;

(b) the time by which the factory will
go into full production, if it has not done
so already;

(c) the time by which India will be
self-sufficient in the production of news-
print keeping in view the increase in
demand due to spread of literacy in the
country ; and

(d) the quantity and gouality of news-
rint imported from foreign countries
?Country-wnse) during 1955-56?

The Minister of Heavy Industries
(Shri M. M. Shah): (a) 3,655 tons.

(b) Production has already reached the
optimium level of 60 tons per day under
present conditions and according to the
capacity of machinery and equipment,
It is expected that with the completion of
certain readjustments to the pulp plant in
the course of the next year, product.on
may reach the level of 100 tons per day,
f.e., 30,000 tons per annum.

(c) and (d). A statement giving quan-
tity of newspr.nt .mported (country-wise)
during the year 195-56 18 placed on the
Table of the House [See Appendix II,
annexure No. 17]. As regards quality,
newsprint manufactured from mechanical
wood pulp containing not less than 70
per cent. of the fibre contents is generally
mmported.  Our annual requirement of
newsprint is about 80 to 90 thousand tons
at present and is expected to rise to
1,20,000 tO 1,40,00G tons by 1960-61. The
National Industrial Development Cor-
poration is, therefore, going to put up a
newsprint plantat Shakarnagar(Hyderabad)
with an annual capacity of 30,000 tons.
Further steps are being taken to create
additional capacity to meet the country’s
requirements.

ShriR. P. Garg: May I know whether
there has been any increase in the pro-
duction per month of the Nepanagar Fac-
tory as compared to last year ?

Shri M. M. Shah : Yes ; last year the
capacity was 3,655 tons, s.e., I2 tons
per day ; now it is 60 tons per day.

ShriR. P. Garg: What is the total
{:mign extc_hange in:hn t(l;lfe Government
as spent for the import of newsprint to
meet the neceds of the oountry?p
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Shri M. M. Shah : Rs. 6,65,00,000 in
1956.

off www a7 ant § g =i
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Shri P. C. Bose: May I know whe-
ther any investigation has been made to
find out where the raw materials required
for the manufacture of paper such as bam-
boos and varieties of grass etc, are avaliable
in the country ?

Shri M. M. Shah: A committee has
been appointed under the chairmanship
of the Inspector-General of Forests al-
ready and their report is awaited. As far
as newsprint is concerned, the new process
found in Germany is for its manufacture
from bagasse.

.Shri T. S. A. Chettiar : In order to
make the country self-sufficient in news-
print, some plants will have to be started
elsewhere. Is there any proposal to have
any plant in Bawanisagar in Madras State ?

Shri M. M. Shah: For the present,
I have indicated that one factory is going
to be set up at Shakarnagar. The 1ocations
for other plants have not been seiected.

* Shri Velayudhan : May I know
whether any investigation or research is
undertaken in the T.C. State with regard
to the availability of raw materials for the
newspaper industry ?

Shri M. M. Shah : I have said that the
committee under the chairmanship of the
Inspector-General of Forests is reviewing
the whole thing including raw material
in Travancore-Cochin State. Their re-
port will be placed before the House within
the next three months.

Shri Heda: May I know whether the
plant at Shakarnagar willbein the pri-
vate sector or in the public sector?
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Shri M. M. Shah: The National In-
dustrial Development Corporation is a
private limited company of the Government
of India. This will be therefore in the
public sector.

Seminar on the Blind

*355. Dr. Ram Subhag Singh : Will
the Minister of Education be pleased
to state :

(a) whether Government have re-
ceived the recommendations of the
Seminar on the Blind heid at Mus-
soorie in September, 1956; and

(b) if so, whether Government have
considered and accepted their recom-
mendations ?

The De{uty Minister of Education
(Dr. K. L. Stiimsl): (a) Yes, Sir.

(b) The recommendations are under
consideration.

i Aamt € e

" sit W T

A9 1 o frfir foret
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foredardr T qoeY WY § 1 e o,
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Shri B.¥S. Murthy: I request that
the English answer may be read.

Mr. Sgeaker : The Minister may read
the English answer also.

Shri Da tar: The implementation of the’
suggestion made by the Centra! Govern-
ment to the State Governments for placing
plaques in jails for commemorating the
sacrifices made by the national leaders of
the Freedom Movement is the responsi-
bility of the ®State Governments. The
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information asked for is, however, being
collected from them and will be laid on
the Table of the House in due course.
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West German T:chnlcnl Assistance
*258 { Shri S.C. Samanta:
" L Shri Shree Narayan Das:

Will the Minister of Education
be pleased to state:

(a) the nature of Technical Assist-
ance offered bf' the Government of the
Federal Republic of Germany during the
Prime Minister’s visit to that country
in July, 1956 ;

(b) whether the terms of scholar-
ships offsred by West G:rmany to Indian
studznts for t2:1aical training there have
since been finalised ;

(c) if so, the numbsr of studsnts J se-
lected already ; and

(d) the number of applications received
for these scholarships?

The uty Minister of Education
g:r. M. Das): (a) The Federal

vernment of West Germany have off-
ered assistance in the establishment of
a technological 1nstitute in India. Several
offers of scholarshi%n totalling 812 for the
training of Indians have also been received
from the Federal Government and orher
Organizations 1n  Germany.

(b) Not yet.
(¢) and (d). Do not arfse at this stage.
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Shri S. C. Samanta : MayI know who
sclect these students for enjoying these
scholarships ?

Dr. M. M. Das : The details of these
scholarships have yet to be determined.

Shri S. C. Samanta: May [ know
whether the External Affairs Ministry and
the Education Ministry will form a joint
selection body ?

Dr. M. M. Das: That would bé de-
termined afterwards. The present posi~
tion, I may explain to the hon. Member.
The Prime Minister accepted the offers
that had been made by the German Fed-
eral Government and some other insti-
tutions in Germany and suggested that
a German Technical Mission may come
to India and discuss the various details
of the institute which may be set up and
the scholarships. That Technical Mission
has come and discussion 1s going on bet-
ween the German Technical Mission and
the Sponsoring Committee that has been
set up by the Government of India.

Shri S, C. Samanta: May I know
whether advertisements are duly made
before calling the candidates to apply?

Dr. M. M. Das: That is generally
done. But, so fll: as these scholarships
are concerned, it is too premature now.

Shri T. S. A. Chettiar : Is there any
proposal to us: the tecanical assistance for
the establishment of one of the higher
technical institutes in ~ India?

Dr. M. M. Das: Yes, Sir.

Shri T. S. A. Chettiar : If so, in what
region ?

Dr. M. M. Dass : The region is yet to
be determined.

Shri Keshavaiengar: May we know
the courses for which the selection will
be made ?

Dr. M. M. Das: I have said that the
German Technical Mission has arrived
and discussions are taking place between
the Technical Mission and the Sponsor-
ing Committee set up by the Government
of India.

Primary Teachers

+
Shri Gidwani:
Shri N. B. Chowdhury:
Shri D. C. Sharma:
*289. { Shri Shivananjappa:
i Shri Shree Narayan Das:
Shri A. K. Gopalan:
Shri A. M. Thomas:

Will the Minister of Education be
pleased to state:

(a) how far the States have respon-
ded to the request of Government to fix
the minimum remuneration of Primary
school teachers; and

(b) the amount of grnnts Governmena
propose to give to the States in this regard
during the financial year 1956-57?
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The Deputy Minister of Education
(Dr. K. L. Shrimall): (a) The Govern-
ments of 15 States (Andhra, Assam, Bihar,
Hyderabad, Madras, Orissa, Punjab, Travane
core-Cochin, West Bengal,  Saurashtra,
Bo ibay, Bhopal, Madhya Bharat, Madhya
Pradesh and Vindhya Pradesh) agreed to
increase salary scales.

. (b) The Government of India will bear
in 1956-57 50% of the additional expendi-
ture involved.

Shri Gidwani: What will be the
scales ?

Dr. K. L. Shrimali: The grades will
differ from State to State. We had sugges-
ted that the minimum salary for an untrained
teacher should be Rs. 40 and for a trained
teacher Rs. so. But, the grades differ from
State to State. They have to take into
account the local conditions.

Shri Gidwani: May 1 know whether
any minimum salary has been fixed ?

Dr. K. L. Shrimali: As I said, we
had recommended. We cannot fix the pay
scales for the State Governments. We
had made recommendations. Most of
the State Governments have accepted, ex-
cept two or three: Andhra,—— Bihar,
Orissa and U.P. where the minimum
is still lower than Rs. 40/-.

Shri A. M. Thomas: The hon.
Minister mentioned Travancore-Cochin as
o'e of the States which have accepted the
recommendation. But, my information
is that that Government has not acted on the
recommendation of the Central Government
and increased the salary to the minimum
that had been fixed by the Central Govern-
ment. May I enquir: what is the difficulty
in accepting the recommendation of the
Central Government especially when Tra-
vancore-Cochin is under the control of the
Central Government now ?

Dr. K. L. Shrimali: The position is
this. We have said that we will meet only
50 per cent of the increased expenditure,
‘The remaining 5o per cent is to be found
by the State Governments. If the State
Governments have not been able to raise
addittonal resources or make the necessary
internal adjustments, naturally they ca-not
accept the recommendations of the Central
Government.

Shri K. P. Tripathi: May I know
why the Government suggested that the
minimum should be Rs. 40 while even five
years ago or even earlier the Pay Commi-
ssion said that the minimum salary skould be
at Jleast Rs. 55?2

Dr. K. L. Shrimali: We have to take
into account the acutal conditions as they
prevail. Even now, in spite of our efforts,
we have not been able to raise it to Rs, 4o.

Shri Sadhan Gupta: May I know
whether this sum of Rs. 40 or so is inclusive
of all allowances and if not, what allowances
are envisaged ? ‘
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Dr. K. L. Shrimali: No, Sir. It 1®
not inclusive of allowances. It is the basi€
sal

Shri Sadhan Gupta: What are the
allowances envisaged ?

Mr. Speaker: There are other
allowances.

Shri Ramachandra Reddi: What is
the additional expe diture in increasing
the scales of pay?

Dr. K. L. Shrimali: The total ex-
Endxturc, it is estimted, will come to

. 3 crores which the Central Govern
ment will have to contribute.

Shrimati Kamlendu Mati Shah:
Is this sum of Rs. 40 per month exclusive
of the hill allowance in a place like the
Tehri-Garhwal State ?

Dr. K. L. Shrimatit This sum of
Rs. 40 is the basic salary. It encludes allow-
ances. '

Cement Distribution
+

260, J Shri Ram Krishan:
* \ Pandit D. N, Tiwary:

Will the Minister of Heavy Industries
be pleased to state:

(a) whether there has been any im-
provement in the proper distribution of
cement since Government took over the
cement business;

(b) whether it is a fact that the free-
sale (at gate) of cement upto a certain Jimit
enjoyed by cement manufacturers has been
stopped: and

(c) if so, (1) the reasons thereof and
(2) the quantity of ccment thus released
for public sale?

The Minister of Heavy Industries
(Shri M. M. Shah): (a) Yes, Sir.

() Yes, Sir.

(c) (1) In the interest of proper control
over distzibution, sale of cement without
permits at the. gate of cement factories has
been stopped; (2) even before the stoppage
of this practice, gate sales were limited to a
very few factories, and the quantities thus
saved, though smal'l have gone into the Gen-
eral Allocations.

Shri Ram Krishan: May I know
whether the Government propose to abolish
the presen: agency system of producer?

Shri M. M. Shah: It has already been
taken over by the State Trading Corporation,
g'h'?' are working only as agents of the

LT, C.

Shri K. P. Tripathi: May I know whe-
ther the State of Assam has been included in
the pool system or it is still  excluded?
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Shrl M. M. Shah: It will come into
the full pool by the end of December,
1956. For the next few months it will
pay about Rs. 15 extra in View of
river transport charges.

Dr. Ram Subhag Singh: In reply to
part (a) of the question, the hon. Mumster
said, yes. May I know what is the basis
on which this reply was given?

Shri M. M. Shah: Firstly. we have
been able to rationalise cross transport
movements that were taking place. As such,
naturally, when the question was asked
whether there has been any improvement in
the distribution of cemen:, obviously, this
is some improvement that has taken place.
Another thing is, Government is able to
praperly contol all the allocations which
are on priority basis. These are two obv.ous
improvements that have taken place.

Dr. Ram Subhag Singh ¢ May I know
whether the Minister is aware that at no
ptace in India cement is availabe to the real
consumer and if 8o, whether the Government
will take any action in this regard?

Shri M. M. Shah: We are not aware
of this. Of course. it is true thar the
a/a'abilit * ot cement is  rather difficult
these days. We are trying to import about 7
lakh tons to meet as much of the demand
of the public as possible.

Dr. Ram Subhag Singh: That is
why I asked on what basis thig reply is given.
It 1s said h:re that there has been an im-
orovement in the distribution of cement
since the Government took over this work.
Actuslly, there has not been any improve-
ment. Later on, the Minister says, we are
going to import 7 lakh tons. Why are
such replies given on the floor of the House ?
Bvery day this is happening.

Shri M. M. Shah: The reply is fact-
ually correct and substantially so. The
improvement i3 on the past distribution.
Naturally availability both due to increased
indigenous production and  import has
improved and also the system of distribution
has at the moment improved.

Dr. Ram Saubhag Singh: The hon.
Minister said about past distribution.
Wherever there is a cement factory, the con-
sumers of that arca used to buy cement at

te sales. These consumers have been

hit. Then it is said that there has been

improvement over the past distribution sys-
tem.

Shri M. M. Shah: May I submit
that the word ‘gate-sale, is not properly
understood ? Gate-sale never meant that the
local consumers buy at the gate of the fac-
tory. Gate-sale was allowed of one or two
bags, nor exceeding § per cent or less of the
tois ., roduction for small purposes.
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Actually, when it came to the notice of the
Government that these very small sales,
insignificant sales were being misused, we
have stopped it.

Mr. Speaker: May I suggest to hon.
Ministers and Members that whenever a
question arises with respect to which there
are differences and the actual work orworking
of a particular measure or article distributed,
soon after the Question Hour is over, the
hon. Ministers may fix up some time so that
hon. Members may go and make certain
representations to them in which case we
will avoid a lot of time being take: 01 the
floor of the House on these questions. Of

" course, this is subject to the convenience of

the Ministers. Members independently
also can go.

Shri M. M, Shah : I welcome the
;\:ggesion andjwouldJbe glad to meet Mem-
rs.

Mr.JSpeaker: They may say: “We
wish to have a half an hour discussion.”

Even in the evening I will mect Members
of Parliament.

. Kutub Minar

*261.JShri B. D. Pande: Will the
Minister of Education be pleased to state:

(a) whether it is a fact that the passage
leading to the top of the Kutub Minar
tower is too dark and dingy; and

(b) if so, whether there is any proposal
to electrify it?

The Deputy Minister of Education
(Dr. M. M. Das:) (a) No, Sir.§

(b) Does not arise.

Shri B. D. Pande: Do Government
know that at this place pickpockets ply their
nefarious trade and women are molested ?

That is the complaint, and this ought to be
checked. *

Dr. M. M. Dast Up till now we have
not received any complaint either about
molestation of women or pickpockets,

Moreover, there is a police constable sta-
tioned there.

Shri Velayudhan: I< there any pro-
posal to electrity % ? There is no need of
complaint for thar.

Dr. M. M. Das: 0.

Shri Velsyudhan: What is the
reason for not eiectrifying 1t?

Dr. M. M. Das: Want of funds.

There is no necessity. For 750 i
been like thar, 750 years it has

Shri B. D Pande: 750 years before
there was no ecctricity. Now, in modern
times we must have clectircity,
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Shri A. M. Thomas: Apart from the
uestion of eletrification, the experience is
t when we climb up there is a suffocating
smell. Cannot at least arrangements be
made to clean the steps?

Dr. M. M. Das: I will look into the
matter,

Sardar Hukam Singh: The fact of
the passage being dusty and dim has also
been refuted or denied. The dust may be
comparative, but nobody should deny that
the passage is dark and dingy as well, and
dirty also. This fact also has been denied
by the Government while our experience
is that everybody finds that it isjdark, dingy
and dirty also.

Dr. M. M. Das: We have got certain
difficulties. If we want to increase the
ventilation, we have to increase the windows.

Sardar Hukam Singh: The first
part of the question is whether the passage
18 dark and dingy, and “No” has been the
answer. I wish to ask the hon. Minister
whether really he refutes this allegation that
the passage is dark and dingy.

Shri A. M. Thomas: And dirty also.

Sardar Hukam Singh: Dirty also,
but the question was whether it was dark
and dingy.

Shri B, S. Murthy: Has the Minister
gone there ?

Dr. M. M. Das: For only ten or twelve
steps in the first floor it is dark and that is
so because we go from light into darkness.

Mr. Speaker: There is no harm if
the hon. Minister goes there again and sees
for himself.

Open-Air Theatre in Delhi

*265. Shri Kajrolkar: Will the
Minister of Education be pleased to
state:

'(:3 whether it is a fact that it is pro-
po to consturct an Open-Air Theatre
in New Delhi;

(b) if so, the siteselected for the pur-
pose and the estimated cost thereof;

(c) the seating capacity of the theatre;

(@) whether its use will be restricted
to officially sponsored functions or it will be
m:lclic? available for non-official functions as
w

The Deputy Minister of Education
(Dr. K. L. Shrimali:): (a )and (b). It is
proposed to improve the Open-Air tre
already constructed at Talkatora Gardens.
. ‘The estimates have not yet been prepared.

(¢) The cxisting theatr¢ has a capacity
e 2,000.1
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(d) The procedure regarding the use of
the theatre will'be decided aftcr:'8 the quesii:n-
of permanentfallotment of land to this
Ministry is settled.y

Shel Kajrolkar: Who will manage
the there and is it proposed to give free
shows of documentary and educational films

for the benefit of the poor residents in that
area ?

. Dr. K, L. Shrimali: All these questions
will be considered after it has been finally-
decided to set up the theatre.

Shri Velayudhan: May I | know
whether anybody was sent abrcad in order
to study the construction of the building for:
this open-air theatre from the Western
models or something like that?

Dr. K. L. Shrimali: Not with &
to the open air theatre, but somcbo;;g;ras

sent abread to study the plans fi i :
sent abr y plans for a National

Shri Veh'yudh-m. May I know how
much expenditue was incurred on sending
this person for seeing some theatres out-
side ?

Dr. K. L. Shrimalit The hon. Mem-
ber is going from open air tothe National.
Theatre.

Mr. Speaker: We are
too far from this question.
Technical Personnel

+

- [ Sardar Akarpuri:
*366."3 Sardar Iqbal Singh:

Will the Minister of Heavy Indus--
tries be pleased to state: i e

straying away

(a) whether there is any proposal to-
compile the date regarding quailfied
technical personnel industry-wise; and'

. (b) if so, the steps taken so far in this-
direction ?

The Minister of Heavy Industries
(Shri M. M. Shabh). (a) and (b).
Yes, Sir; but the detilsof the pro--
posal are still being worked out.

Life Insurance Busine ss

+
Dr. Ram Subhag Singh
*268. {Shrl'rnlddut 8 Singh:

Will the Minister of Finance be pleased
to state:

() the progress of life insurance busi-

ness month by month since its nationalisa-
tion; and

(b) the special meaures taken by Go-
vernment or which are being contemplated’
by them for the expansion of life business
?ngie:? the Life Insurance Corporation of"
n
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The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): (a) and
.(b). The, figures of new Life Insurance
month by month transacted subsequent to
19th Janurary, 1956 are not immediately
available. It may be stated generally that
up to the 31st August, 1956 the business
‘written was more or less level with the busi-
ness written during the conrresponding

riod of the previous year. The total
gcgurcs rclating to the business transacted
during the period 19th Janurary to 3oth
June are, however, available, namely appro-
ximately Rs. 95 crores as compared to about
Rs. 78 crores during the corresponding
peri d of 1955.The business written since 18t
September, 1956 is litely to show a falling
oﬂp due to the dislocation incidental to the
process of integration and reorganisation
in which the various units disappear and
give place to Zonal and Divisional Offices.
The period of transition can now be said
to be .more or less over. We are aiming a
securing business of a type which will not
involve heavy lapses and will be genuine
business. This, as well as other questions
designed to expand life busines in a sound
manner are under active consideration of the
Corporation.

Shri A. M. Thomas: May I enquire
whether it is a fact that almost all the key
posts under Insuranc: Corporation at zonal
and divisional level are  being monopolised
by employees of a particular insurance com-
pany that existed before nationalisation,
and that the insurance business has suffered
because of that, and if so, what steps do
Government propose to take?

Shri M. C. Shah: I could not hear.

Shri A. M. Thomas: May I know
whether the organisational set-up of the
Insurance Corporation at the zonal, divi-
-sional and distict levels is being monopolised
by the employ:es of a particular insurance
company, and if so, whether the cfficiency
of the business has bzen affected thereby,
and ;‘f s?o what steps do Government propose
to take

The Minister of Finance and Iron and
Steel (Shri T, T. Krishnamachari): 1
am afraid the two statements made by my
hon. friend cannot be related as cause and
effect. If the hon. Member wants to
-conv.:y thit information to me, I will take
the in formation.

Shri Velayudhan: May I know whe-

the figure given by the hon. Minister rela-
tes to old business or new business ?

Shri M. C. Shah: The figures are for
new business.

Shri Ramachandra Reddi: May I
know whether the new fixation of scales of
pay and the cancellation of bonus and not
pag’gg compensaton for the cancellation
of bonus is likely to affect the future business
bﬁu?u some dissatisfaction is created in the
.8t
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Shri T. T. Krishnamachari: _ThS
peopic about whom ;9’ question of pa’e’
scales has been raised”are not the peopl
who procure business. But, it is likely tha'
the business of the Corporation itself is
likely to slow down because of a certain

amount of lack of discipline all this agitation
has engendered.

Shri Debeswar Sarmah: Is i'a
fact thatin certain placesd arrangemedis
are not prorerly mace to entertain busire's
all and lerters by Memters of Parliament
to tke Chairman inviting his attention to
this stare of affairs ate not responded to?

Shri T. T. Krishnamachari: I vould
like to telltt.e hon. Member that if he sends
letters to me instead of to the Chairman or
sends copies to me, I willcertainly see that
they are attended to. I willalso look into
the tact whether any letters remain un-
answered. But, so faras the Erst frct is ccn-
cerned, I said that may be ikcidental to tke
fact that the staff position ip the Insurance
Corporation is not really as it ought to be.
Alack of discipline is «videntand it is some-
thing which certainly reflccts on the e fficien-
cy of the Corporation.

Shri Sadhan Gupta: The Minister
has made a statement about 1-ck of disci-
line. The agitation 18 partly over the cuts
in the salary scales, namely,a cut in the
grades and more so over the denial of the
right tobonus which had been practically es-
tablished in the former companics. Is it the
view of the Minister that it is lack of dis-
cipline to agitate for retaining the rights
wﬁich the employecs have won and against
the slashing down of their paysalesand their
right to bonus, considering the factthat.. ..

Mr. Speaker: Are we arguing this
question? What is the question of the
hon. Member ?

Shri T. T. Krishnamachari: Since
the hon. Member has finished his questicn
I will answ-r. The lack or discipline and
the question of making representations in
regard to betterment of pay conditions,
where theyfcel therehas been any diminu-
tion in them or they think even per se there
ought to be a betterment in the conditions,
ar- totally different matters, Even scme
mild agitation can go on. But,lack of dis-
cipline is eertainlys omething different. I
would like to mention to the hon. Members
an instance to which I wasa party. I went
tosee an office in Madras, the Head Office
in Madras. About 11°45 when I went
the staircase was barricaded by about 200
employces and after entering the office
through the lift, all these 200 employees
came out and were shouting slogans from
11-46 in the morr.ing till about 1-05 in the
afternoon. Nobody knows what happened
to their work. If thatis notlack ofdiscipline,
Iam afraid we must find a ne w definition for
the word ‘discipline’.
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1 would al olik: to say that the party to
which my hon. friznd opposite belongs is
the party that is ke ping this lack of disci-
plinc going and growing also.

Shri Sadhan Gupta: Proveit. That
is a lie, Sir.
Mr. Speaker: That ought not to be
said.

Shri T. T. I&rinhnnmncharl:_ Facts
can prove to be lies for the Opposition.

Shri Sadhan Gupta: Prove the facts;
. do not make irresponsible statements.

P. T. O. Concession

+
Shri Bhakt Darshan:
Shri T. B. Vittal Rao:
*270. < Dr. Ram Subhag Singh:
Shri Kajrolkar:
Shri Wodeyar:
Shri Nettur P. Damodaran:

Will the Minister of Home Affairs
be pleased to refer tothe reply given to
Starred Question No. 1604 on the 31st
August, 1956 and state : N

(a) whether the financial implications
involved in the grant of Privilege Ticket
Order facilities to the Central Govern-
medm employces have si 1ce been considered ;
an

(b) it so,the decisionteken ?

The Ministerin the Ministry of Home
Affairs (Shri Datar): (a) and (b). After
taking intoaccount allrelevant considerations
ithas been decided togranttravelcon-
cessions to Central Goverrment employees
in a modified form. A copy of the orders
issued is laid on the Table of the House.
[See Appendix 11, annexure No. 18],

st WO THA g ST WTET AHT-
fara foram mar § wod dwme R F A
wd w7 g fr fm e w4
F1fEl 7 93 %o AT & w7 O W
g I ag o o o FaqT N
gfqur 7t faeit, & arT wEaT
fe g of = @y € § AR W
e ¥ e A ag ara ok § fE
¥ T & QAT AT Tqd woft &
T A wfwwi: fgamas w3,
fegt g o g wfe s
oy duR gfF Id AT o AT @
9 g0 9 § wiag ¥ e s
T gfawr ¥ afaw @@ wrd ?
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Shri Datar : The quesiion is so long
that Iamunable to followit. Willthe hon.
Member kindly split up the question and
ask one by one?

o TR Ggwn fag © qg A aga
#T qa £ |

ot W TE ¢ § gy AT qTEar
g % 7 oF o a8 e T g 5
¥ F7 Yo M Y g8 X forgwT WX
geT ST & ag gfear & s, &
AT g g fF sEewT W weow §
oM sragad oot € & 7

st qraTe ;Yo M F AT @A
A H HIH 9T o 7 qfewr g
Y & wemar e HW ¥ IR foe
Y & 9T § I aga qfewe e

ot Wy T3 . T AR & S
# ag ama o § fF ¥ g w
oY Ixfge & o dre} "«
ol & AT & s aga wfw
g gfr Ao fma @ ¥
WA AT & F9f9T § & o Ho wYo
sdga & gfaur ¥ dfqm & wrdw
W< FaT 5@ 9T o qame g fram
fear mr & 7

& AT T AT & AR F [ATHE
¥ g forddng 9 § WX AT
s @

Shri Velayudhan : May I know wh
there is a change in the rules now issue
aslco;nparcd with the previously existing
rules

Shri Datar : The previously existing
rule was there only for a year or so. It was
considered that travel concessions should
be granted onlysto those persons who desire
to maintain their connection with their
homes and the object was not to give con-
cessions to those who want to go round the
whole of India.

Rehabilitation Finance
Administration

*271. Shri Gidwani : Will the Minis-
ter of Finance be pleased to refer to the
statement laid in fulfilment of the assurance
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given in reply to Starred Question No. 974
on the 19th December, 1955 and state:

(a) the names of members of the Com-
mittee which has been constituted to en-
quire into the working of the Rehabilita-
tion Finance Administration;

. (b) whether the Committee has started
its work; and

(c) ifso, when will it submititsreport ?

The Minister of Revenue and Defence
diture (Shri A. C. Guhs) ¢ (a)

A Committee consisting of representatives
of the Ministry of Finance and the Com-
ptrollerand Auditor-General was appointed.
Subsequently the Comptroller and Auditor
General did not find it possible to let his
nominee work on the Committee. The
Committee therefore now consists of Shri
M.R. Bhide, I.C.S,, Joint Secretary, Minis-

*try of Finance.

(b) Yes, Sir.

(c) The report will be submitted as
early as possible.

Shri Gidwani : What are the terms of
reference of the Committee ?

Shri A. C. Guha : To go through the
procedures and general working of the
administration so that {t may perform its
duty and function efficiently and speedily.

Shri Gidwani : When will the Com-
mittee start work and submit its report ?

ShriA.C.Guha: Ithinkithasstarted
only recently and will submit its report,
as I have said, as carly as possible.

Commissioned Officers

*272. Shri R. P. Garg : Will the
Minister of Defence be pleased to refer
to the reply given to Starred Question
No. 518 on the 31st July, 1956, and state:

(a) whether any selection Board for
recommending non-regular Commisioned
Officers for permanent Commissions has
-gince been set up; and

(b) if not, when it is likely to be cons-
tituted ?

The Dmuty Minister of ‘Defeance
(Sardar jithia) : (a) and (b). The
award of Permanent Commission to non-
regular officers is a subject thatis constantly
under review by the Army Headquarters
and the Government. Those non-regular
officers who satisfy the tests prescribed for
entry into the Permanent &xm.missioned
rank are given such Commissions. These
areregular features of Army administration.

ent do not think it necessary to
establish a special Selection Board for this

purpose.
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Shri R. P. Garg : May I know the
number of non-regular Commissioned
Officers that have been given permanent
Commissions ?

Sardar Majithia : It will not be in
public interests to answer that question.

Shri R. P. Garg : May I know what
have been the criteria for selecting non-
regular Commissioned ©fficers for per-
manent Commissions in the absence of the
Selection Board ?

Sardar Majithia : The criteria have
been, the record of service, their efficiency,
their usefulness and vacancies.

Shri Velayudhan : May I know whe-
ther those Commissioned Officers from the
Bahawalpur State who opted to merge with
the Indian cadre were being given pensions
according to the Indian Army Rules?

Mr. Speaker: Thisrelates tothe Selec-
tion Board and does not relate to pensions.

ShriVelayudhan: It is a selection..

Mr. Speaker : The hon. Member is
asking about pensions.

Shri Velayudhan : Those former
officers of the Bahawalpur State opted to
come into theIndiancadrcand they were
selected here and pension is being granted.

Mr. Speaker : It does not arise out of
this question.

Shri R.P.Garg: May I know whether
some permanent Commissioned Officers
have been prevented from applying for the
emergency recruitment to the [LA.S.?

Sardar Majithia : That question was
already answered in the last Session and I
have already replied that permanent officers
were not allowed to apply.

Ty I & foq fasiaw afafe

*0¥. ot WY I > | W
Fem WA ¢ W, QeNg & aTdifew
N 6T Yot & IAT & v 7 4%
AT Y FIT H 6 :

(%) ®mrer T & FX AT K
aTel ®T FAAT A & o Fagawy
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Preference in Government Services
for Sportsmen

+
277, Shri S. C. Samanta :
Dr. Ram Subhag Singh :

Will the Minister of Education be
pleased to state: .

() whether All-India Counci! of Sports
have recommended to the Ministry that
talents of top ranking cricketers and ~ other
sportsmen should be given preference
in Government services in India;

(b) if 8o, what is the decision of Go-
vernment in the matter ; and
(c) howmany Indian top-ranking sports-
men have been recruited by foeign lv’lgm-
:ent?s because of their quality as sports-
en
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The Deputy Minister of Educatio
(Dr.K. L. Shtrlymlll) : (a) ?*Io, Si: "

(b) Does not arise.

(c) The Government have no informa-
tion,

Shri S. C. Samanta: May I know
whether the Board of Control for Cricket in

India represented to the Government in
this matter ? :

Dr. K. L. Shrimall : The president of
the Board of Control for Cricket in India
has sent a memorandum to the Prime
Ministcr.

Shri S. C. Samanta : May I know
whether Government have any record about
those posts for which they have applied ?

Dr. K. L. Shrimali: Government have
no information; the posting is not readily
available.

ShriS.C.Samanta: I putaquestion
a month back whether this question was
asked from the Board o f Control for Cricket
and such other organisations as to whi
persons have been taken in by foreign

Governments.

Dr. K. L. Shrimali ¢ The position is
that Government has so far no information
how thesecricketersareemployed by foreign
Governments. It will require enormous
time and money to collect that information.
If you think that it is important to collect
the information Government will do so,
but I do respectfully submit thatit requires
considerable time and money, which is
not really necessary.

The Deputy Minister of Defeace
(Sardar Majithia) : May I supplement
that? I can state definitely that mno
foreign Government employs any of these
sportsmen. It is a fact that some Clubs

o offer contracts to somcjof these sports-

men for playing for those Clubs.

Dr. Ram Subhag Singh ;: May I know
whether theseare foreign Clubs which offer
some money to our cricketers ?

Sardar Majithia : Yes, that is what
Isaid. Theyareundercontract,and accor-
ding to the terms of the contract, the Clubs
do offer money to the cricketers and they
go there for completing the contraet.

Dr. Ram SubhagSingh: May Iknow
whether Government will enable Indiam
Clubs to offer such contracts to Indian

cricketers ?

Sardar Majithia : Personally I think
that if some Indian Clubs offer contrasts
to these cricketers, they will accept.
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Buddha’s Memorial
+

Sardar Igbal Singh:
.’”‘{Soﬂhr Akarpuri:
Will the Minister of Education be
pleased to state :

(8) whether any decision has now been
taken regarding the question of finalizing
the design of the memorial proposed to be
erected in New Delhi in connection with
the 2,500th Buddha Parinirvana Jayanti;

(b) if so, the details of the design and
financial aspects of the said memorial;
and

(c) if not, the progress made so far in
this direction ?

The Deputy Minister of Education
(Dr. M. M. Das): (a)to(c). Finaldecisions
have not yet been taken and are likely to be
taken in the next fortnight.

" Sardar Igbal Singh : May I know
whether there is any propo:al under
considertion with the Government .hat
a museum of Buddhist collections will be
erccted in Delhi ?

Dr. M. M. Das : So far as this par-
ticulrr proposil of erecting som: kind
of monument to commemorate the
2scoth Bulddha Parinirvana Jay:nti is
concern:d, thereis no such proposal
under consideration.

Dr. Ram Subhag Singh : Some
months cgo therc was a big meeting at
the site of the memorial, y I know
whether that memorial is going to be
completed or not ?

Dr. M. M. Das: W:havesom: difficul-
ty in choosing or in finding a suitablz plan
or design for the memorial. We just de-
clared an international competition for
having a suitable dzsign, but ths designs
that won th= prizes were not found suitable
by the Worl.:in%l Committee. So we are
trying again to have some suitable designs
from which we will make a selection.

Shri Kasliwal : The hon. Minister
said that the design will be finalised some
time within a fortnight or so, if I understood
him aright. May I know whether he is
going to consult some of the foreign dele-
gations who have come to India in connec-
tion with the Buddha Jayanti celebration
for this purpose?

Dr. M. M. Das : No, Sir.

Dr. Ram Subhag Singh : May | know
whether the site was recommended by the
Working Committee or the Ministry and
on what basis that meeting was held if
tha: memorial is not going to be constructed
of the design has not yet been finalised ?
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Dr. M. M. Das : This is the particular
place. Tt has been decided to erect a monu-
ment in New Dclhi in commemoration
of the 2500th Buddha Jayanti. The founda-
tion stone was probably referred to by the
hon. Member. The foundation stone of
the proposed monument was laid
by the Prim: Minister on 23-5-1956
at an impressive ceremony in
Kushak View in New Delhi. That is the
place. The foundation stone has al-
ready been laid, and now the monument
has to be completed.

Sardar Igbal Singh : May I know
whether any Committee has been formed
for this purpose and may I also know whe-
ther any firm engineers or architects are
also included in our ds=sign ?

Dr. M. M. Das : The dssign has not
yet been selected. When the design
is selected, we will see whether the C. P,
W. D. will construct the building or some
tenders will be called for, So far as the
Committee is concerned, there is no special
committee, but a high-powered committee
has been set up under the chairmanship of
Dr. Radhakrishnan to conduct the whole
business of the Jayanti.

Delimitation Commission

Mr. Sﬁeakcr s Shri D. C. Sharma;
he is not here. Shri Bhagwat Jha Azad;
he is not here. Shri Gurupadaswamy;
he is not here. Shri Gadilingina Gowd;
he too is not here. Doss the hon. Minister
want to answer this ¢ This is a very impor-
tant question and so let the hon. Minister
answer 1t.

Shri D. C. Sharma :

*279 Shri Bhagwat Jha Azad:
Shri M. S. Gurupadaswamy :
| Shri Gadilingana Gowd 1

Will the Minister of Law be pleased to
state:

a) whether the Commissioner for
Delimitation of Constituencies has submit-
ted his report; and

(b) if so, the nature of the report?

The Minister of Law and Minority
Affairs (Shri Biswas) : (a) No, Sir. The
Delimitation, Commission is not required
to submit any report. In accoriance with
sub-szction (2) of section 47 of the States
Reorganisation Act, 1956, it is required to

rrepare  an Order dclimiting the Par-
iamentary :and Assembly Constituencies,
The Order is to be published onlxr:lfter the
Commission completes its work. e work
is still in progress.

(b) Does not arise.
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Dr. Ram Subhag Singh : May I kiow
when this report will be submitted to the
Government ?

Shri Biswes : The Delimitation Com-
mission has pracrically finished the work as
regards all the constituencies except one,
namely, Rajastban, and that will be finished
by the end of this month., It will take about
two days and they have fixed, I believe,
the 20th November to take it up.

Shri A. M. Thomas : May I enquire
by what time would it be possible for the
Delimitation Commission to issue the final

. order regarding the Parliamentary and As-
sembly constitvencies ?

Shri Biswas : As I said, the work has
been nearly finished except as regards
Rajasthan, agd then odds and ends will have
to be looked into, some details will have to
be settled and the order finalised. I believe
it will be available tefore the end of next
month, before the end of December,

Shri Kasliwsl : Previously we under-
stood that the fine! order of the Delimitation
Commission wovld be issued by the 31st
October. It apmears from the answer
given by the hon. Minister that the final
order will be available by the 31st Decem-
ber. May I know whether there is any like-
lihood of delay in the coming elections ?

Shri Biswas : I gave the approximate
date by which the work will be completely
finished and the order will be available.
I am not definjte about it. It may be ear-
lier, but it will not be later than the end of
December, That is what I said. As
to how far it will affect the programme of
clections, that is another matter.

Shri Heda : The hon, Minister staied
that apart from Rajasthan the delimitation
n respect of all other States has been com-
pleted. My enquiries, so far as Telangana
region of Andhra Pradesh is concerned, in-
dicate that the work has not yet been started.

Shri Biswas : I hold in my hand a letter
from the Chairman of the Delimitation
Commission, which I received yesterday.
I am speaking from the information con-
tained in it.

Shri A. M. Thomas : The hon. Minis-
ter stated that it may be earlier than 31st
December. May I enquire whether the
Govefnment has got:any interim report
from the Election Commission as to the
probable dates of the next elections, when
it will be possible for the Election Commis-
sion to arrange the elections?

. Mr, Speaker : That is another ques-
tion,

Shri Biswas : As a matter of fact, all

the authorities concerned are alert and they
“ are taking every pussible step to expedite
matters. It is now merely the Delimitation
Commission but tne Election Commission

21 NOVEMBER 1956

Written Answers 336-

also is doing everything possible. That
is all that I can say and I cannot be more

. Precise at this stage.

Shri Keshavaiengar : If the delimi-
tation work connected with the new
Mysore State has been completed, why is
it that that part is not being published to
enable further steps being taken early ?

Mr, Speaker : The whole order will
be published together.

Shri Biswas : As I said earlier, the law
requires that the order should be pub-
lished regarding all the States and not piece-
meal, not as regards one particular State for
which the work has been  completed.
So in accordance with law my hon. friends
must wait a little.

Shri M. K. Moitra : Sir, May I put
one question ?

. Mr. Speaker : 1he Question Hour
is over, ;

WRITTEN ANSWERS TO QUESTIONS:

King George's Military Schools

*245. Shri Chattopadhyaya : Will
the Minister of Defence be pleased to refer
to the reply given to s Supplementary
raised on Starred Question No. 836 on the
14th December, 1955 and stace.

(a) whether any decision has since been
taken to change the name of the King Geor-
ge’s Military Schools; and

(b) if so, the nature of the decision?
The Minister of Defence Organisa--
tion (Shri Tyagi) : (a) No.
(b) Does not arise.
Strike in C.0.D., Delhi Cnn.tonment

*248. Shri Bahadur Singh : Will the
Minister of Defence be pleased to state:

(a) whether five thousand workers of
the Central Ordnance Depot, Delhi Can-
tonment went on strike during the months
of September and October, 1956;

(b) if so, the cause of the strike;

(c) whether some workers were recent-
ly retrenched from the C.0.D., Delhi
ntt, ; and

(d) if so, their number?

The Minister of Defence Organisa-
tion (Shri Tyagi) : (a) No; but 2,034
workers out of 5,713 workers observed a
sit~down strike for two hours on the 15th
September, 1956.  Besides thuis  strike-

v



337 Written Answers

there was no other strike in C.0.D., Delhi
‘Cantonment during the months of Septem-
ber and October, 1956.

(b) The strike was observed as a protest
‘against the decision of the Government to
retrench surplus civilian employees from
Defence installations,

(c) Yes.

@) s2.
Wind-mills

L 4
<y, ¥249. Shri D, C. Sharma : Will the
Minister of Natural Resources and
‘Scieatific Research be pleased to refer to
the reply given to Unstarred Question

No. 620 on the 13th August, 1956 and state:

() whether detailed surveys of wind
velocities in different localities with re-
ference to local conditions in the Dis-

trict of Kangrs have been carried out;
.and

(b) if so, whether sites for installation
of experimental wind-mills in that Dis-
trict have been selected ?

The Mialster of Natural Resources

{Shri K. D. Malaviya) (a) : Not yet, Sir. °

(b) Does not arise.
Integrity of Public Servants

*252. Shri Dabhi : Will the Minister
-of Home Afiairs be pleased to refe r to
the reply given to Starred Question
No. 403 on the 28th July, 1956 and state:

(a) whether Government have now
‘fimished consi icration of the recommen-
dation of the Planning Commission
that if allegations of dishonesty are made
against public servants in the press the pub-
‘lic servants concerned should be asked to
«clear their names in a Court of Law;

(b) whether any orders have been issued
on the subject; and

. (c) if so, whether a copy of the same
would be laid on the Table?

“The Minister in the Ministry of
Home Affairs (Shri Datar) : (a) to (c).
Orders are cxpected to be issued -in the
rext few wecks and a copy will be laid on
the Table of the House.

Chrome Ore

253. Shri K. S. Rao : Will the Minis-
ter of Natural Resources and Scienti-
fic Research be pleased to state whether
t.here? is short supply of chrome Ore in In-
dia

The Minister of Natural Resources
(Shri K. D. Malaviya): There arec enough
deposits ( 300,000 tons ) to satisfy India’s
needs for many years to come, our current
level of consumption being 8 to 9 thousand
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tons a year. But this mineral is in world
short supply and as it is a very precious
metal we may have to pursue a cautious
policy for export purposes.

Merit Scholarships in Public Schools

%286, Shri Bheekba Bhai : Will the
Minister of Education be pleased to refer
to the reply given to Starred Question
No. 1596 on the 315t August, 1956 and state:

(a) the progress that has been made
80 far in collecting th- figures from State
Govemments regarding merit scholarships
in public schools; and

. (b) whether it is a fact that the screen-
ing tests were held twice and thgicc in some
cases in the Punjab?

The Deputy Minister of Education
(Dr. M. M. Das) : (a) A statement is laid
on the Table of the Lok Sabha. [See
Appendix II, annexure No. 19]. The in-
formation relates to the years 1953, 1954
and 1955.

(b) No, Sir.

L 4

Newspapers in Kerala State

*262. Shri Kamath: Willthe Minister
of Home Affairs be pleased to refer to
the reply given to Unstarred Question
No. 1426 on the 7th September, 1956 and
state

(a) whether the reciprocal arrange-
ments between the Kerala State Transport
Department and the managements of cer-
tain ncwspapers have been terminated;
and

.

(b) if not, the reasons therefor ?

The Minister in the Minis of
Home Affairs (Shri Datar) : (a) and
(b). It has been decided to terminate the
present arrangement. The question of its
replacement by a more equitable one is un-.
dor consideration.

“Bogus” Educational Institutions in
Delhi

Shrimati Tarkeshwari Sinha:
*263. { Shri D. C. Sharma :
| Shri Bheekha Bhai :

Will the Minister of Education be
pleased to state :

(a) the number of “bogus” educational
institutions that have been discovered
in Delhi since Government asked the Police
to go into the antccedents of such institu-
tions; and

(b) the action that has been taken there-
on? .
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The Deputy Minister of Education
(Dr. M. M. Das ) : (a) One.

(b) A cese h~: been registered and is
under invest.gation by the Police,

Foreign Aid .

_*264. Shri L. N. Mishra: Wil( the
Minister of Finance be pleased to state:

(a) the amount of foreign aid received
and promised for execution of the Second
Five Year Plan ; and

(b) the names of countries and or-
ganisations offering such aid?

The Deputy Minister of Finance
(Shri B. R. Bhagat) : (ag Approximately
Rs. 269 crores inclusive of spill-over from
the First Five Year Plan excluding the World
Blank Loans and loan assistance for the steel
plants,

(b) U.S.A. including U. S. private
organisations such as Ford Foundation and
Rockfeller; Canada, Australia, New Zea-
land and Norway.

Refractory Bricks

*267. Shri 8. V. Ramaswamy : Wili
the Minister of Heavy Industries be pleas-
ed to state :

(a) whether there is ary scheme for
making refractory bricks from magnesite
in Salem District (Madras);

(b) if so, whether it is in the private or
public sector;

(c) the requirements of the country for
such bricks for Iron and Steel works and
how they are met today; and

(d) the saving in the cxchange to the
country if the requirements are fully met by
production in our own country ?

The Milnister of Heavy Industries
(Shri M. M. Shah) : (a) Yes, Sir.

(b) By an industrialist,

(c) The present requirements of Iron
and Steel industry for basic refractories
are estimated at 12,000 tons per annum.
The present indigenous pro iu-tion of these
bricks is of the order of 7,000 tons per
annum. The balance of requirements is
met by imports.

(d) There will be a saving of Rs. 38
lakhs, if the balance of requiremests is met
from indigenous sources.

Remission of Tax

*369. Shri V. P. Nayar : Will the
Minister of Home Affairs be pleased to
state:

(a) whether the erstwhile Travancore-
Cochin State Government had received

488 L.S.D.—2
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during September or October 1956, any
memorandum from or on behalf of Jenmi-
karam Kudiyans urging for a cancellation
of back arrears of basic Tax and giving full
ownership of the lands in possession to the
Kudiyans; and

(b) if so0, the action taken thereon ?

The Minister in the Ministry of
Home Affairs (Shri Datar) : (a) and (b).
A memorandum was received, but it was
g?t possible to meet the requests contained

erein.

Small and Large Scale Industries
in Punjab

_*273. Shri D. C. Sharma : Will the
Minsster of Heavy Industries be pleased
to state:

(a) whether the question of starting
some big and small manufacturing indus-
tries in Punjab has been considered and
decision taken thereon on ihe recommenda-
tion of the Punjab State  Govern-
ment; and

(b) if so, the nature of decision ?

The Minister of Heavy Industries
(Shri M. M. Shah) : (a) and (b). A num-
ber of Industrial Schemes included in the
State Second Five Year Plan have been ap-
proved by the Planning Commission. A
tentative provision of Rs. 7'12 crores—
Rs. 1°4 crores for medium and large scale
industrizs and Rs. §°72 crores for village
and cottage industries—has been
made for these schemes and the details of
these schemes will be examined before these
are implemented.

The Nangal Fertiliser-cum-Heavy Watee
ls’roiect is being established in the Public
ector.

Regarding large scale industries, a state-
ment giving details of industries licensed to
be established in Punjab is placed on the
Table of the House. [See Appendix II,
annexure No. 20].

Tribal Stadents

*274. Shri Bheekha Bhai : Will the
Minister of Education be pleased to
state @

(a) whether it is a fact that a number
of tribal students are discouraged for want
of financial assistance from pursuing fur-
ther studies; and

(b) if the answer to part (a) be in ths
affirmative, whether the Central Govern-
ment are considering the relaxation
of the rules in the matter of Central Scho-
larships by providing ad hoc grants to
students below matriculation ?
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The Deputy Minister of Education
(Dr. M. M. Das ) : (a) The Govainme .t
of India have been awarding scholarships
for post-matric studies to all eligible Sche-
duled Tribes candidates. As regards
their primary and secondary education, the
matter concerns the State Governments.

(b) No, Sir.

Synthetic Rice

*276. Shri Kamath : Will the Minis-
ter of Natural Resources and Scien-
tific Research be pleased to refer to the
reply given to Starred Question No. 125
on the 18th July, 1956 and state what fur-
ther progress has been made in the produc-
tion of synthetic rice?

The Minister of Natural Resources
(Shri K. D. Malaviya) : A small experi-
mental-cum-demonstration unit has since
been set up in the Central Food Technolo-
ﬁ;:ql Research Institute, Mysore, and pre-

inary trials are being conducted. Sys-
tematit J:roduction trials will be started
when additional power supply becomes
available.

Rare Manuscripts

Shri Bheekha Bhai :
Shri Wodeyar :

Will the Minister of Education be
pleased to statcs

*280.

(a) whether it is a fact that at a mcet-
ing of the :d hoc Indology Committee held
in June last in New Delhi, it was decided
to publish rarc manuscripts in India; and

(b) the number of rare manuscripts
recetved from the State Governments and
the various institutions and individuals in
the country for this purpose ?

The Deputy Minister of Education
(Dr. M. M, Dis) : (a) Yes, Sir, but th:
publications will only reccive financial
agsistance. They will not be published by
the Indology Committee.

(b) Suggestions have been invited as to
the Manuscripts to be published. Replies
are still awaited.

Council for Non-ferrous Metals

Shri S. C. Samanta:
Dr. Ram Subhag Singh:
| Shri Shivananjappa:

Will the Minister of Heavy Indus-
trles be pleased to state:

*a81.

sa) what steps have been taken to
explore the possibilities of using non-
fer..us m_tals for structural purpos:s
so as to cansevthe country’s resources
cf steel;
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(b) whether it ig a fact that a Develop-
ment Council for non-‘errous metals 'is
prgposcd to be set up so on for the purpose ;
an

(c) if so, when and what Wwill be its
constitution ?

The Minister of Heavy Industries
(Shri M. M. Shah): (aﬁ The possibility
of using aluminium, which is reported
to be the only non-ferrous metal which
can be used for structural purposes and
the extent to which aluminium structurals
can be substituted for stecel structurals
are among the terms of reference to the
Aluminium Committee s¢. up by Govern-
ment. The Committee submitied its
report recently and it is under examination.

(b) and (c). It is pro?ooed to set up a
Development Council for the develop-
ment of the non-ierrous metals industry.
The personnel of the Council and the
functions to be assign_d to itare, however,
yet to be finalised.

History of Indian War of
Independence

Sardar Igbal Singh:
*aa. {Snrdar Akarpuri:

Will the Minister of Education be
pleased to state:

(a) whether a copy of the thesis on
the Indian War of Independence written
by Mr. Kompantscv, a Soviet national,
has since been received; and .

(bzl if 8o, ho v far, it will help in writing
the History of Freedom Movement in
India?

The Deputy Minister of Education
(Dr. M. Das): (a) Yes.

(b) The Thesis, which is in Russian,
has just been received and has not yet
been examined.

Land Revenue System in Kerala
State

175. Shri A. K. Gopalan: Will the
Minister of Home Aff: be pleased to
state:

(a) whether the Kerala State is having
separate land revenie menuals for Tra-
vancore-Cochin and Malabar arca;

(b) if so, what are the main differences
in each area; and

,53 whether Government propose to
introduce a uniform land revenue manual
for the whole of Kerala State ?

The Minister in the Ministry
Home Affairs (Shri Datar): (a) Yes.

(b) The main difference is in the
system of .land tax; in the Malabar area,
tax is levied according to soil classifica-
tion, while in the area comprising the
former Travancore-Cochin Sraie a uni-
form basic tax is levied.

of



343 Written Answers

(c) This qiestion will have to be con-
silared by tie S:ate Gov:rnment after
the unifization of different laws in force
in the State.

Government Employees in Kerala

Shri V. P. Nayar:
177‘1 Shri Punnoose: -

Will the Minister of Home Affairs
be d)leased to refer to the reply given
to Unstarred Question No. 736 on the 17th
August, 1956 and state:

(a) whether it is a fact that before
in‘egration each  department of erst-
while Governments of Travancore and
Cochin States was maintaining an upto
date gradation and senioricy lists;

(b) if so, what was the year of destruc-
tion  prescribed for files containin
details of gradation and seniority in cac
Government; and

(c) whether such files have teen des-
troyed now and if so, under whose orders ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) Yes.

(b) ani (c). Files relating to gradation
and seniority lists are not usually d_stroyed.

Copper
178. Shri Ram Krishan: Will the
Minist :r of Heavy Industries be pleased
to state:

(a) the total requirement of copper
in the country at present;

&b) the total production of copper
in India; and
(c) the total import of nc:)ipper from

foreign countries at present and the value
thereof ?

The Minister of Heavy Industries
(Shri M. M. Shah): (a) About 30,000
tons per annum.

o)
Year : Produc-
tion
(in tons)
1953 . . . . 4,020
1954 . . . 7,161
1955 7,281
1956 (Jan.-Sept.) 5,685
©
Year Quantity  Value of
or wrought wrought
and un- and un-
wrought  wrought
copper copper »
(in tons) (in Rs.)
1953-54 8,256 2,71,05,656
1954-55 . 24,994 8,74,89,032
1955-56 . 18,007 8,71,40,282
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Cantonments

_179. Shri Ram Krishan: Will the
Minister of Defence be pleased to state:

(a) the names of the cantonments in
Pepsu and Punjab; and

(b) the total number of cantonments
to be established during the current year?

The Minister of Defence organisa-
tion (Shri Tyagi): (a) A statement is
laid on the Table of the Lok Sabha. |See
Appendix II, annexure No. 2I).

(b) No  Cantonment is proposed to
be established during the current year.

Hockey Coaching Schools

.180. Shri Ram Krishan: Will the
i\t/llltmuter of Education be pleased to
e:

" (a) whether - Government prorose to
setd up hockey coaching schools in India;
an

(b) if so, the number of such schools
and the venue ttereof ?

The Deputy Minister of Education
(Dr. M. M. Das): (a) At present these
is no proposal.

(b) Does not arise.

Permits For Kashmir

181. Shri Ram Krishan: Will the
Minister of Defence be pleased to state:

(a) the number of persons, who ap-
plied for permits to visit Kashmir during
the year 1956 so far; and

(b) the number of persons who got
permits ?

The Minister of Defence Or| -
tlon (Shri Tyagi): (a) and (b). The
number of persons w! o app.ied for p.r-
mits trom 1-1-56 tO 30-6-56 was 8I1.819.
0Of those, permits were given to 8,455.
Information  for the period 1-7-56 to
31-10-§6 is being collected and will be
pla%ed on the Table of the House when
ready.

Mica and Iron Ore

182. Shri Ram Krishan: Will the
Minister of Natural Resources and
Scientific Research be pleased to state
the total production of Mica and Iron
Ore in India during 1956 so far?

The Mioister of Natural Resourcess
(Shri K. D. Malaviya): Mica: 202,985
Cwts. upto June, 1956 Iron ore : 2,740,300
tons upto August, 1956.
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PFigures for subsequent months have
not yet been received from the Mine
Owners,

Travelling Allowances to Cabinet
Ministers

183. Shri Kamath: Willtte Mini ter
of Home Affairs be pleased to state
the travelling allowarces paid toeach
of gl;e Cabinet Ministers since April 1,
108

The Minister in the Ministry of
Home Affairs (Shri Datar): A statenent
containing .hc .equired information is
leid on the Tahle of the House. [See
Appendix II, annexure No. 22).

Jenmikarom Lands ,

184, Shri V. P. Nayar: Will the

Minister of Home Affairs be pleased to
state:

(a) the total extent of lands known
as Jenmikarom lands in (i) Travancore-
Cochin Arca of Kerala State, (i) Malabar
Area of Kerala Staie;

(b) the total area, of Jenmikarom
jands cach in Kottarakara, Pathanam-
thitta and Kunnathoor Taluks of Tra-
vancore-Cochin aiea;

(c) the total dues on account of (i)
basic land tax and (ii) Jenmikarom in
cach of these taluks; and

(d) the percentage so far realised from
the basic land tax assessed with retros-

pective effect from the Taluks referred to

at (b) above?

The Mimster in the Ministry of
Home Affairs (Shri Datar): (a) to (d).
The information is being collected and
will be 1aid on the Table of the House in
due course.

Commission on the Collection of
Jenmikarom

18s. Shri V. P, Nayar: Will the
Minister of Home Affairs be pleased to
state:

(91)_ the annual commission realised
by Travancore Cochin Government on
the collection of Jenmikarom as the agent
of the Jenmies in each of the years from
1950 to 1955; and

) the annual expenditure in the
above years for the collection referred to?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a? and
(b). The information is being collected
and will he laid on the Table oi the House
in due course.
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Basic Training Institute, Mangaijil

186. Shri A. K. Gopalan: Will the
Minister of Education be pleased to
state: ’ .

(a) whether Government have received
any representaticn {rom: the pupilteachers
ofthe Basic Training Institute of Mangaijil,
Travancore-Cochin State, detailing their
grievanc s ; and

(b) if so, the action taken by Govern-
ment in the matter?

The Deputy Minister of Education
(Dr. M. M. Das): (a) No, Sir.

(b) Dacs not arise.
Steel Imports

_187. Shri T. B. Vittal Rao: Will the
Minister of Heavy Industries be pleased
o state:

(a) the quantity and the valve of
steel imported during the pericd from
the 19th April to the 30th October, 1956;

(b) the names of the countries frcm
which it has been imported; and

(c) the quantity supplied to Railways
and Collieries during the san.e pericd?

The Minister of Heavy Industries
(Shri M. M. Shah): (a) 10,86,330 tons of
the aggregate value of Rs. 80,48,28,450/~.

(b) U.K., Japan, Belgium, Germany,
France, Sweden, Russia, Czechoslovakia,
Avustria, Ch na, Hun ary, I'oland, Laxem-
burg, Switzerlard, Norway, Yugoslavia,
Canada, and U.S.A.

(c) 91,855 tons to Railways.

Supplies to Collieries are made by
Controlled Stockists out of the fooled
supply of imported and indigenous steel
and separate figure for supgly of imported
steel to  collieries is not available.

I. A. S. Emergency Recruitment

188. Shri D. C Sharma: Will the
Minister of Home Affairs be pleased to
refer to the reply given to the Unstarred
Question No. 1059 on the 27th August,
1956. and state:

a) whether the proposal with regard
to the increase in tte number (f posts
for the Indian Administrative Serv.ce
(Emergency  Recruitment) teyond what
has already been announced, has been
finaiised; and

(b) if so, what is the actual number
“required ?

The Minister in the Ministry of Home
Affairs (Shrl Datar): (a) and (b). No
firm fignre about the total requirén.ent of
I.A.S. personnel has so far been arriv ed
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at. Anaooriximnate estimate was prepared
and ann>inced. All State Governments
have now been asked to take into account
their requirenents in view of the Second
Five Year Plan. The actual number to
be recruited under the Special Recruit-
ment Scheme will depend:

(i) on the final estimate arrived at
on the basis of the reports
of the State Governments, and

(#f) on the availability of candidates
Jf the rejuisite Alf-lndia standard
for appointment to the L.A.S.

Regional Industrial Development

189. Shri Anirudha Sinha : Will
the Minister of Heavy Industries be
pleased tostate :

(a) whether it is a fact that Govern-
ment have decided to establish Indus-
trial Cells for studying the economic
geography of different regions of the
country for preparing project reports on
the possibilities for regional industrial
development ; and

(b) if so, the progress made so far in
this direction ?

The Minister of Heavy Industries
(Shri M. M. Shah) : (a) Yes, Sir. It
has been decided to establish four Zonal
Industrial Cells for studying economic
geography of each Zone and to assist
in collection of data and give technical
advice and guidance.

(b) Steps are being taken to recruit
the requisite to technical staff.

Commissioned Officers

190. ShriR, P. Garg : Will the Minis-
ter of Defencé be pleased to state the
number of regular and non-regular Com-
missioned Officers permitted to apply
for the recent emergency recruitm:nt to
the Indian Administrative Service ?

The Deputy Minister of Defence
(Sardar Majithia) : Regular officers
were not permitted, but non-regular
officers were permitted to lgply for the
emergency recruitment to the I. A, S.
243 of the latter applied.

Non-payment of Income-tax

191. Shri Velayudhan : Will the
Minister of Finance be pleased to state :

(a) whether since 1st July, 1956 any-
body from the former Travancore-Cochin
State has been prosecuted or whether
any other action has been taken for non-
payment of income-tax ; and

(b) if so, how many persons are involv-
ed in it ?
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The Minister of Finance and Iron
and Steel (Shri T.T. Krishnamachari):
(a) and (b). Nobody has been prosecuted.
As regards other information, details for
the period specified in the question are
not separately available, However during
the period 1st April 1956 to 30th Septem-
ber 1656, penalties for default in payment
of taxes had been imposed under section
46(1) of the Income-tax Act in 245
cases. Garnishee notices have been is-
sued under section 46 (SA) of the Indian
Income-tax Act in 20 cases of dcfault
of payment of taxes.

Training for Indian Navy

192. Shri D. C. Sharma: Will the
Minister of Defence be pleased to state :

(a) the number of Indians sent abroad
fordtraining for the Navy during 1955-56 ;
an

(b) the countries to which they were
sent

The Minister of Defence Organisa-
tion (Shri Tyagl) 1 (a) 76

(b) U. K. and Malta.
Training of Librarians & Museologists

193. Dr. Ram Subhag Singh: Will
the Minister of Education be pleased
to state :

(a) whether there is any scheme to
send Librarians and Museologists abroad
for training purposes ;

(b) if so, the number of personnel
that have so far been trained abroad under
this scheme ; and

(c) the number of persons who are
undergoing training abroad at ,present
under the scheme ?

The Deputy Minister of Education
(Or. M. M. Das) : (a) Yes, Sir; for
training of museloozists abroad, there
is a scheme,

For librarians, there i3’ no training
scheme, but there is a scheme for sending
them for short study tours.

(b) 12 librarians were sent for study
tour in 1955. No museologist has how-
ever been trained abroad so far.

(c) 11 more librarians are now abroel
on a study tour.

Special Police Establishment

194. Shri D, C. Sharma : Will the
Minister of Home Affairs be pleased
to stato : .

(a) the amount spent on the Special
Police Establishment during the year
1956-57 so far ; and
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(b) the items on which it has been
spent ?

The Minister in the Ministry of
Home Affairs (Shri Datar) : (a)
Rs, 6)13,70,239/- (upto 3oth September,
1956).

(b) As shown in the attached statem:nt
[See Appendix II, annexure No. 23).

Pakistanis in India

Shri D. C. Sharma :
= 195:q Shri Kamath :
Will the Minister of Home Affairs
be pleased to state :

(a) the number of Patistani nationals
who came to India during 1956 so for;

(b) the purposes of their visits ;

(c) the number of persons who have
stayed on after the expiry of the validity
of visas during the above period ; and

(d) the action taken against them?

The Minister in the Ministry of
Home Affairs (Shri Datar) : (a) to (b):
The information is being collected and
Will be laid on the Table of the House
in due course.

Welfare Extension Projects in
Punjab

196. Shri D, C. Sharma : Will the
Minister of Education be pleased to
state :

(a) the number of Welfare Extension
Projects to be openei in the Punjab
during the Second Five Year Plan; and

(b) the places of thier location ?

The De&u Minister of Education
(Dr. M. M. Das) : (a) 84.

(b) The location of the projects has
not yet been decided. .

Courses in local Self-Government

x97. Shrl D, C. Sharma: Will the
Minister of Educatiom be pleased to
state:

(a) whether there is any provision
in the cu.riculum of any of the Uni-
versities for teaching Local Self-Govern-
ment as a course;

(b) if so, the names of the Univer-
sities;
(c) if not, whether any efforts are being

m:!de to make provision for such a course;
an )

(d) if so, the nature of efforts and
gency throigh which such efforts are
seing made?
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The uty Minister of Bducation
(Dr. M. M. Das): (a) and (b): A state-
ment giving the information so far collected
is laid on the Table of the Lok Sabha.
[See Appendix II, annexure No. 24.]

(c) and (d) No, Sir. The matter concerns
Universities and State Governments.

Income Tax

198. Shri D.C. Sharma: Will the
Minister of Finance be pleased to state:

(a) the amount of Income-tax realis-
eq from Hoshiarpur and Kangra Dis-
tricts during the years 1952-53 to
1955-56; and

.(b) the amounts realised in each
District from persons falling under the
various income groups -during this
[ period ?

The Minister of Finance and Iron
and Steel (Shri T.T. Krishnamachari):
a) The amounts of Income-tax realised
rom Hoshiarpur & Kangra Districts
during the years 1952-53 to 1955-56 were:

Fig'ves in lakhs.

1952- 1953- 1954~ 1955~
S$3 54 ss s6

.7 8:20 10°73 9:42
. ﬁ 1°64 100 4°41

Hoshiarpur
Kangra .

(b) The amounts realised in each Dis-
trict from persons falling under the various
income groups during this period were:

(Hoshiarpur District) Figu'es in thousands

1952~ 1953-1954~1955-
53 s4 S5 56

Assessees with

businessincome .

over Rs. 25,000 507 563 709 618

Assessees with

business in-

come from

Rs. 10,000 to

_Rs 25,000. . 121 123 192 174

Assessees with

business in-

come from Rs.

5,000 to Rs.
. 9I 102 129 I20

Other cases

with business

income below

Rs. 5,000, . 21 25 32 22

Salary, Property *

and Dividend

income cas.s. 4 7 11 8

Total . 744 820 1073 2
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(Kangra District)—
Fig'ives in thousands
1952~ 1953« 1954~ 1955-
53 54 sS 56

Assesseces with

business in-

come over Rs.

25,000, L. 45 8o 40 390
Assessees with

business in-

come from Rs.

10,000 to Rs.

25,000. L 1Is 30 28 32
Assessees with
business in-
come from Rs.
5,000 to Rs.
10,000, .
Other cases
with business
income below
Rs. 5,000. . 2 16
Salary, Proper-

ty and Divi-

dend income

cases. . . 4 13 5 s

Total . 84 164 100 441
Delhi State Domestic Servants Bill

199. Shri D.C. Sharma; Will the
Minister of Home Affairs be pleased
to state whether the Delhi State Gov-
ernment referred the Domestic  Ser-
vants Bill to him?

The Minister in the Ministry of Home
Affairs (Shri Datar) : Yes.

13 25

Aid to Madras for Abolition of
Untouchability

200.Shrli Veeraswamy': Will the
Minister of Home Affairs be pleased to
state:

(a) the amount allotted to M-dras
State for work in connection with aboli-
tion of untouchability for the year
1956-57;

(b) the nrames of the organisations
aided out of jt; and

(7) the schemes implem-nted till
the end of October, 1956, towards abo-
lition of untouchability in that State?

The Minister in the Minis of
Home Affairs (Shri Datar): (a) Rs.
12,89,000/-.

(b) and (c) :The information is being
collected and will be laid on the Table of
the House in due course.

Social Welfare Centres

20X, Shri B. Y. Reddy: Will the
Minister of Education be pleased to
state:
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_(a) the number of Welfare Exten-
sion  Projects that are working at
present in the State of Andhra Pra-
desh, and the places of their location;

(b) the tothl amount allotted so far
for these Projects;

(c) the total amount contributed during
the same period by public;

(d) the number of °‘After-care’® and
‘Moral Rehabilitation Homes’ that are
about to be started in Andhra Pradesh
during 1956-57;

(¢) the amount of money allotted
therefor; and

(f) the programmes
“Homes” ?

The Deputy Minister of Education
(Dr, M. M. an): (a) A statement giving
the requisite information is attached.
[See Appendix II, annexure No. 25].

(b) Rs. s,70,960.

(c) The amount contributed by the
public upto the end of 1955-56 was Rs.
86,917. Figures for 1956-57 will be avail-
able after the close of the present financial

ear. Itis difficult to evaluate the contri-
utions made in kind.

(d) 3 Homes and‘10 Shelters.
(e) Rs. 1,99,131.

(f) The main features of the programme
will be reception, classification, care, main-
tenance and training of persons rcleased
from cortectional and non-correctional
nstitutions and women in moral danger.

of  these

Institution for the Deaf and
the Dumb

202. Shrl Bheekha Bhai: Will the
Minister of Education be pleased to
state:

(a) whether Government are sub-
sidising any institution for the deaf
and the dumb; and

(b) if so, the grants-in-aid made .to
any Decaf and b society during
1956 ?

The Deputy Minister of Education
(Dr. M. Das): (a) Yes, Sir.

(b) A statement giving the requisite
information is  attached. [See appendix
I1, annexure No. 26]".

Muld-purpose Schools
203. Shri Jethalal Joshi: Will the
Minister of Education be pleased to
state ©
(2) the number and names of schools
which received grant from the Central
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Government for construction of buildings
and cquipment in order to convert them
Into multi-purpose schools in Saurashtra
In’ 954-55, 1955-56 and upto 31st October,
1956; and

(b) the number of schools which utie
lised the grants for the same purpose
::}cli ogl‘;? started working as multi-purpose

The uty Minister of Education
(Dr. M. M. Das): (a) and (b): The in-
formaton is being  collected from the
State  Government of Bombay and will

be furnished later.

qrfieert aafow
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Indian Industrial Fair Site

Sardar Igbal Singh ¢

e {Snrdu .&..rpnrl:

Will the Minister of Hea Indus-
trles be pleased to refer tovythc reply
given to Unstarred Question No. 1342
on the tﬁﬁh September, 1956 and state
the det of decision regarding the
conversion of the site of the Indian

Injustries * Fair into a perman -
hibition ground ? pe eat ex

The Minister of Heavy Industries
(Shri M. M. Shah) : The details are
still being worked out.

Soviet Mining Experts
Sardar Igbal Sin
”"{Sudnr Aznrpurh eh

Will the Minister of Natural Re-
sources and Scientific Research be
pleased to refer to the reply given
to Starred Question No. 1901 on the
7th  September 1?56 and lay a  state-
ment on the Table showings

(a) the details of the recommendations
of the Soviet mining experts reearding

the copper mining industry; and
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(b) the action taken by Goverrment
on those recommendations ?

The Minister of Natural Resources
(Shri K. D. Malaviya) : (a) A statement
giving the principal recommendations of
the Soviet experts regarding Copper
Mining Industry is laid on the Table of
the House. [See Appendix II, annexure
No. 27]. A copy of the complete report
cl;f these ecxperts is available in the Lib-
rary.

(b) The matter is under consideration of
the Ministry’s technical experts.

Honorary Service

Sardar Iqgbal Singh :
’°7'{Sudn' Akarpuri:

\ill the Minister of Home Affairs
¢ pleased to state:

(a) the number of persons serving
a8 Gazetted Officers in an  honorary
capacity in different Ministries at
present either with or without & token
pay of Re. 1/- per month; and

(b) what are their
functions:

The Minister in the Ministry of
Home Affairs ' (Shri Datar) : (a)
According to the information collected
in April last year, the number of Gazetted
officers serving under the Central Govern-
ment in an honorary capacity on the 31st
October, 1954 was 24. Upto-date infor-
mation is being collected and will be placed
on the Table of the House.

(b) The powers and functions of such
honorary workers depend on the nature
of the work attached to the posts to which
they are appointed. But generally the
services of an honorary worker are utilised
only in an advisory capacity.

Cultural Scholarships

8 Sardar Iqbal Singh:
308.4 Sardar Akarpuri:

Will the Minister of Educationb
leased to refer to the reply given to
tarred Question No. 1289 on the
22nd August, 1956, and state :

r(:? the total amount spent on cul-
tu scholarships to (i) foreign stu-
dents and (ii) students of Indian
origin abroad, during 1955-56; and

(b) the total number of  students
ben?dited by such scholarships  so
far

powers and

The Deputy Minister of Education
(Dr. M. M. Das) : (a) (i) Rs. 4,97,351-10-6

(ii) Rs. 2,32,860-0-0
(b) 348.
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Rupar Finds .
Sardar Igbal Singh: .
”’-{s-rdu- Akarpuri:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Archaeological finds in  Rupar in Pun-
jab are being examined by the Ar-
chaeological Department;

(b) whether any steps have been
taken to protect them from  destruc-
tion; and

(c) if so, the steps already taken by
Government ?

The uty. Minister of Education
(Dr. M. M. Das) : (8) Yes, Sir.

(b) and (c): A permanent chowkidar at
the site has been posted to safeguard the
excavated remains. Proper drainage has
been provided so that rain water may not
causc damage.

Muldpurpose Schools

Sardar uri:
""-{ Sardar lAqk;?Shgh:

Will the Minister of Education be
pleased to lay on the Table a state-
ment showing the names of multi-pur-
ose schools in Delhi and Himachal
radesh for which central aid has
been given in 1955-56 or will be given
in 1956-§ together  with the amount
for each 017 them

The Deputy Minister of Education
(Dr. M. M. Das) : No central grant was
sanctioned for the former Delhi State
during 1955-56 for conversion of Hifh
Schools into multi-purpose  schools.
Similarly no central grant was sanctioned
to Himachal Pradesh during 1955-56
as no proposals were received from them.

No central grant has yet been given to
the two States (now centrally adminis-
tered territories) during 1956-57, but is
likely to be given in due course.

Regional School of Printing, Delhi

arr. {Sndn Iqbal Singh:
Sardar Akarpuri:

Will the Minister of Education be
pleased to state the present position
of the roposal for establishment of a
% onal School of  Printing in

i?

The uty Minister of Education
Dr. M. Das) : The details of the
scheme of estsblishment of a printing
school in the Delhi Polytechnic are being
worked out.
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Oil and Natural Gas Commission

213. Shri Shree Narayan Das: Will
the Minister of Natural Resources and
Scientific Research be plewsed to state:

(a) whether the Oil and Natural Gas
Commission has formulated any plan
of work for the current year; and

(b) if so, theimportant feature's there of ?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) and %)): The
important features of work of the Oil
and Natural Gas Commission formulated
for the current year, are as foll(ws:

1. Swalamukhi area in the Punjab :

(a) Geological Mapping.

(b) Seismic Investigations.

(c) Gravity cum Magnetic Survay.
(d) Deep Drilling.

(e) Core Drilling.

I1. Yaisalmer area (Rajasthan) :

(a) Geological Mapping.
(b) Seismic investigations.
(c) Gravity cum  Magnetic Survey.

I11. Cambay-Kutch :

(a) Geological Mapping.

(b) Seismic investigations

(c) Gravity cum Magnetic Surveys.
IV. Ganga Valley :

(a) Gravity and Magnetic Survey.

(b) Seismic Survey.

Collection of Jenmikarom Dues

213. ShriV.P. Nayar: Will the
Minister of Home Affairs be pleased
to state :

(a) whether till _1st November, 1956
the vernment of Travancore-Cochin
State was collecting the Jenmikarom dues
of the landlords, as the authorised agent of
mnﬁel and if so, for what remuneration ;

(b) what percentage of Governmen-
tal expensesinsuch collection asthe land-
lord’s agent was being met by the remu-
neration commission taken or the agency
work ?

The Minister in the Ministry of
Home Affairs (Shri Datar )t () The
Travancore-Cochin Government was col-
lecting Jenmikaroms under the *‘ Tra-
vancore Jenmi and Kudiyan (Amendment)
Regulation, 1108, for a remuneration of
2} percent of the amount collected.

(b) Nenrl{) s0% of Government's
exy enses were being met by the remuners-
tion taken.

— ———

488 L.S,.D,—3.
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LOK SABHA
Wednesday, 21st November, 1956

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12-02 hrs.
PAPER LAID ON THE TABLE

DRAFT NOTIFICATION UNDER Com-
PANIES ACT

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): Sir,
1 beg to lay on the Table, under sub-
section (2) of section 620 of the Com-
panies Act, 1956, a copy of the draft
notification proposed to be issued
under sub-section (1) of section 620
of the Companies Act, 1956. [Placed
in Library. See No. S-473/56]

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

SIXTY-THIRD REPORT

Sardar Hukam Singh (Kapurthala-~
Bhatinda): Sir, I beg to present the
Sixty-third Report of the Committee
on Private Members’' Bills and Reso-
lutions.

SUPPRESSION OF IMMORAL
TRAFFIC IN WOMEN AND
GIRLS BILL
*REPORT OF SELECT COMMITTEE
Pandit Thakur Das Bhargava (Gur-
gaon): Sir, I beg to present the Report
of the Select Committee on the Bill
to provide in pursuance of the Inter-

T 5y

Dated

‘ 608
national Convention signed at New
York on the 9th day of May, 1950 for
the suppression of immoral traffic in
women and girls.

PETITION RE RAILWAY TIME-
TABLES AND GUIDES

Shri B. S. Murthy (Eluru): Sir, 1
beg to present a petition signed by a
petitioner suggesting improvements in
the publication of Railway Time-
tables and Guides.

CENTRAL SALES TAX BILL**

The Minister of Finance and Iren
and Steel (Shri T. T. Krishnam-
achari): Sir, I beg to move for leave
to introduce a Bill to formulate prin-
ciples for determining when a sale
or purchase of goods takes place in
the course of inter-state trade or com-
merce or outside a State or in the
course of import into or export from
India, to provide for the levy, collec-
tion and distribution of taxes on sales
of goods in the course of inter-State
trade or commerce and to declare cer-
tain goods to be of special importance
in inter-State trade or commerce and
specify the restrictions and conditions
to which State laws imposing taxes on
the sale or purchase of such goods of
special importance shall be subject.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to formulate principles
for determining when a sale or
purchase of goods takes place in
the course of inter-State trade or
commerce or outside a State or in
the course of import into or ex-
port from India, to provide for
the levy, collection and distribu-
tion of taxes on sales of goods in

dated 21-11-56 pp. 857-68.

*Published in the Gazette of India Extraordinary Part II—Section 2,
dated 21-11-56 pp.88s'1 to 885°30.
**Published in the Gazette of India Extraordinary

Part II—Section 2,
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the course of inter-State trade or

commerce and to declare certain

goods to be of special importance
in inter-State trade or commerce
and specify the restrictions and
conditions to which State laws
imposing taxes on the sale or pur-
chase of such goods of special
importance shall be subject.”

The motion was adopted.

Shri T. T. Krishnamachari: Sir, I
introduce* the Bill.
REPRESENTATION OF THE PEO-

PLE (FOURTH AMENDMENT)

BILL®**

The Minister of Law and Minority
Affairs (Shri Biswas): Sir, on behalf
of Shri Pataskar, I beg to move for
leave to introduce a Bill further ‘to
amend the Representation of the
People Act, 1950.

Mr. Speaker: The question is:
“That leave be granted to
introduce a Bill further to amend
the Representation of the People
Act, 1950.”
The motion was adopted.
Shri Biswas: Sir, I introduce the
Bill
DISPLACED PERSONS (COMPEN-
SATION AND REHABILITATION)
AMENDMENT BILL{

The Minister of Rehabilitation (Shri
Mehr Chand Khanna): Sir, I beg to
move for leave to introduce a Bill to
amend the Displaced Persons (Com-
pensation and Rehabilitation) Act,
1954.

Mr. Speaker: The question is:

“That leave be granted to
introduce a Bill to amend the

Displaced Persons (Compensation

and Rehabilitation) Act, 1954.”
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The motion was adopted.

Shri Mehr Chand Khanna: Sir, I
introduce the Bill.

ADMINISTRATION OF EVACUEE
PROPERTY (AMENDMENT) BILL%

The Minister of Rehabilitation
(Shri Mehr Chand Khanna): Sir, I beg
to move for leave to introduce a Bill
further to amend the Administration
of Evacuee Property Act, 1950.

Mr. Speaker: The question is:
“That leave be granted to
introduce a Bill further to amend
the Administration of Evacuee
Property Act, 1950.”
The motion was adopted.

Shri Mehr Chand Khanna: Sir, I
introduce the Bill.

PAPERS LAID ON THE TABLE
STATEMENT RE ORDINANCES
PROMULGATED
Representation of the People
(Amendment) Ordinance

The Minister of Law and Minority
Affairs (Shri Biswas): Sir, on behalf
of Shri Pataskar, I beg to lay on the
Table a copy of the explanatory state-
ment giving reasons for immediate
legislation by the Representation of
the People (Amendment) Ordinance,
1956 (No. 9 of 1956) as required under
Rule 89(1) of the Rules of Procedure
and Conduct of Business in Lok
Sabha. [See Appendix II, annexure
No. 28].

Displaced Persons (Compensation and
Rehabilitation) Amendment
Ordinance
The Minister of Rehabilitation (Shri
Mehr Chand Khanna)s Sir, I beg to
lay on the Table a copy of the expla-
natory statement giving reasons for

*Introduced with fhe recommendation of the President.
**Published in the Gazette of India Extraordinary Part II—Section 2,

dated 21-11-56 pp. 869-70.

{Published in the Gazette of India Extraordinary Part II—Section 2.

dated 21-11-56 pp. 871-77.

$Published in the Gazette of India Extraordinary Part II—Section 2,

dated 21-11-56 pp. 878-85.
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immediate legislation by the Displac-
ed Persons (Compensation and Re-
habilitation) Amendment Ordinance,
956 (No. 7 of 1856) as required under
ule 89(1) of the Rules of Procedure
and Conduct of Business in Lok
Sabha. [See Appendix II, annexure
No. 29].

Administration of Evacuee Property
(Amendment) Ordi

Shri Mehr Chand Khanna: Sir, I
beg to lay on the Table a copy of the
explanatory statement giving reasons
for immediate legislation by the
Administration of Evacuee Property
(Amendment) Ordinance, 1956 (No. 6
of 1956) as required under Rule 89(1)
of the Rules of Procedure and Con-
duct of Business in Lok Sabha. [See
Appendix II, annexure No. 30].

TERMINAL TAX ON RAILWAY
PASSENGERS BILL—Concld.

Mr. Speaker: The next item on the
agenda is “Bills for consideration and
passing”. Here the States Reorgan-
isation (Amendment) Bill is put as
the first item. There is another item,
jtem No. 11, which is, further consi-
deration of the motion moved by Shri
Alagesan. Normally, whenever a
Bill or a particular resolution is taken
up, partly heard and is before the
House, that must be given preference
over all items of the same category
unless the hon. Minister concerned
says that there is some urgency for a
particular item due to which the
other item ought to be superseded. I
suppose that procedure will be follow-
ed hereafter.

But today I do not find that there
is any particular urgency to take up
this Bill first. Is Shri Pataskar here
so that we may know the urgency
for taking up this Bill first?

The Minister of Law and Minority
Affairs (Shri Biswas): If you will
permit me, Sir, I shall move the
motion for,consideration on behalf of
Shri Pataskar.

Shri K. K. Basu (Diamond Har-
bour): He wants to know the urgency
for taking it up.
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Mr. Speaker: So no arguments stat-
ing the urgency have been placed
before the House. Therefore, why not
we take up the Terminal Tax on
Railway Passengers Bill? We shall
now take up further consideration of
the following motion moved by Shri
Alagesan on 16th November, 1956,
namely:

“That the Bill to provide for
the levy of a terminal tax on pas-
sengers carried by railway from
or to certain places of pilgrimage
or where fairs, melas or exhibi-
tions are held, be taken into consi-
deration.”

The hon. Mirnister may reply.

The Deputy Minister of Railways
and Transport (Shri Alagesan): Sir,
the other day there was a request on
behalf of the House that some more
information relating to this Bill
should be supplied to the House. The
information that was sought related

Mr. Speaker: I do not mean that I
have closed the debate. I looked to
this side and nobody stood up. There-
fore, I called upon the Minister to
reply. :

Shrl Ramachandra Reddi (Nellore):
The hon. Minister has circulated a
note the other day. A number of
amendments have also been given
notice of. Therefore, opportunity
must be given to Members who have
given notice of amendments to speak
on them. So far today nobody has
been called.

Mr. Speaker: I will allow them on,
clauses.

Shri M. K. Moltra (Calcutta-North-
West): The consideration stage has
not yet passed.

Mr. Speaker: Hon. Members who
wanted to speak should have risen in
their seats. I looked to this side and
nobody stood up. The hon. Minister
has to reply and therefore I request-
ed him to reply. What is the actual
position?

Shri Ramachandra Reddi: We were
eagerly expecting the hon. Minister
to say something more regarding the
memorandum which he has supplied
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to the Members. It is not that the
hon. Members are unwilling to speak
on the subject.

Mr. Speaker: The hon. Minister
has taken 19 minutes only. Did he
close his speech the other day? 1
think he completed his preliminary
remarks the other day.

Shri Alagesan: I completed my
remarks and also two other hon. Mem-
bers participated in the debate there-
after. It was they who wanted to
have certain further information to
be circulated to the House and it was
done.

Mr. Speaker: When I requested the
hon. Minister to reply, why did the
hon. Members not stand up? Any-
way, 1 will allow sufficient time to
them during the -clause-by-clause
stage and they may speak on what-
ever amendment they have given
notice of. I have no objection. I shall
call upon those hon. Members who
have not spoken so far.

Shri Raghavachari (Penukonda):
The point is that last time, the hon.
Members wanted some information to
enable them to make their observa-
tions during the general consideration
of the Bill, and the Minister has sup-
plied certain facts now.

Mr. Speaker: Then, why did not
any hon. Member get up here?

Shri Raghavachari: There was
some confusion. You were speaking
about Shri Pataskar’s Bill. )

Shri K. K. Basu: Let the request
be withdrawn.

Shri M. K. Moitra: We were anxious
to know what the position was with
regard to Shri Pataskar’s Bill.

Mr. Speaker: That will be taken
up after Shri Alagesan’s Bill. I
would request the hon. Minister to
reply later on. Now, are there any
hon. Members wishing to participate?
I mean of course those who have not
/38t spoken on this subject.

e Same Hon, Members rose.

Mr. Speaker: Well, I call upon Shri
Ramachandra Reddi.
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Shri Ramachandra Reddi: Sir,
while I welcome this Bill for the levy
of a terminal tax with a view to help
the municipalities and local boards by
way of augmenting their resources to
improve the sanitsry and other
arrangements in their respective loca-
lities during festival times, I have
got a few suggestions and also a few
amendments given notice of. I would
like to dwell upon them very briefly.

The note that has been circulated
tells us that the cost of collection has
been worked out to be 2:7 per cent.
of the amount collected. They now
want to limit the commission reco-
verable to the extent of three
per cent. I feel that it is a very
high percentage and to recover
that much amount is not called
for at all. That is why I have
said in my amendment No. 1 that the
collection charges might be limited to
one per cent of the total collections.
After all, the railway is not going to
incur any special expenditure for col-
lection. In all these cases, the addi-
tional charge is printed on the
ticket itself, and no additional
charge will be incurred by them
for additional printing on this be-
half. I therefore suggest that the
percentage should not exceed one per
cent. It is needless to say that the
railways will not be in anyway
adversely affected by reducing the
percentage to one per cent.

I may also add that these are ocea-
sions which give special advantage to
the railway revenues also. The rail-
way revenues are automatically
enhanced when melas and festivals
are held in certain places and the
railways must be thankful to the
localities for having organised these
festivals, because they will add to the
revenues of the railways. I therefore
see no reason why a percentage
beyond one per cent. should be allow-
ed as collection charges.

Then, in my amendment No. 3, I
have suggested that pass and season
ticket-holders also must be exempted.
Of course, the Government amend-
ment says that free pass-holders
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would be exempted. I would also
add that the season ticket-holders
also should come under this category,
because, every season ticket-holder
purchases a ticket for three months or
so, and if they are going to be asses-
sed afresh for this purpose, every
time they get into the train to go to
those particular places, they will have
to purchase a new or additional ticket
to enable them to travel to those
places. So, I suggest that my amend-
ment No. 3 might be accepted by the
Government.

Taking the schedule into considera-
tion, I suggest a slight alteration. I
suggest that there should be a differ-
ence between air-conditioned and
first-class rates, and therefore, I have
given notice of an amendment that
first-class should be separated and a
different rate should be levied for it.
I am afraid that the Government have
been under the impression that the
first-class rates that prevailed some-
time back are the same now. As a
matter of fact, sometime back, the
difference between the first-class rates
and air-conditioned rates was negli-
gible. Now, the air-conditioned rates
have been more than double. That of
I class. So, commensurate with the
reduction in the charges for first-class,
which have come into force since
some months past, I should think a
separate class must be created here
since second-class also exists today.
As such, I suggest that for first-class
the rate should be one rupee in
respect of a single ticket and Rs. 2 in
respect of a return ticket. This is in
modification of the suggestion made
by the Government which brackets
both air-conditioned and first-class.
The first-class of today is not the
same as the first-class of some years
back and the charges also have come
down considerably.

Then, to differentiate between first-
class and second-class, I have suggest
ed a rate which comes to twelve annas
in respect of a single ticket and
Rs. 1-8-0, in respect of a return ticket,
in the case of the second-class. So,
there is need to reconsider the sche-
dule and amend it in the way 1
have suggested.
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In this connection, I would also sug-
gest that there must be a co-ordina-
tion between the State Government
and the Central Government in uti-
lising all the funds that are handed
over to the local bodies, I am not
quite sure that the State Govern-
ments are having an effective con-
trol over the expenditure of these
amounts. It is stated in the note that
the railways pass on these amounts
directly to the local bodies concerned
and in certain cases inform the State
Governments. I should think that
there must be a proper scrutiny of
the expenditure of these amounts and
the State Governments also must be,
held responsible for the proper check
up and auditing. As a matter of fact,
audit is not the only source of investi-
gation and correction. As such, it is
very necessary that the Railway
Department, when it passes on its
collections to local board, must have
some consultation with the State Gov-
ernments and the State Governments
must have some control over the
expenditure by these local boards.
These suggestions are all simple enough
and they might be accepted by the
Government. If they deem it neces-
sary, they might by an amendment
bring in the State Government also to
have a proper check on the adminis-
tration of the funds handed over to
the local boards.

Shri Raghavachari: I generally
support the arguments of the previous
speaker in support of some modifica-
tions. I particularly want to stress
one thing and that is the schedule of
rates proposed is far in excess of the
requirements and the conditions in the
country. No doubt I may be answer-
ed by Government that it is the maxi-
mum and we are not always going to
levy the maximum. But unfortu-
nately the situation will develop like
this. When the Central Government
under the legislation has the right to
levy a particular rate, the States will
go on agitating and pressing for the
higher rates to be enforced and the
poor travellers will have no option
but to pay the whole thing. From the
information that is supplied to us I
find that except in the case of Kumbh

616
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Mela where it was Rs. 1-8-0 the high-
est rate, in the other cases it works
out to about 12 annas per higher class
or much lower. Therefore I urge that
there is no need to have this rate of
schedule and that it must be brought
down by 50 per cent. Otherwise,
when a general power is given to the
Central Government by notification to
announce that this tax will be levied
in respect of almost all conceivable
stations, anything may happen. They
have only to issue a notification.
Therefore, it is very necessary that in
the Schedule the maximum must be
within the conceivable capacity of the
‘passengers.

Then, my hon. friend Mr. Reddi was
saying that there must be some scru-
tiny over funds by audit and all that.
Even now the local boards levy these
taxes and they are collected under
this head or that head and the expen-
diture is all audited. But we know
what audit the officers of the locality
do. Some tenders are called, some
vouchers and papers are looked into
and all are ticked. That is how the
audit is going on now.

Then, there must be some particular
items for which this sum must be
expended. The details will have to
be worked out and they will have to
be incorporated in the orders rather
than in the Act itself.

The Constitution requires Parlia-
ment by law to legislate about termi-
nal tax and the terminal tax should
be not only for the journey by rail
but by sea and air also. My point
is that they might as well have taken
the power to tax for air and sea
journey also though they need not
exercise that power right now. They
,could have done this here itself rather
than having another piece of legisla-
tion at a later date.

Then there is one doubt that occurs
in my mind about the free zone. They
have provided some free zones with-
in particular distances and have stat-
ed that persons travelling within a
notified area will be exempt. Though
they ‘have fixed the limit as 40 miles,
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they have further restricted it by
saying that it can be reduced by the
Central Government. The free zone
must be something which is definitely
known rather than allowed to be
altered and if this is allowed the 40
miles may be reduced to four miles.
The free zone must be a fairly con-
venient and” conceivable zone. But
you are taking powers to reduce it
further. That means, you might
make it two miles. So you are prac-
tically nullifying it.

Then, you have provided that with-
in a free zone there will be no tax.
Suppose, a long distance passenger
purchases a ticket up to the stations
in the free zone. Then he will get a
ticket from the free zone to evade
the tax. The only thing is he will
have to make arrangements this way
for purchase of another ticket. There-
fore, there is a possibility of leakage
of the tax that you have provided. I
examined the Act and I found that
there is no provision against this kind
of thing. It may go on; it is possible.

Shri N. R. Muniswamy (Wandi-
wash): I am going to make only a
very few suggestions. So far as the
free zone is concerned, there is bound
to be certain losses as the previous
speaker has been telling us. If any
person has to pass through a locality
where terminal tax is collected, he
will first get a ticket to the free zone
and from there he will proceed to his
destination. Now when you have a
free zone, persons coming from and
going to that place will be exempt
from the terminal tax. So, if you have
this free zone, it will be made use of
for change over though it may in-
volve certain delay and inconvenience
them. As my hon. friend was saying,
we will have to avoid all free zones.
Otherwise, you will have to levy one
anna or 1} annas from those passeng-
ers. This will be an additional income
to the local boards and the State Gov-
ernments. So you have altogether to
eliminate this free zone from the
Act.

Then, clause 4 indicates that the
free zone will be for a distance of 40
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miles. But the people who go to that
particular centre will be seasonal. I
do not think that throughout the year
pilgrims will go to that place for
they cannot afford it. They go only
during certain periods. So, if we eli-
minate it we will be getting a large
amount of money and that will pe
adding to the financial capacity of
the local boards as well as the State
Government. Therefore, free zones
have to be eliminated altogether from
this Act.

Then I come to the schedule of rates.
I find from the Memorandum that has
been circulated that it is nowhere
more than 12 annas in the case of first
class passengers. Now we have elimi-
nated the first class and have replaced
in its place the original second class.
Therefore, the difference in fare
between the present first class and
the air-conditioned class is doubie.
When there is so much difference in
fares between the air-conditioned and
the first class, we should not have
such discriminatory treatment so far
as the terminal tax is concerned. So
far as the first class is concerned, the
change is only in nomenclature. In
those days when the original first
class was in vogue, there was only a
surcharge of } anna per mile for air-
conditioned. Now the first class is the
original second class. So we have to
make certain changes as regards the
levy of this tax. So far as the 2:7
per cent. of collection charges from
out of the total profits of the terminal
taxes, I am opposed in the sense that
no additional staff is involved in
collecting those additional taxes. The
same staff may have to maintain one
extra column about the additional
terminal tax. It may be that later on
action may have to be taken in sending
the money to the respective State or
Union Government. As it is not going
to involve any additional staff, this
deduction of the collection charges
does not seem to be fair. I may say
that the Government of India are dis-
charging their duty towards the
people of India and this may come as
a contribution from the Railway
Ministry and this will add to the
financial capacity of the local boards
and State Governments.
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My hon. friend has suggested that
both the seasonal parties and pilgrims
go and it is an additional income for
the Railways also. There is an addi-
tional income for the Railway
exchequer and this they can certainly
part with willingly so far as this part
of the revenue is concerned. Therefore,
I am commending my amendment
No. 5. This amendment is in conson-
ance with my idea of omitting clause
4 of the present Bill. It will also be
in consonance with the socialistic
pattern of society, which we are trying
to bring about and every person who
comes to the melas, fares etc. will
pay only one anna—I am only insist~
ing that the maximum rate of
terminal tax should be one anna on
every third class passenger irrespec-
tive of the distance he has to travel
for attending places of pilgrimage,
melas and fairs. With these observa-
tions, I commend my amendment.

Shri M. K. Moitra: Mr. Speaker,
Sir, on principle, I am opposed to the
imposition of any indirect cess or tax
on the people. In this matter, I am
encouraged by the statement that the
Railway Ministry placed before the
Taxation Inquiry Committee, which
runs as follows:—

“The taxes when levied have
the same ultimate effect as an
enhancement of the fares and
freights. The question, therefore,
arises, should the Railways not
maximise their income by increas-
ing the fares and freights to the
extent traffic can bear the taxes?
In other words, if there is scope
for taxation, there is scope for in-
crease in fares and freights.”

This is the statement that the Rail-
way Ministry made before the
Taxation Inquiry Committee and
the Minister can find it on page 198
of the report.

Therefore, whenever these sorts of
levies and indirect taxes are sought to
be raised, it appears to be the thin
end of the wedge. Already the people
have been overburdened with the
high rate of freights and on that
principle, I am opposed to the levy of
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any taxes on the existing rate of
freight on_the railway passengers. It
is said that people go on pilgrimage,
attend melas, fairs and exhibitions.
Considering the rate of literacy in our
country, these melas and exhibitions
have got some educative value and
the people should be encouraged to
visit them in order to increase their
store of knowledge. When you impose
a terminal tax for visiting those edu-
cative exhibitions or melas on people,
you indirectly impose a tax on the
spread of knowledge. The preceding
speakers have objected to the rate of
levies collected. I will voice my
support to that objection.

I may point out that in comparison
with the first class and second class
taxes, the taxes imposed on third
class passengers are really heavy. You
have imposed Re. 1-8-0 on the first
class passengers and Re. 0-8-0 on the
third class passengers. What is the
income of the common people? What
is his per capita income? Is this rate
commensurate with the per capita
income of the common people? There-
fore I would suggest that the rate
of terminal tax levied on the first
class passengers may rermain as it is
in the Bill but the third class levy
should be reduced to one anna. Let
it be a token tax. Already it will be
tax on the spread of knowledge.
Therefore I say: let it be a tokem
tax if it is to be imposed on the
common people.

Now I wish to point out one lacuna
to the Minister incharge of the Bill.
If you look to clause 8, you will find
that that children not over three
years of age have been exempted. But
for children over three years of age
and under 12 years of age, there is no
provision in the Bill to charge half the
tax. If you look into the note, that has
been circulated, you will find that
those purchasing half tickets have
been levied those charges. In this Bill
also this provision had been made.
I hope the Minister in charge will
remove this lacuna and T still hope
that if he can, the Minister in charge
would stand by the opinion his
Ministry expressed before the Taxa-
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tion Inquiry Committee and withdraw
this Bill.

Shri Veeraswamy (Mayuram-Re-
served-Sch. Castes): Sir, I strongly
oppose the rate of tax to be levied
from the third class passengers. For
the passengers who are going to places
of worship, that is, to places where
festivals and melas are being conduct-
ed, the rate of terminal tax is Re.
0-8-0 for a single ticket and one rupee
for a return ticket. This is for a radius
of 40 miles and above; this rate is very
high for poor people who go to festi-
vals, melas and other places where
exhibitions are being held, and, there-
fore, I suggest to the Government
that this rate may be reduced to a
minimum of 1 anna as stated by my
hon. friend, Shri N. R. Muniswamy in
his speech. This radius of 40 miles
may be reduced to a radius of 25
miles, for if the people are very
particular about going to places to
worship gods and goddesses, let them
pay at least one anna as terminal tax
and from 26 to 75 miles, the rate of
tax to be levied may be 2 annas, and
from 75 miles to 100 miles 4 annas and
above 100 miles, the rate of terminal
tax may be 8 annas for the third class
passengers, because I feel that those
who can afford to pay for long dis-
tances can surely pay 8 annas. That
will be the maximum rate of the
terminal tax to be levied. The mini-
mum rate will be one anna. The radius
may be reduced to 25 miles so that,
as Skri N. R. Muniswamy suggested,

‘we will be getting a large amount of

money from the people who go to
places where festivals, exhibitions and
melas are being conducted.

1 very strongly oppose this rate of
8 annas to be levied from third class
passengers. Therefore, I hope and
trust that the Railway Ministry will
reduce the rate to be levied from
third class passengers to the minimum
of one anna. That is all I have to say.
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“....or within such shorter dis-
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Shri Raghubir Sahai (Etah Distt.—
North-East cum Budaun Distt.—
East): Mr. Speaker, I thought this was
an entirely non-controversial Bill and
nobody in this House would oppose its
provisions on principle. But as my
hon. friend Shri Bhakt Darshan said,
we were surprised when we found
that an hon. Member from Calcutta
opposed it on principle. He quoted
some remarks from the report of the
Taxation Enquiry Commission. For
his benefit, I would invite his attention
to Volume III, page 407 of the report
wherein it has been stated: ~that
primarily this tax is raised for the
benefit of municipalities, which have
to provide amenities to the pilgrims
who visit the place. So, it is not the
railways who are anxious to impose
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those taxes, but it is the municipali-
ties who primarily make a move for
the imposition of these taxes.

From the memorandum that has
been supplied to us by the Railway
Ministry, we find on page 2 that in
West Bengal, in Howrah, Ballygunge,
Kali Ghat etc.,, they are levying such
taxes primarily for the Calcutta
Improvement Trust. If my hon. friend
is so anxious to oppose it on principle,
I think he should persuade the Cal-
cutta Improvement Trust to write to
the Railway Ministry that this tax
should be eliminated. Rs. 7,18,000 are
being collected . by means of these
taxes for the benefit of Calcutta
Improvement Trust.

Shri M. K. Moitra: On a point of
explanation. The hon. Member has
misunderstood the point. I simply
raised the question whether the
common man has got the capacity to
pay more tax. This point has been
referred to in the Railway Ministry’s
note also, because it says that when-
ever there is any proposal to impose
terminal taxes, it means that the
capacity of the common man to pay
taxes has_increased. That is what I
referred to. Now also I support the
feeling that the common man’s
capacity to pay more taxes has been
exhausted.

Shri Raghubir Sahai: It is the
municipalities who primarily make a
move to impose these taxes.

Coming to the next point, I am of
opinion that these pilgrim and termi-
nal taxes are not new taxes. We
are used to those taxes. As has
been pointed out, these taxes are
being raised for the benefit of these
places where so many pilgrims go.
Everybody knows that India is a
country of religious-minded people
and lakhs of people are in the
habit of visiting  sacred places,
temples, Ganges Ghats just to have a
dip in it. No propaganda can prevent
then from visiting those places. In my
own view, the Railway administra-
tion also is put to a lot of strain by
transporting the additional number
of passengers to these places. In most
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of these cases, the Railway adminis-
tration makes elaborate and satisfac-
tory arrangements. Sometimes, I am of
opinion that they over-do the propa-
ganda and advertisements and invite
more pilgrims than the actual
capacity of those places which they
visit. For instance, in the case of the
last Kumbh Mela, there was so much
of propaganda on the part of the Rail-
ways that a very large numbér ot
people flocked to Allahabad with the
result that . there was a gruesome
tragedy of 500 people being killed in
a stampede.

Shri Alagesan: 1 think this charge
should not be laid at the door of the
Railways.

An Hon. Member: That is not the
direct result of propaganda.

Shri Raghubir Sahai: I feel that
that amount of care is not taken by
the Railway administration in respect
of the pilgirms that visit minor places
of pilgrimage. There are so many
places by the side of the Ganges: in
U.P. for instance, Raj Ghat, Gurmuk-
teswar, Kachla and Soron. In those
places enough care is not taken by
the Railway administration to carry
the passengers to those places con-
veniently. Only normal trains run
and no additional arrangement is
made. From memorandum that has
been supplied, I find that there is one
place called Soron on the North
Eastern Railway where this tax has
been charged. It has been rightly
done; it should be charged. Those
persons who visit these places should
pay and they should not make any
complaint. Mostly people from
Rajasthan visit Soron, a place so near
my constituency of Budaun. There is
Kachla on the banks of the Ganges
on the other side. We find on the
Poornamasi and Amavasya days and
during the lunar and solar eclipse,
there is a huge rush of people to these
places. Normally we find that no
special arrangement is made by the
Railways for carrying these passeng-
ers. By raising these taxes is not the
income of the Railways increased? It
is. Therefore, it is obligatory on the
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part of the Railways to make addi-
tional arrangements for the trans-
port of these people. Either special
trains may be run to these
places or additional coaches may
be put on to the wusual trains.
What happens is, the ordinary
passengers are put to a lot of trouble.
Irrespective of the fact whether these
pilgrims hold III class or II class
tickets or tickets of any class, they
rush into every compartment ana
ordinary long distance passengers are
put to a lot of unnecessary trouble.
These pilgrims sometimes go to the
roof of the coaches. They travel on
foot boards. All these things should
be taken care of by the Railway
administration. They should not feel
satisfied by raising this terminal tax
or pilgrim tax harmless as it is and
useful as it is going to be. They have
got an additional responsibility to
discharge themselves. I hope that this
question wiil also be borne in mind.

It is very good of the Deputy
Minister to have brought forward an
amendment that free pass holders
will be exempted from this tax. In
addition to that, I would submit that
children above the age of 3 and below
12, should be charged half the rate
so far as this pilgrim tax is concern-
ed. With these remarks, I support
this Bill.

st faacoret age (e

wEAS-TE) W WaRd, § %W

fawr #1 Sfaa auadt § w1 awe §
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& wuwdt g f5 Y & A
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gy § fagfral XA FF A3 E WA
T,
Tg TR-ATAATET F A FAF AR TN
13 hrs.
7% ghwa § &6 o S A A
o ¥ fg AT AR E, ST R
% T80 & foOT R TS TR ATHATTH
farg
sifes & & 3 faormr & woft o
AT FTAT AR E T I AW H;
€ TFAE FT A FET AT |
ag mifxat ¥ dvw WA § WROqE
o & fr amd o ag da &S |
¥ &, ¥ o g & ° ag
Je0 & fs 37 F1 giaaml w1 AT
fFaT 9@ HR STEI—IR ®WE FT
9 g W w—Fs 9 @
fes WX w31 g WK
ST Mifeal # sEEEET FE A0 |
A gl & gy W™ faw
#Y faega Sfaw awadt §
Pandit Thakur Das Bhargava rose—
Mr. Speaker: The train is
lengthening? It started with only
one or two Members.
Shri Raghavachari:
gather.

Passengers
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Shri Alagesan: 1 understand Hindi
a little, but if the hon. Member can
speak in English I can understand
him fully—if he so pleases.

Pandit Thakur Das Bhargava: Sir,
I was submitting that this Bill is not,
in effect, a railway Bill in the sense
that the Railways do not stand to
gain by this Bill. So far as the Rail-
ways are concerned this is a pro-
bono publico act, and I think the
Railways have done well in bringing
forward this Bill so as to stabilise the
law on the point and at the same
time to let the people know how far
they are prepared to go to help the
municipalities to do their work.

At the same time it has got another
aspect. Pilgrimage so far as our
country is concerned ig an institution
in itself. Our forefathers in their
wisdom assigned four dhams; one in
the north Badrinath; the other in
the South Rameswaram; the third in
the West Dwaraka and the fourth in
the East puri. These dhams were
chosen by our ancestors so that all
parts of the country may have pil-
grim centres and at the same time
the people may become acquainted
with the geography of the country,
and also come into contact with the
people of those parts. So, pilgrim-
age is one of the very great institu-
tions; in present day times it may
not be considered so necssary, but in
olden days it was most necessary.

. The Railways and the Govern-
mient, 1 know are very anxious to en-
‘tourage, if not pilgrimage, at least
familiarity of the Southern people
with the Northern areas, and so far
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as the people of the North are con-
cerned, they want they should go
South so as to get acquainted with
the Southern part of our country.
Now I find that thousands of people
go to foreign countries and a very
large sum of money is spent on their
tours. This is very good. I want
my countrymen to go out and know
how people in other parts of the
world are living and when they come
back they will give India the benefits
of the experience of their tours
there.

But at the same time I am anxious
that the Government and the Rail-
ways should encourage tours within
the country and like Russia and some
other countries subsidise travel so
far as the nationals of this country
are concerned. But here in this Bill
I find that instead of subsidising or
helping people, they want to tax
people. I have no quarrel with the
Railways. They are not in fact tax-
ing; these taxes are being collected
on behalf of the municipalities. We
have to remember that these melas or
pilgrimages though they are in the
interest of the country, mean great
expenditure so far as provision of
amenities and conveniences for the
passengers is concerned. It is but
meet that on such occasiong the muni-
cipalities and the Railways should be
compensated to a certain extent for
the expenses they incur for making
arrangements for the melas.

1 find from the note which has been
circulated by the hon. Minister for
our information that 27 per cent. is
the cost of collection and it is suggest-
ed that Railways should get 3 per cent.
of the collection. To my mind, this is
not the right way of looking at things.
I do not grudge the payment of this
3 per cent. to the Railways. 1 am,
however, anxious that this question
should be viewed from one angle and
one angle only, that is, the convenience
of those who travel.

One point I cannot fail to note in
this Bill. Even those who do not go
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to melas who are not out on pilgrim-
ages will be taxed. In whose interest,
and why should they be taxed? They
are interested in melas; they do not
go out for pilgrimages. There can be
no means by which you can say whe-
ther a particular passenger is a pil-
grim or not. I would never agree to
taxing persons who are not interested
in melas. But I do not find any way by
which you can find out whether a
particular person is a melavala or is
not a melavala. “Mela” is defined in
this Bill as “a public gathering on the
occasion of any religious festival”, so
that only those persons who are religi-
ous minded should be taxed; the other
should not be taxed. But I do not see
how we can differentiate; therefore,
we have to put up with this.

As I was submitting the whole ques-
tion should be looked at from only one
angle. The Railways, the munici-
palities the entire Government should
see that the people from whom these
taxes are realised are afforded some
convenience. I have very often seen
railway wagons stuffed with people
going to the melas. The problem of
overcrowding is not so much severe
now as it was before. I admit there
hag been some improvement, but Gov-
ernnient should provide adequate
number of bogies for the convenience
of passengers. I do not even mind
the taxes being increased, but I am
very anxious to see that people pro-
ceeding to these pilgrimages should be
provided with adequate facilities.
As far as the Railways are concerned,
I would rather like that the share of
the Railways is increased, because
they are to run extra trains. Instead of
the present 3 per cent. they may be
earmarked 5 per cent, but they
should at the same time see that
they provide more convenience for
the passengers. Apart from that so
far as the municipalities are concern-
ed, I do not know whether what they
realise is spent on providing amenities
for the passengers, or they make a
profit out of it. If that is so, I am
anxious that the ordinary expenses of
municipalities should not be charged
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upon these revenues. These revenues
have been realised by the railways.
We should insist that the municipali-
ties should spend only for the pur-
.poses of the pilgrims, for providing
them with amenities in these melas. I
do not know how this can be secured.

In the information given by the hon.
Deputy Minister, he says that they
have got nothing to do with the future
disposal of this amount. So far as
the railways are concerned, they are
quite right, but at the same time I
want Government to see that no more
taxes are taken from the pilgrims
than is absolutely necessary or is re-
quired for providing amenities to
them. If the ordinary expenses of
the municipality are met by this way,
it will not be honest to do so. Even
it the Railway Ministry cannot ensure
this, Government should see that only
so much is recovered as is necessary.

Like the Member who preceded me,
I do not understand the principle be-
hind two or three clauses in the BilL
For instance, I fail to realise the differ-
ence between-a pilgrim who comes
trom 150 miles and one who comes
from 30 miles. Heg comes for a reli-
gious festival and he ought to pay as
much as any other who comes from
a shorter or longer distance. If any-
thing, I would rather like that persons
who come from a longer distance
should be entitled to be treated
more leniently than the one who
comes from a shorter distance.
There is absolutely no reason why we
should discriminate between those
who come from longer and shorter
distances. To my mind, this is not
a right way of thinking. Supposing
you charge Rs, 1-8-0 for a person
who comes from Calcutta to Hardwar,
where is the justification for not
charging the same amount from a
person coming from Banaras or
Sahranpur. I think this principle is
not correct that distance should be
regarded as the determining factor
for fixing higher or lower charges.

In the note we find that previously
the rule was that ordinarily passengers
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coming from within 30 miles were
not charged this tax, others were
charged. This concession has now
been extended up to 40 miles. I fail
to see why even passengers who come
from a distance of 30 miles should not
be charged the same amount as those
who come from longer distances. 1
can understand if with a view to dis-
courage the use of railways these
persons from nearabout places are
charged this tax, but I do not think
even this is likely to happen in case
of persons coming from 30 or 40
miles. If they come from ‘within ten
miles, then they may not use the rail-
way if you charge so much, but there
is no difference between persons
coming from 40 and 100 miles. So far
as this provision is concerned, I would
like that this may not be accepted as
the right policy. Similarly, in regard
to distance of 40 miles in my humble
opinion is too much. It may be re-
duced to such a figure that the charg-
ing of this amount does not discourage
railway traffic. Apart from that I do
not see why this rate should be
observed.

In clause 8 it is caid that if any
terminal tax under this Act is charg-
ed, then no other terminal tax will be
charged. So far as the railways are
concerned, they have enacted this rule,
but so far as Government is concern-
ed, there is no difference between a
railway passenger and a non-
railway passenger, as long as he is a
passenger. What happens if you go
to Hardwar? First of all, the railway
charges terminal tax. Then if you
proceed to Rishikesh by car which is
also connected by railway, you have
to pay another tax which is charged
from passengers who use motors and
those::who are pedestrians. In the
same; way, when you go to Hardwar,
you are charged by the municipal
committee there car tax or passenger-
tax from users of land routes. For
those passengers who use taxis and
cars, there are other taxes to be paid.
.My submission is that the principle of
clause 8 is quite clear that only one
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tax will be charged. You may charge
anything, but then further ground
taxation, railway taxation and ferry
taxation should not be there. The
Government is one, the passengers are
the same. Why charge three or four
taxes, why put them to trouble?

So far as incidence is concerned, I
have only to submit one word. 1In
regard to these big melas eight annas
per third class passenger may be re-
garded as rather excessive. 1 think
the charge should be reduced to four
annas, in view of the fact that the
Government themselves are anxious
to encourage this kind of travel. If
they want to discourage religious
festivals, I can understand it and let
them charge more, but that is not so.
Therefore, there is no reason why
every third class passenger, irrespec-
tive of the money he can afford to
spend, should be charged eight
annas. The maximum charge should
be four annas, or you may charge pro-
gressively four annas, eight annag and
twelve annas, but not eight annas, one
rupee and Re. 1-8-0. I should think
that this rate of four annas is quite
sufficient for the purpose of the muni-
cipalities etc, who should not be
allowed to make profit out of this.
If they want to charge, the general
revenues are there, let them come
forward in a straight way. Let them
not come in an indirect way and
charge people for their ordinary ex-
penses.

Subject to these remarks, I think
this is a Bill which should command
the support of everybody.

Shri Barman (North Bengal—Re-
served—Sch. Castes): I shall be very
brief and support one point which has
been made by the previous speaker;:

I am quite in agreement with the
provisions of the Bill that some kind
of tax should be levied on._passengers
who congregate at a certaln place so
that the municipality or other body
in charge of making arrangements to
veceive those pilgrims may have the
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necessary finance to make the neces-
sary arrangement. This is only to
remove the disadvantage of passing
ordinances from time to time. The
pilgrims have been paying these taxes
since 1937, not because of this legisla-
tion. They have no objection and
there is no reasonable ground for
making any objecrtion to such a tax.

We know that formerly when there
were big fairs sanitary arrangements
were practically nil, and due to all
kinds of diseases and other disadvan-
tages, many people used to die. It is
in order to help the local organisers
to make sanitary and other arrange-
ments that this tax is levied and paid
to them. So, in principle no one can
be opposed to the levy of this tax.

One point has been raised that the
common man should not be taxed.
Certainly that is a very sound princi-
ple, but if the common man be ex-
onerated from this tax, I do not know
how the railway or any other body
can levy any tax on the uncommon
man. So, that proposition should go
entirely. But, when it is necessary
to finance the body making that
arrangement, we have to levy a tax
from the common man also. After
all, when a common man comes for a
distance, he incurs many other ex-
penses. As the Bill goes, a man who
comes from a distance of less than 40
miles is not taxed. He pays a large
amount for his train fare as well as
other incidental charges. Therefore,
it is not arguable at all that the com-
mon man should be exempted.

I agree with Pandit Thakur Das
Bhargava on one point and that is
this. After all, the expenses of the
arrangements that are made for all the
pilgrims congregating at a certain
place should necessarily be borne by
all the pilgrims whether they come
from a distance of 100 miles or 200
miles or 500 miles or less. Rather,
those who come from a greater dis-
tance have to incur more expenses
than those who come from nearer dis-
tances. It seems to me quite un-
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supportable that when a passenger
travels from a greater distance he
should be taxed more. He hag al-
ready been taxed by the railway by
having to pay more by railway fare
than the pilgrim who comes from a
nearer distance. He has to incur
other incidental exp also b

of the longer journey. In addition to
that, why should that man be made to
pay more than a pilgrim who comes
from a nearer distance in order to
defray the expenses which are com-
mon for both? I think that the tax
incidence should be altered accord-
ing the necessity and exigency of the
requirements of the municipality or
other body that will make the
arrangements. But, there should be
uniform rates of tax on all who will
congregate there on that occasion. I
do not know what is the reason that
the Railway Ministry has in mind in
charging more from a passenger who
comes from a longer distance.

Shri Alagesan: Sir, I am grateful to
this House for this very full discus-
sion on this measure. When this was
taken up on the previous day, some
hon. Members of this House wanted
to be supplied with information re-
garding this subject. They wanted
to know the manner of collection of
this tax, the amounts collected, the
cost of collection, how it is spent and
so on. As per the wishes expressed
on the floor of this House and as per
the directions of the hon. Chairman
who presided over the House on that
occasion, a full memorandum has been
circulated to all hon. Members. And,
I find from the course of the discus-
sion here, that the information that
has been given to them has been very
useful. Perhaps, in the absence of
this information, the debate on this
Bill would not have been as full as
it was today,, So, I am glad I was
able to get iﬁns opportunity of sup-
plying more information on this Bill
which resulted in a fuller debate.

I should thank my hon. friends
Pandit Thakur Das Bhargava and Shri
Raghubir Sahai for having put this
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Bill in its proper perspective. Many
hon. Members were proceeding on the
basis that this was a taxation measure
by the Railway Ministry. In fact,
as was clearly explained by those two
hon. friends, this is a measure which
we undertook to pilot through this
House and put on the statute book on
behalf of the State Governments and
the various local bodies concerned.
We are acquainted with the sizes of
the congregations that assemble at
pilgrim centres on various occasions.
When such large numbers of people
assemble, naturally, all sorts of
arrangements have to be made for the
convenience of the pilgrims. It be-
comes a great strain on the slender
resources of the various municipalitieg
concerned to meet the expenses in pro-
viding the various amenities and con-
veniences to this large influx of
pilgrims. It was in realisation of this
fact that this tax was being collected
.in the past. Experience showed that
the ceilings originally contemplated
could not be sufficient for the purpose
and so demands were made by the
State Governments concerned that the
ceilings should be raised in order to
meet the liabilities that fall to their
share.

On previous occasions, we had to
promulgate Ordinances and also en-
act measures through this House to
provide for such increases. It is to
obviate those things that this measure
hag been brought before this House.

From the memorandum itself hon.
Members would have found from how
many places, where thig tax is not at
present levied, requests have come for
the imposition of this tax because the
municipalities concerned are finding
it too difficult to manage within their
resources. Purely, with a view to

help the municipalities this measure

has been brought before the House.
The Railway Ministry is not very
pleased to bring forward this measure
because it introduces a distinction
between those who travel by rail and
those who travel by road. I was ex-
pecting some hon. Member would
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touch upon that aspect. But, since no
hon. Member hag touched upon it, I
should myself like to say a few words
about it.

The Taxation Enquiry Commission
which recommended the continuance
of this tax have also said that in fair-
ness to the Railways a parallel tax
should be levied on those who travel
by other means of transport, mostly
by road so that the two kinds of
passengers are brought on a level.
Since this matter rests with the State
Governments, the Railway Board pro-
poses to address various State Gov-
ernments after this measure is passed
that they should think of imposing
a parallel tax on passengers who come
by road. That will remove the dis-
crimination which may be said to
exist at present. I think the State
Governments will take necessary ac-
tion in this matter.
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Shri Alagesan: It is for the various
State Governments to consider, whe-
ther it should be on all passengers.
I know my hon. friend has especially
Badrinath in mind; no car can go
there at present. People have to
walk. ...

Shri T. S. A. Chettlar (Tiruppur):
In any case, it cannot be on passengers
who are walking to that place.

Shri Alagesan: The question of im-
posing any tax on pilgrims who go to
Badrinath will arise only when we are
able to make a road-to that place and
people are enabled to reach that place
by buses or cars.

The question of ceilings wag raised
by several hon, Members, They said
that the ceilings are too high. Several
hon. Members put forward this view.
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I have only to submit—Shri Raghava-
chari has already made this point him-
self—that this is only the maximum,
and the actual amount will be fixed
in consultation with the State Gov-
ernments concerned, The State Gov-
ernments are expected to take into
account the needs of the municipalities
which have to make these arrange-
ments, and it is to be hoped that they
will not demand any higher ceiling
than what is actually necessary.
Pandit Thakurdasji was saying that
this amount should not in any case be
utilised by the municipalities for their
ordinary work, that it should be utilis-
ed for the purpose intended, that is,
on the pilgrims that go to that place.
I have got some information that has
been, I think, circulated in the memo-
randum. Still I think I can draw the
attention of the House to this matter.
At the time of the recent Kumbh
Mela at Allahabad which took place
there in 1954, the present ceilings were
enforced. They said that this should
be the minimum that should be levi-
ed on the passengers. The total
amount collected under this head was
Rs. 14'12 lakhs. They also had cer-
tain other amounts collected from
other sources, but then the expendi-
ture on that occasion—we have got
this information from the U.P. Gov-
ernment—went up to Rs. 41 lakhs,
There was a gap of about Rs. 16 lakhs.
which had to be perhaps made up by
the State Government. The same is
the case with regard to the Ardh
Kumbh Mela at Hardwar this year.
I went through the memorandum and
found that the total amount realised
at the time of the recent Mahamakham
festival at Kumbakonam was only
Rs. 18,000 and odd. But, for the
number of pilgrims that assembled on
that occasion in that small town, the
cost of the arrangements should have
been much more, many times more
than what this amount represents.
There need be no fear in the minds of
hon. Members that the proceeds from
this tax will be utilised by the muni-
cipalities for their ordinary work.

Mention was made that it is not
enough that we hand over the collec-
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tiong to the State Government and the
Local Bodies and we sit quite there-
after, but we should also scrutinise
and should also be careful about the
way in which these amounts are spent.
It is but meet that Parliament is
anxious that whatever tax amounts
are realised by way of the measures
that are passed by this House should
be properly spent. But I should like
to remind hon. Members that there are
State Governments and that they have
got their own audit and other checks
and arrangements which should be
sufficient for this purpose. The
anxiety expressed by hon, Members
may be communicated to the various
State Governments so that if there
had been any slackness in the past—
it is purely a supposition—they can be
more careful in this regard in the
future.

As far as the ceilings are concerned,
as I said, actual experience indicated
that we should provide at least for
the maximum at this level. Even
when tax was collected at this maxi-
mum level on the two occasions,
namely, the Kumbh Mela at Allahabad
and the Ardh Kumbh Mela at
Hardwar, the proceeds were not
found to be sufficient for the purpose.

Shri Barman: They have got other
incomes. They realise taxes from the
shops and restaurants’ permits.

Shri Alagesan: That is a point. In
fact, I did mention that. I gaid that
the terminal tax realised at the time
of the Kumbh Mela was Rs. 14 lakhs
and odd, and the amount realised
from other sources was Rs. 4-71 lakhs,
which together came to Rs. 1883
lakhs, whereas the expenditure was
Rs. 41 lakhs. Even taking into ac-
count other sources of income, it was
found in actual practice to be insuffi-
cient. So it will be appreciated that
it is not possible to have any reduc-
tion in these ceilings. Supposing we
reduce these ceilings, what will
happen is that the State Governments
will come with the demand that the
ceilings should be raised, and then
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an amendment to this Act will have
to be undertaken and all the proces-
ses will have to be gone through.
That will not be a wise thing to do.
So I would request the House to keep
the ceilings at the level proposed here.

A suggestion was made that there
should be difference between air-
conditioned and first class. rates. Shri
N. R. Muniswamy alsoc made that
demand though I find from his amend-
ment that he has not made that dis-
tinction there. Evidently, he took the
cue from Shri Reddi and found that
that was the correct thing to do. I
have no quarrel against that. I would
like to assure hon. Members that even
now this distinction can be introduc-
ed. It is only the ceiling for air-
conditioned and first class that is fix-
ed. We may fix different rates for
the two—one may be a little higher
and the other a little lower. So, that
is already taken care of.

The question of free zoneg was
raised.

Mr. Speaker: If they are put in the
same category, there may be difficulty
in interpretation and the rate also will
have to be common.

Shri Alagesan: I am advised that it
need not be.

In regard to the question of free
zones, there were contradictory opi-
nions advanced. Shri Raghavachari
advanced the plea that since we have
got the power to reduce the distance
from 40 miles, it may be reduced to
nullity and the free zones may really
be taken away. Other hon, members
said that there should be no free
zone and all should pay this terminal
tax. Shri Muniswamy said that since
it is only a seasonal tax, there should
be no objection to all the people pay-
ing it. In several cases it is mnot
seasonal; it may be imposed through-
out the year, for instance, in a place
like Rameswaram, there is terminal
tax levied throughout the year. There
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are demands made from various States
that pilgrims come to some places al-
most throughout the year. Banaras,
for instance, is a place where pilgrims
go, not once or twice a year, but
throughout the year. In such places
it becomes a burden on people living
nearby, who go to the place not for
any religious purpose or for the pur-
pose of pilgrimage but for their
ordinary avocations and to transact
ordinary business, to be made liable to
pay this tax. It is in that view that
this free zone has been fixed, and the
figure of 30 miles hag been raised to
40 miles, but when actually fixing the
free zone, there will be a little margin
for the State Governments and the
Railway Ministry to adjust to suit the
actual necessity. It has to be fixed
with reference to the stations on
various sides of the pilgrim centre and
so the limit had been fixed at 40. I
think there should be no quarrel
about this number.

A suggestion was made that the
long-distance passengers should not
be asked to pay more than the short-
distance passengers because the
amenities are availed of equally by
all whether coming from long dis-
tances or short distances. So, there
should not be any variation. I do not
have any strong grounds to refute
that point; it looks very plausible.
But, there is this argument that those
who come from far off places may
perhaps be persons who may be able
to pay a little more and so it may
not be a great hardship on them.
Barring this, I have no other grounds
justifying these variations.

It was urged that no collection
charges should be deducted. Shri
N. R. Muniswamy went to the extent
of saying that this should be the con-
tribution of the Central Government
for this purpose. I should like to re-
mind him that it is not as if the rail-
ways do not contribute or incur ex-
penditure on such occasions, ¥or
instance, the expenditure of the rail-
ways at the time of the Kumbh Mela
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was more than Rs. 70 lakhs, if I re-
member right. I do not have the
figures now with me to say whether
we were able to recoup all that we
spent on that occasion. But, in such
cases we do not exactly go by the re-
turn that comes to us; we go by the
yardstick that the railways have got
a duty to perform towards these large
numbers of people who congregate in
those places and that they should not
spare money or effort to provide the
utmost convenience to these pilgrims.
It is on this basis that arrangements
are made. I have inspected several
places and found that in all cases, the
arrangements were always a little
more than what the strict require-
ments were. That is to say, the Rail-
ways have ‘been quite liberal in pro-
viding the amenities to the pilgrims.
It is not as if we are not attending to
this aspect. All conveniences are pro-

vided in addition to what the local -

bodies may provide and thus, extra
expenditure is incurred.

The cost of collection is strictly
worked out. Nobody need be under
the impression that we will take more
than what is actually incurred by us.
I would draw attention to article
278(1) of the Constitution in thisres-
pect. I am just reading a part of that
article:

“....for the purposes of those
provisions the net proceeds of
any tax or duty, or any part of
any tax or duty, in or attribut-
able to any area shall be ascer-
tained and certified by the Comp-
troller and Auditor-General of
India, whose certificate shall be
final.”

Thus, this will be neither exactly
three per cent, or one per cent. It
may be one or two or three per cent.
I do not think that it will exceed
three per cent. in any case. So, we
need not be anxious that the railways
will take a little more than what it
actually costs them.

Shri Ramachandra Reddi: What are
the several items included in the cost
of collection?
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Shri Alagesan: It was also said that
the railways did not appoint additional
staff. It is done in the course of
their functions and duties and so no
extra cost is involved I am told
that it involves a lot of work in the
accounts offices and the cost of collec-
tion etc. is strictly related to the
actual additional work performed by
the railways. Even otherwise, three
or two per cent. is not a big slice
from the collections.

Shri Ramachandra Reddi: I would
ask for the items that come under the
cost of collection.

Shri Alagesan: There is the extra
work to be done. (Laughter). There
is no use my hon. 'friend laughing.

Shri Ramachandra Reddi: The hon.
Minister does not want to come to
actual facts; he is trying to evade.

Shri Alagesan: Some additional
work is undertaken by the railways
on behalf of the local bodies. That is
envisaged by the Constitution, which
speaks of the net proceeds. The n€t
proceeds are arrived at after deduct-
ing the cost of collection in every
case. This was anticipated and pro-
vided for.

Mr. Speaker: The tickets are com-
mon; the issuing clerk is common.
But the accounts branch will have to
divide the fare from the tax.

Shri Alagesan: Yes, Sir. There was
a reference to free pass holders and
some amendments were also given
that free pass holders should be ex-
empt from payment of these taxes.
It is not only the Members of Parlia-
ment that come under this category
but there are railway servants who
also travel on such passes, They
were exempt under the previous Act
and we are only continuing it. It is
not a new provision. It so happens
that the Members of Parliament are
also included in this category. It is a
small thing. It is not as if Members
of Parliament—whose number is very
limited—are often going to these
places of pilgrimage. They have got
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other work to do. It war also sug-
gested that a child below the age of
12 but above the age of 3 should be
charged half the rate, That is taken
care of under clause 5 of the Bill
wherein the railways themselves can
fix half the rates for a class of rail-
way passengers.

Some amendments have been given.
I have an amendment excluding the
pass holders and troops. I have added
‘troops travelling in reserved vehicles
at vehicle rate’. I think I have an-
swered all the points and I commend
my motion,

Mr. Speaker: The question is:

“That the Bill to provide for the
levy of a terminal tax on passeng-
ers carried by railway from or to
certain places of pilgrimage or
where fairs, melas or exhibitions
are held, be taken into considera-
tion.”

The motion was adopted.
Clauses 2 and 3

Mr. Speaker: There are no amend-
ments to clauses 2 and 3.

The question is:
“That clause 2 stand part of the
Bill.”
The motion was adopted.
Clause 2 was added to the Bill.
Clause 3 was added to the Bill.

Clause 4.— Terminal tax not to be
levied within certain limits)
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Shri Alagesan: I thought I had ex-
plained it fully. If I omit the
words that the hon. Member wants
me to omit, then it has to be 40 miles
in all cases. My submission to that
was that it may not be necessary to
exempt to that extent. The actual
requirements of individual pilgrim
centres may not demand that the free
zone should be so large. It may be
that people who go to that place of
pilgrimage normally for other busi-
ness may not be spread out to 40
miles, It may be that the place at-
tracts people only from a distance of
20 miles all round. In that case the
free zone will be fixed as 20 or 25
miles. To enable that and not to ex-
empt a larger number of people than
what would be strictly necessary, it is
necessary to have these words as a
safeguard. I hope my friend will not
press his amendment.
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Mr. Speaker: Then I shall put claus-
es 4, 5 and 6 together.

The question is:

“That clauses 4 to 6 stand part
of the Bill.”

The tion was adopted.

Clauses 4 to 6 were added to the Bill.
Clause 7.— (Mode of recovery of tax.)

Shri Ramachandra Reddi: Sir, I beg
to move:

Page 3, line 7T—

after “such portion” insert ‘“not
exceeding one per cent.”

The hon. Minister has not been con-
vincing enough. He has not even
given ug an assurance that he will
limit the collection charges to three
per cent. He was not able to tell us
what items are included in the collec-
tion charges and he simply took um-
brage under the Auditor’s calculations
or the Accountant’s calculations. I,
therefore, press my amendment.
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Shri Alagesan: I do not think I
ghould say anything. I am only sorry
that I could not convince the hon.
Member, Actually the cost has been
worked out in the past and it comes
to 2'7 per cent. So it will be difficult
for me to accept this amendment.
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Shri Alagesan: Sir, it will be strictly
the actual cost of collection that is
worked out by the Railways and ac-
cepted by the Comptroller and Audi-
tor-General. It is only that which has
to be charged; it will be neither more
nor less. I can only assure the hon.
Member that it is not likely to exceed
three per cent., but I cannot bind my
hands like that.

Mr, Speaker: The local government
is there to take interest in the matter.
If the cost exceeds the local govern-
ment will take it up with the Central
Government.

Shri Alagesan: It will not be done
in a secret way; it will be certified by
the Auditor-General.

Shri Ramachandra Reddi: The local
government does not come into the
picture at all.

Mr. Speaker: It is the local govern-
ment that receives it. Municipalities
and other bodies are within the juris-
diction of the local government. I
believe the local government will have
a say in the matter, It won't be
handed over directly to the munici-
pality except through the local gov-
ernment. The local government
won’t keep quiet. Now I shall put
the amendment of Shri Ramachandra
Reddi to the vote of the House.
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The question is:

Page 3, line 7—

after “such portion” insert “not
exceeding one per cent”.

The motion was negatived.
Mr. Speaker: The question is:

“That clause 7 stand part of the
Bm"

The motion was adopted.

Clause 7 was added to the Bill.
Clause 8 was added to the Bill.

Clause 9— (Exemptions)
Amendment made: Page 3—
(i) line 18, omit “and”;
(ii) line 19, add at the end:
“and troops travelling in re-
served vehicles at vehicle rate;
and”; and
(iii) after line 19, add:
“(d) free pass holders”.
—[Shri Alagesan]
Mr. Speaker: What are the other
amendments? If therz are any amend-

ments contrary to this they will be
barred. '

Shri Ramachandra Reddi: My
amendment has been covered by this.

Shri N. R. Muniswamy: Sir, I beg

to move:
Page 3—
after line 19, add:
“(d) card pass holders;

(e) holders of privilege ticket
orders (P.T.0.);

(f) season ticket holders; and
(g) coupon ticket holders.”
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Mr. Speaker: Part (d) has already
been covered. I will put rest of the
amendment to the vote of the House.

The question is:
Page 3—
after line 19, add:

“(e) holders of privilege ticket
orders (P.T.O.);

(f) season ticket holders; and
(g) coupon ticket holders.”
The motion was negatived.
Mr. Speaker: I take it that other
hon. Members are not moving their

amendments. I will put the clause,
as amended, to the vote of the House.

The question is:

“That clause 5, as amended,
stand part of the Bill”

The motion was adopted.

Clause 9, as amended, was added to

the Bill.

Mr. Speaker: Now we come to the
Schedule. Does any hon. Member
want to move his amendment?

Shri Ramachandra Reddi: In view
of the assurance given by the hon.

Minister, I am not moving my amend-
ment.

Mr. Speaker: The gquestion is:

“That the Schedule stand part
of the Bill”

The motion was adopted.
The Schedule was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Alagesan: Sir, I beg to move:

“That toe Bill, as amended, be
passed.”

21 NOVEMBER 1956
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(Amendment) Bill

Mr. Speaker: The question is:
“That the Bill, as amended, be
passed.”
The motion was adopted.

.

STATES REORGANISATION
(AMENDMENT) BILL

The Minister of Legal Affairs (Shri
Pataskar): Sir, I beg to move:

“That the Bill to amend the
States Reorganisation Act, 1956,
be taken into consideration.”

Sir, this is a very simple measure.
It has been necessitated on account of
a decision of the High Court of
Madras challenging the validity of a
certain provision in section 35 of the
States Reorganisation Act.

Now, as you will find, Sir, clause 35
of the States Reorganisation Bill re-
fers to the Constitution of the Madras
Legislative Council and it runs as
follows:

“(1) In the Legislative Council
of Madras, ag from the appointed
day, there shall be 48 seats of
which—

(a) the numbers to be filled by
persons elected by the electorates
referred to in sub-clauses (a), (b)
and, (c) of clause (3) of article 171
shall be 16, 4 and 4 respectively;

(b) the number to be filled by
persons elected by the members
of the Legislative Assembly in
accordance with the provisions of
sub-clause (d) of the said clause
shall be 16; and

(c) the number to be filled by
persons nominated by the Gover-
nor in accordance with the provi-
sions of sub-clause (e) of that
clause shall be 8" ‘

That is how section 35 of the States
Reorganisation Act proposes to re-
constitute the Council of Madras,

Then, sub-section (2) of section 3%
reads as follows:
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“As from the appointed day,
the Delimitation of Council Con-
stituencies (Madras) Order, 1951,
shall have effect subject to the
modifications directed by the
Second Schedule,”

Of course, we are not much concerned
with this part of the Act.

14 hrs.

Now, because the number of mem-
bers of the Legislative Council of
Madras was reduced, sub-section (8)
of section 35 has to be amended to
make the necessary adjustments.
Sub-section (38) of section 35 reads as

~ follows:

“The two sitting members of
the said Council representin® the
West Coast (Local Authorities)
Constituency and such twd of the
six sitting members representing
the Madras (Graduates) Consti-
tuency, and such two of the
eighteen sitting members elected
by the members of thé Legislative
Assembly, as the Chairman of the
said Council shall by order specify
shall, on the appointed day, cease
to be members of the said
Council”.

In order to reduce the number of
members of the Legislative Council
of Madras and to bring the number
down to that number which has been
already provided under Section 35 (1),
this provision was inserted.

Section 85 (1), as I have pointed
out, refers to the members to be
elected by persons referred to in sub-
sections (a) to (c). We are here
concerned with article 171 (8) (b) of
the Constitution which runs as
follows:

“(b) as nearly as may be, one-
twelfth shall be elected by
electorates consisting of persons
residing in the State who have
been for at least three years
graduates of any university in
the territory of India or have been
for at least three years in posses~
sion of qualifications prescribed
by or under any law made by
Parliament as equivalent to that
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of a graduate of any such uni-
versity;”

So, there wag the Madras (Gradu-
ates) Constituency which used to send
six members of the former Madras
Legislative Council By the States
Reorganisation Act, we reduced that
number to four, as provided in section
85 (1) (a) of that Act. The number
of six has been reduced to four, and
therefore, in section 35 (3), we
laid down that “such two of
the six sitting members representing
the Madras (Graduates) Constituency,
and such two of the eighteen sitting
members elected by the members of
the Legislative Assembly, as the
Chairman of the said Council shall
by order specify shall,” etc. Seo,
power was given to the Chairman of
the Council to decide as to who those
two persons will be from the Madras
(Graduates) Constituency who should
retire so that the number may be
brought down from six to four.

Now, there was a writ petition
presented to the High Court of Madras
by one Mr. John, challenging the
validity of this provision on the
ground that the Chairman of the
Madras Legislative Council, who was
given the power to decide which two
memberg should retire, was himself a
member of the Legislative Council
elected from the Madras (Graduates)
Constituency, On that ground he con-
tended that this provision was incon-
sistent which the provisions contain-
ed in article 14 of the Constitution, and
the Madras High Court, on the 5th
November, 1956, upheld that conten-
tion raised by Mr. John and held that,
to that extent, this provision was con-
trary to the provisions of the Consti-
tution. Therefore, something has to
be done in order that the Legislative
Council of Madras is formed consis-
tently with the provisions which are
contained in section 385 of the States
Reorganisation Act.

Therefore, it was proposed to amend
the Act as provided in the Bill under
discussion. There were two objec-
tions. One was that the man, who
was to decide the case, was himself a
person elected from the constituency
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concerned. The second was that it
was left to the arbitrary decision of
the Chairman of the Legislative Coun-
cil, and that there was no indication
to the contrary. We have, therefore,
through this Bill, empowered the Gov-
ernor of Madras to determine by
drawing lots who are the two mem-
bers that should be deemed to have
gone out of the Legislative Council.
That, in short, is the proposal which is
contained in this Bill. Instead of
leaving it to the decision of the indi-
vidual, namely, the Chairman of the
Council, we mentioned “by the Gov-
ernor” since the Governor has noth-
ing to do with the elective bodies.
So. the question will now be decided
by drawing lots, by the Governor of
Madras, It is for this simple pur-
pose that this Bill has been brought
forward, namely, to bring down the
number from six to four consistently
with the maximum number of mem-
bers for the Legislative Council or
Madras which has been fixed at 48.

I hope that this simple measure,
which has been necessitated by a deci-
sion of the High Court of Madras, will
be accepted by 'the House. Unless this
is done and the Madras Legislative
Council is properly constituted, legms-
lative work in that State may be
held up. It is for this purpose that
this short Bill has been brought
forward. I hope it will be assented
to without much objection.

Mr. Speaker: Motion moved:

“That the Bill to amend the
States Reorganisation Act, 1956,
be taken into consideration”.

Shri S. 8. More (Sholapur): I want
to take this opportunity of bringing
to the notice of the House, if I can,
the great injustice which has been
done to many of the States particu-
larly by the States Reorganisation
Act.

Mr, Speaker: How is that relevant
here?
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Shri 8. 8. More: I will point out; I
will straight way come to it. Now,
take for instance, Madras. The total
membership of the Legislative Council
is 48, and the total number of mem-
bers of the Legislative Assembly is 206.
Now, under article 171 of the Consti-
tution, as amended by the States
Reorganisation Act, we have increa-
sed the percentage of seats which a
Council can have in relation to the
total membership of the Assmbly.
It is now one-third instead of one-
fourth. The article, ag amended, says:

“The total number of members
in the Legislative Council of a
State having such a Council shall
not exceed one-third of the total
number of members in the Legis-
lative Assembly of that State”.

Formerly, it was one-fourth. If the
original formula prevailed, then, 25
per cent. of 206 would be the propor-
tion of membership or the maximum
membership of the Legislative Council.
But now, with 206 as the total mem-
bership of the Assembly, and the
formula having been increased from
one-fourth to one-third, the maximum
number of members which the Madras
Legislative Council could have is 69.

My submission is that we must
follow some definite principle regard-
ing all States. I invoke article 14 of
the Constitution which says that there
should be equality between persons.
Extending that principle and making
it applicable to the States, I should
say that there should be some uniform
ratio or basis according to which the
membership of the different Councils
is to be regulated. By way of illus-
tration, I might point out certain
anomalies. I will not go into all the
details.

Mr. Speaker: Are we not going into
the general principle now? I thought
this is only to avoid a particular
inconvenience.
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Shri S. S. More: My submission i3
that Government have brought in this
Bill without any purpose. It was
quite up to the Government to amend
the schedule of the Representation of
the People Act on a certain basis,
because there is a schedule there
which gives a certain number of
seats to the different State Legislative
Councils. They could have very well
amended that particular schedule and
said that Madras was entitled to have
69 as the maximum number of mem-
bers for its Legislative Council. Why
should we go to the extent of depriv-
ing two persons from their member-
ship? That is my point.

With your permission, I want to
point out that Madras is not the only
sufferer.

Mr. Speaker: What is the good of
referring to other States?

Shri S. 8. More: With your indul-
gence, I want to point out that Gov-
ernment, by bringing a simple amend-
ing measure for the Representation of
the People Act, could not only remove
the head-ache of the Madras State but
also of some other States. There
have been complaints of a similar
nature from the other States. Differ-
ent persons belonging to different
States have written to the Home
Ministry and to the Law Ministry, or
to the States Ministry as it was then,
saying that according to article 171 of
the Constitution, as amended, the
number of members of the State Coun-
cils concerned should be increased in
accordance with that proportion.
I do not know what is coming in the
way of the Government.

Mr. Speaker: So far as Madras is
concerned, the hon. Member’s sug-
gestion may amount to this. Instead
of reducing the number from six to
four, the strength of the Council itself
may be increased from 48 to 50.
‘While the inconvenience arose of get-
ting rid of two members, the court
held that the authority to hold the
ballot was given to one of those per-
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sons who was himself a member and
therefore, it was irregular. The Bill
seeks to validate it and vest the autho-
rity in the hands of the Governor. I
can understand the hon. Member’s
suggestion that instead of going so far
the original number may be restored.
For that purpose, I can understand
the modification of the People’s Re-
presentation Act also by a suitable
amendment. But, to go beyond that
and bring in Bombay and other places,
is beyond the scope of the Bill. For
those places, an independent Bill has
to be brought.

Shri S, S. More: I accept what you
say and I do not wish to transgress
the bounds you have set for me. But,
regarding Madras, I can competently
urge that instead of having 48 mem-
bers—there is no sacrosanctity about
that number—the Legislative Council
of Madras can very well have 50 mem-
bers. You can allow the two persons
to remain there, without putting the
Governor to the immediate job of
drawing lots and deciding the fate of
two persons. 69 is the maximum limit
up to which Government can go; let
them have 50, 54, 60 or even 69 mem-
bers. What prevents them from
going to that formula? When article
171 has been specifically amended,
there must have been some purpose
in the mind of the Government. 1
say that they must have visualised
that after re-organisation so many
difficulties would crop up and the
numerical percentage would be
disturbed to a very large extent. So,
there should be some margin to serve
as a sort of elbow-room. I say, take
advantage of article 171. In the case
of Madras as well as in the matter of
other States, the names of which I
will not mention in view of what you
have said, you can change the formula
and modify the Schedule. I believe it
is Schedule VII of the Representation
of the People Act and say that for
the different States mentioned in the
Schedule, the following shall be the
numbers of members of the Legisla-
tive Councils. If that is done, it would
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be a more simple and human process
than bringing down the guillotine on
two sitting members, who have bezn
elected on the assumption'that they
will run their term without any inter-
ruption. I may point out that bad
blood is being created in certain Stateg
where the term of some unfortunate
members has been reduced by two
years. Some members have been
lucky enough to have a windfall and
their term has been increased by two
years more. How far it is consistent
with the provisions of the Constitution
I leave to the legal experts to decide.

I think Government will be well
advised if they act in a human manner.
Instead of putting the number
irrevocably at 48 and asking the
Governor to use the knife for a parti-
cular purpose, they should increase
the number at least to 50, so as to
save the catastrophe overcoming these
two unfortunate members.

Shri T. 8. A. Chettiar (Tiruppur):
The general question of increasing
the membership of the Legislative
Councils in the various States is
certainly a matter which requires
consideration and I hope Government
will take steps to ascertain the
wishes of the State Governments in
this matter and do whatever is neces-
sary. This Bill refers only to the
Madras Legislative Council. As has
been pointed out by Mr. Pataskar,
there were six graduate representa-
tives in the Madras Legislative Council
and the number was reduced to four
after re-organisation. In order to
eliminate the two surplus members,
we gave the power to the Chairman
of the Council to determine who
should be eliminated. But unfortu-
nately, that Chairman happend to be
a member elected by the University
Graduates. The member, whose name
was probably left out, filed a suit in
the High Court saying that since Mr.
Cherian, the Chairman of the Council,
happened to be elected by the gradu-
ates, he should not be vested with
‘that power. The High Court also
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upheld that view. This is the short
story of this case.

Now, the Government say that in-
stead of the Chairman of the Coun-
cil, the Governor should draw the
lots and decide thre names of the per-
sons to be eliminated. The point
raised by Mr, More should certainly
be considered. The amendment I
have given notice of seeks to im-
plement Mr. More’s suggestion so far
as the Madras Legislative Council is
concerned. It seeks to increase the
number of graduate representatives
to six, the number which existed
before re-organisation, so that the
necessity of drawing lots may be
obviated altogether. That is the
short point before the House and 1
hope that this is not in conflict with
either the Constitution or any other
law. My amendment is in substitu-
tion of the amendment sought to be
made by the Government. I will
move it at the proper stage.

Shri N. R, Muniswamy (Wandi-
wash) I shall be very brief and I
shall not go into the details about
the contents of the judgment of the
Madras High Court and so on. I am
only concerned with the small
amendment I have given notice of.

The State Legislature consists of
the Governor and the two Houses.
In States where there is only one
House, the Legislature consists of the
Governor and that House. My point
is that since the Governor is ohe of
the constituents of the legislature, he
shall not be given this responsibility
of drawing lots. So far as the Chair-
man is concerned, he happened to be
one of the six sitting members of
the Madras (Graduate) Constituency.
There would have been no difficulty
if the Chairman of the Council had
drawn lots to eliminate the two mem-
bers. Now that he has been given
the arbitrary power of deciding the
names of the two (persons to be
eliminated, being a human Being, he
will certainly eliminate his name
and choose the names of two per-
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sons who are not very well disposed
towards him. That is why Mr. John
took up the matter to the High
Court.

My point is this. After all, draw-
ing lots is an executive job and any-
body else can do it; why should the
Governor be asked to do it? The
Election Commissioner is an inde-
pendent authority and he has noth-
ing to do with any man coming to
this House or that House. So, he
can very well be authorised to draw
the lots and exclude the names of
those two .,  Any other per-
son authorised by the Election Com-
missioner may also suit the purpose.
By doing this, we can obviate the
difficulty of asking the Governor to
do this work. It is not dignified on
the part of the Governor to draw lots.
Therefore, I would commend the
acceptance of my amendment by the
House.

Shri Pataskar: As I explained at
the beginning, this is a very simple
Bill. The hon. Member, Shri S. S.
More, referred to the question of
amendment of article 171 of the Con-
stitution and to the fact that it was
desirable generally to increase the
number of Members of the Councils.
That is a larger issue which, I think,
has been raised so far as I can see
by some of the States. It is under
consideration of the Government as
to what we should do. Of course,
every case will have to be examined
on its own merits, When that larger
question comes to be decided, the
matter, I am sure, will come before
this House and we will try to intro-
duce as much uniformity as is
humanly possible in this matter. The
present Bill is of a different nature.
If really there was no urgency about
this matter, we would have waited
til we decide the larger question.
As I pointed out in the beginning, on
account of a decision of the High
Court, under the present provision
in section 35 of the States Reorgani-
sation Act, it has become impossible
for the Legislative Council of Madras
to function because that may be
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challenged. It is as a measure of
urgent necessity that we have
brought forward this Bill. I can
assure hon. Members that whatever
representations have been made by
the other States, they will receive
due consideration from the Govern-
ment.

In the present matter, there are
two other alternatives. One of them
is suggested by Shri T. S. A.
Chettiar. 1 think that would be
considered when we come to the
stage of considering amendments.
As regards the suggestion made by
the hon. Member Shri N. R. Muni-
swamy, I think there is nothing really
wrong in authorising the Governor
of a State to draw lots and decide
the matten. \After all, under the
Constitution, the Governor is a person
who has been appointed by the Pre-
sident, an independent person. He
is not a Member of any legislative
body. I do not think there is any-
thing wrong or inappropriate in say-
ing that such a matter should be
decided by the Governor. However,
this is a matter in which it is open
to anyone to say that it should be A,
B, C, D, E. Béyond that, I think the
hon. Member need not stress that

. argument. We put in the Governor

because we thought that after all,
he was the best person so far as the
State is concerned. I hope that the
suggestions made by Shri T. S. A.
Chettiar will be duly considered at
the time when the amendment is
moved. I will speak about it at that
stage. In the mean time, I hope this
motion will be accepted.

Shri Mohinddin (Hyderabad City):
A new Governor has been appointed
in Madras and by the time, this Bill
becomes an Act, perhaps he will take
charge. If the newly appointed Gov-
ernor is a Member of the graduates
electoral constituency there may again
be an objection,

Shri T. S. A. Chettiar: He is from
Travancore-Cochin. -
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Shri Mohiuddin: He may be a mem-
ber of the graduates.

An Hon. Member: May have been
elected in Madras.

Shri Mohiuddin: A Member of the
Council can also be the Governor of
the same place or a Member of the
Council in Travancore-Cochin may be
a Governor.

Shri Pataskar: My short reply is
this, Under article 158,

“The Governor shall not be a
member of either House of Parlia-
ment or of a House of the Legis-
lature of any State...... ”

There is provision in the Constitu-
tion itself that he will cease to be a
Member of any House anywhere in
India.

Mr. Speaker: The question is:

“That the Bill to amend the
States Reorganisation Act, 1956,
be taken into consideration.”

The motion was adopted.

Clause 2—~( A d t of secti
35)

Shri T. 8. A. Chettiar: My amend-
ment consists of two parts. One is
with reference to section 35 for raising
the number to 50. In amendment
(b) I say that the words and brackets
“and such two of the six sitting mem-
bers representing the Madras (Gradu-

ates) Constituency” shall be omitted. -

This is consequential. Once we raise
the number from 4 to 6, there is no
need to omit two people out of the six
as has been directed in sub-clause
(3) of section 35 of the Act. There-
fore, I beg to move:

Page 1—

for clause 2, substitute:

2. Amendment of section 35.—In
section 35 of the States Reorganisa-

tion Act, 1956 (hereinafter referred to
as the principal Act)—
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(a) in sub-section (1)—

(i) for the figures “48” the figures
“50” shall be substituted; and

(ii) in clause (a), for the figures
“16, 4 and 4" the figures “18,
6 and 4” shall be substituted;
and

(b) in sub-section (3), the words
and brackets “and such two of
the six sitting members re-
presenting the Madras (Gra-
duates) Constituency” shall be
omitted.’

Mr. Speaker: The hon. Member
wants to restore the original number
so far as the University in concerned.

Shri T. 8. A. Chettiar: That is
right.

Mr. Speaker: The reduction from
six to four has brought the complica-
tion as to how to get rid of the two,
whether the Chairman should draw
the lots or the Governor. The hon.
Member is suggesting an alternative
remedy by retaining the two. The
question of ballot will not arise. Shri
N. R. Muniswamy's amendment goes
out of order if this is accepted by the
House.

Shri N. R. Muniswamy: He need ot
accept this amendment.

Mr. Speaker: It is for the House, Is
the hon. Minister agreeable to this
amendment?

Shri Pataskdr: Yes, Sir. Because,
though I would have preferred to
have the Act amended in the form in
which I had asked for it, in view of
the fact, as I pointed out, that the
question of number of members has
been raised by the different States, I
think it would avoid many complica-
tions if we can do it in this Bill by
increasing the number from 48 to 50.
The question of drawing of lots and
who should do it will not be there. I
will have no objection, subject to
what you say.
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Mr. Speaker: The question is:
Page 1—
for clause 2, substitute:

‘2. Amendment of section 35.—
In section 35 of the States Re-
organisation Act, 1956 (herein-
after referred to as the principal
Act)—

(a) in sub-section (1)—

(i) for the figure “48” the
figure “50” shall be substi-
tuted; and

(ii) in clause (a), for the.figures
“16, 4 and 4” the figures “16,
6 and 4” shall be substitut-
ed; and

(b) in sub-section (3), the words
and brackets “and such two of
the six sitting members represent-
ing the Madras (Graduates) Con-
stituency” shall be omitted.’

The tion was adopted

{

Mr. Speaker: There is an amend-
ment to the Second Schedule.

Shri T. S. A. Chettiar: I shall move
that part also. I beg to move:

3. Amendment to Second Sche-
dule—In the Second Schedule
to the principal Act, in clause (a),
for the fidure “4” the figure “6”
shall be substituted.

This is merely consequential.

Mr. Speaker: The question is:

3. Amendment to Second Sche-
dule.—In the Second Schedule to
the principal Act, in clause (a),
for the figure “4” the figure “6”
shall be substituted.

The motion was adopted.

Mr. Speaker: I believe there will be
some consequential amendments so
far as the Peoples Representation Act
is concerned.

Shri Pataskar: I have considered
that matter. That can be done by the
Adaptation provisions in the Act
itself.

Mr. Speaker: Shri N. R. Muni-
swamy's amendment goes out of the
order.
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The question is:

‘“That clause 2, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 2, as amended, was added to
the Bill

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Pataskar: I beg to move:

‘“That the Bill, as amended, be
passed.”

Mr. Speaker: Motion moved:

“That the Bill, as amended, be
passed.”

Shri Mulchand Dube (Farrukha-
bad Distt.—North): I find from the
Schedule that the percentage in all the
States is not uniform. In view of the
fact that the hon. Minister has accept-
ed the amendment of Shri T. S. A.
Chettiar, I think the percentage of the
other States should be examined and
suitable amendments made so that
there may be uniformity in the per-
centage.

Shri Pataskar: I would only say
that what I have already said has not
been understood by the hon. Member.
When the larger question comes up,
the whole thing will be considered.

Shri K. K. Basu (Diamond Har-
bour): I have one question to ask. By
this amendment, is the subdivision of
the graduates number within limits?
In the Act, the Graduates’ number is
fixed at a certain percentage. You
raise from 4 to 6. But, there is also a
further sub-division and there is a
limit. I do not know whether the hon.
Minister has considered that aspect
also.

Shri Pataskar: Yes.

Shri K. K. Basu: Otherwise, there
may be trouble later.

Shri Pataskar: The hon. Member
was not probably attentive. I read out
the sub-clause of article 171. I was
careful to see that that number is not
exceeded.

Mr, Speaker: One-twelfth is one-
twelfth of fifty.
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Shri Pataskar: ‘Whatever it is, by
raising it from four to six, we do -not
do anything which is in conflict with
the provisions of the Constitution.

Mr. Speaker: Out of 50, one-twelfth
is four. The article reads:

“as nearly as may be, one-
twelfth shall be elected by electo-
rates consisting of persons
residing in the State who have
been for at least three years
graduates of any university in the
territory of India or have been for
at least three years in possession
of qualifications prescribed...”

Shri Pataskar: I will explain it. In
article 171 itself there is clause(2):

“Until Parliament by law other-
wise provides, the composition of
the Legislative Council of a State
shall be as provided in elause
(3).’l
That was the arrangement pres-

cribed in the Constitution until it
was decided by Parliament; and now
Parliament is going to decide what
the constitution of the Legislative
Council of Madras will be. When the
article was enacted they referred to
the existing Council, and there was a
provision that until Parliament by
law otherwise provides the composi-
tion will be as provided under clause
(3).

Mr. Speaker: Therefore, now Parlia-
ment is making this law.

Shri K. K Basa: What I am
worried about is that - we should
frame the law with full clarity and
there should be no judicial decision
knocking off what we have done.

Mr. Speaker: So far as thig matter
is concerned, in some portions of the
Constitution, for example in article 4,
it has been provided that mnotwith-
standing the fact that an amendment
may affect the Constitution, it shall
not be considered to be an amendment
of the Constitution for the purposes
of article‘ 368. Changing the number
of Members of the Legislative
Assembly shall not be deemed to be

State Bank of 670
Hyderabad Bill

an amendment of the Constijution.
Therefore, in the States Recrganisa-
tion Act the schedule was added to the
Act instead of amending the Consti-
tution so far as the Schedules are
concerned. Similar provision is made
in article 171. In the absence of clause

-(2) of -this article, any change in the

proportion as set out in clause (-3}
will have to be made only by amend-
ing the Constitution. To avoid that,

. clause (2) has been inserted there

under which Parliament can alter the
relative proportions. It is open to this
House to say instead of four, we shall
have six notwithstanding the fact that
it militates against sub-clause (b) of
clause (3) of article 171. It is quite
in order.

The question js:
“That the Bill, as amended, be
~ passed”.
) The motion was adopted

STATE BANK OF HYDERABAD
BILL

The Minister of Revenne and De-
fence Expenditure (Shri A. C. Guha):
I beg to move:*

“That the Bill to transfer the
share capital of the #yderabad
State Bank to the Reserve Bank
of India and to provide for its
proper management and other
matters connected therewith or
incidental thereto be taken into
consideration.”

This Bill was introduced in this
House on the 28th August during the
last session, but in spite of our best
endeavour, we could not find time to
get the Bill passed by Parliament.

[MR. DerpUTY-SPEAKER in the Chair]
14.34 hrs.

In the meantime, States’ reorgani-
sation was going to take place which
in effect would split up the State of
Hyderabad into three different States.
So, there would not be any single
authority to look after this Hyderabad
State Bank and none also to ensure
the continuance of its functions and

*Moved with the recemmimendation of the President.
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duties without dislocation and with
proper  safeguards  for the banking
and treasury functions which the
Bank had been performing as agents
of the Reserve Bank of India in
Hyderabad State. The State Bank of
Hyderabad : Ordinance 1956 was
therefore promulgated to take care of
this situation. Otherwise, there would
have been a sort of vacuum as regards
the authority to manage the Bank.

The Ordinance was issued on 26th
September, 1956 with a few variations
from the Bill as presented to Parlia-
ment. The Bank. has thus already
started functioning as a wholly
nationalised concern. The compelling
necessity for immediate legislation by
Ordinance has been explained in a
statement already placed on the Table
of this House. It is now for the House
to consider the Bill and to pass it
with a few amendments consequential
to the promulgation of the Ordinance.

I shall now mention a few facts
about the Hyderabad State Bank. It
was established in 1942 under the
Hyderabad State Bank Act (No. XIX
of 1350 Fasli). Prior to the financial
integration of the Hyderabad State
with the Centre, the Bank served
more or less as the Central Bank for
the former Hyderabad State. By an
agreement entered into by the Bank
with the State Government, it per-
formed: the Government banking and
treasury work, managed the public
debt, issued new loans and administer-
ed the Osmania Sicca paper currency.
The Bank had a paid-up capital of
Rs. 75 lakhs expressed in Osmania
Sicca rupees, divided into 75,000
shares of O.S. Rs. 100 each fully paid.
The equivalent of the total share
capital in Indian currency is Rs. 64'29
lakhs. Fifty-one per cent of the share
capital was held up by the Govern-
ment of Hyderabad and the rest by
the private shareholders. The Bank
had ten directors including the Presid-
ent and the Managing Director. Among
them, the Hyderabad Government had
powers to nominate the President, the
Managing Director and three ' others.

Three directors were elected by the,

shareholders, and two co-opted by
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the rest of the directors. The Govern-
ment of Hyderabad enjoyed :various
other powers also in regard to the
management of the Bank.

In April, 1953, the Government of
Hyderabad appointed the Reserve
Bank as their sole bankers. A separate
tripartite agreement between the
Reserve Bank, the Hyderabad State
Bank and the Hyderabad Government
was also entered into at the same
time, according to which the Hydera-
bad State Bank was appointed as the
sole agent of the Reserve Bank in
Hyderabad territory and accepted a
scheme of control by the Reserve
Bank. Copies of these agreements
have been placed in the ‘library for
reference if required by hon. Members.
The Government of Hyderabad also
agreed to nominate two officials
representing the Central Government
and the Reserve Bank respectively as
directors on the Board of the Hydera-
bad State Bank against the quota of
three directors which the State
Government was entitled to appoint.
The Hyderabad State Bank has, under
this scheme, been managing, on
behalf of the Reserve Bank, the
treaury business of the State Govern-
ment at 33 centres and has been in
charge of the currency chests and
small coin depots at 25 of its branches.
The provisions of the Banking Com-
panies Act, 1949, were not technjcally
applicable to this Bank, but under
the tripartite agreement, as I have
stated before, the Hyderabad State '
Bank voluntarily accepted certain
control from the Reserve Bank.
In this way, the Hyderabad State
Bank was following the provisions of
the Banking Companies Act, 1949 as if
it was registered under the Indian'
Companies Act of 1913. ’

The Hyderabad State Bank has
enjoyed a special position of import-
ance in the State. It is thus easy to
see that there would have been
considerable dislocation in the per-
formance of the important functions
of the Bank if the Ordinance had not

. been promulgated before the date of

reorganisation of the States.

_ The currency.chests and small coin
depots would have been distribyted
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over the 3 States and the questlon of
distributing among the 3 State Gov-
ernments the special powers of control
which the Hyderabad Government
exercised over the Bank would have
presented a difficult problem. It would
not also have been possible for the
successor State Governments to in-
demnify the Reserve Bank against
losses that might have arisen during
this period of transition in the
currency chests entrusted to the
Bank, as was possible when the
Hyderabad Government had special
powers of supervision and control
over the Bank. The Hyderabad
Government undertook a certain
- responsibility also to indemnify the
Reserve Bank in cases of certain
losses accruing. But, as a result of the
reorganisation, the 3 successor States
would not have the same legal
responsibility. The Government of
India came to the conclusion that the
only appropriate solution would be
to transfer the ownership and control
of the Bank to the Reserve Bank of
India so that there might be no inter-
ruption of the facilities which the
Bank was rendering in the conduct of
banking and treasury work over a
large area.

I must also refer in this connec-
tion to the fact that there has been
a certain amount of critcism in
regard to the working of the Hydera-
bad State Bank. The transfer of
ownership and control of the Bank to
the Reserve Bank of India will enable
the Reserve Bank to exercise a more
effective and close supervision over
its affairs and ensure that it functions
on sound lines. The Bank will, in
other respects, function on the same
lines as the State Bank of India in
the areas servéd by it. As may be
eéxpected, the nationsdlisation of the
Bank has entatled considerable
changes in the constitution and func-
tions of the Bank. It would now work
under the complete control of the
Reserve Bunk whatevér might have
been thznst hlstory

C’la'use ] of the Bill, however, pro-
videés for the contmuande of the body
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corporate constituted by the Hydera-
bad State Bank Act of 1350 Fasli and
it is expressly laid down that the new
name namely, ‘State Bank of Hydera-
bad’ will not affect the rights or
obligations of the Hyderabad State
Bank.

The compensation payable to the
shareholders of the Hyderabad State
Bank has been laid down in clause 6
of the Bill. The rate of compensa-
tion has been fixed in consultation
with the Reserve Bank. In fact, on
an assessment of its assets and liabili-
ties the compensatiorn has been fixed.
The Reserve Bank carried out a
special inspection c¢f the Bank in
order to work out tne best possible
estimate of the real worth of each
share in the capital of the Bank. The
total compensation payable will
amount to about Rs. 70,71,000. The
share of the Hyderubad Government,
who hold 38,250 out of a total of
75,000 shares, was paid to them before
the reorganisation of the States, that
is, before 1st November, 1956. The
remaining 36,750 shares are held by
private shareholders but no private
individual shareholder holds more
than 200 shares. Now, ~compensation
will have to be paid to these share-
holders.

Clauses 9 and 10 of the Bill deal
with the proposal for the reconstruc-
tion of the capital structure of the
Hyderabad State Bank. Prior to taking
over, the paid up capital of the Bank
amounted to Rs. - 64,29,000. ‘The
proposal is that the authorised
capital should be fixed at Rs. 1 crore
and the issued capital at Rs. 50 lakhs.
This capital base is considered ade-
quate for the present but provision
for an increase of capital has been
made in the Bill, if need for such
increase should arise in the future.

The amount in excess of Rs. 50
lakhs in the capital account of the
Hyderabad State Bank will be trans-
ferred to the Reserve Fund. I would
invite the atteption of the hon.
Members in this connection to clause .
27 of the Bill relating to the Reserve
Fund. We intend that adjustments
should be made in the amount stand-
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ing at the credit of the Reserve Fund
by way of ‘transfer towards provision
for bad and doubtful debts, deprecia-
tion of assets and for similar purposes,
to the extent to which the Reserve
Bank consider that adequate provi-
sion for these purposes has not been
made in the past. It is not possible
for me to indicate the amount that
will remain in the Reserve Fund after
these adjustments are made.

Clauses 11 and 12 of the Bill deal
with the management of the Bank
and provide for the Reserve Bank
assuming responsibility for issuing
directions to the Board of Directors.
The Board will now consist of not
more than six Directors, one of whom
will be the Managing Director, two
will be officials, one from the Central
Government and one from the Reserve
Bank, and the others are to be nomi-
nated by the Reserve Bank with the
approval of the Central Government.
There will thus be scope for repre-
sentation of non-official elements on
the Board.

Clause 16 provides that the Chair-
man of the Board will be nominated
by the Reserve Bank from among the
Directors other than the Managing
Director, with the approval of the
Central Government. As present, the
Central Government’s nominee (a
Joint Secretary of the Ministry of
Finance) has been nominated by the
Reserve Bank as the Chairman of the
Board under the corresponding pro-
vision in the Ordinance promulgated
on the 26th September, 1056.

_Clause 24 is intended to enable the
Hyderabad Bank to function as the
agent of the Reserve Bank, if so re-
quired, at any place where it has a
branch. The clause is modelled on
section 32 of the State Bank of India
Act, with certain modifications that
the terms and conditions on which the
agency businéss will be performed
Wwill be détermined by the Reserve
Bank and not by mutual agreemént
between the Reserve Bank of Indlia
and the State Bank of Hyderdbad o
has ‘been provided in the Stdte Bank
o Idia Act. The modificution

21 NOVEMBER 1956

of Hyderabad Bill 676

considered more appropriate in the
context of the relationship that will
obtain between the Reserve Bank
and ‘the Hyderabad Bank. I hope hon.
Members will realise that though this
Bank also will be owned by the
Reserve Bank, this Bank cannot be put
on the same category or on the same
level as the State Bank of India.

Te Hyderabad Bank will be able,
under the proposed clause 25, to
undertake all forms of business which
a banking company can transact
under the Banking Companies Act, but
it is proposed to reserve powers to the
Central Government to extend or
restrict the scope of such business,
after previous consultation with the
Reserve Bank of India.

Clause 28 provides for the transfer
to the Reserve Bank of the balance
of profits after making the usual pro-
visions, appropriations and adjust-
ments. The accounts will be closed on
the 31st December each year as in
the case of the State Bank of India.
The Bank will belong to the Reserve
Bank and so the profits will also
accrue to the Reserve Bank. The
provision for audit and returns are
modelled on the corresponding section
of the State Bank of India Act.

Coming to the other important
provisions included in the Bill, I may
mention clause 32 which would
enable the Reserve Bank to review
transactions entered into by the
Hyderabad State Bank within the two
years before the @ppointed day which
do not appear to have been entered
into in a bona fide manner.” It is
provided that such review should be
completed within a year from the
appointed duy.

As I have stated, there has been
some criticism about the working of
the Hyderabad State Bank. Therefore,
it is necessary for the Reserve ‘Bank to
retain this power that the past acti-
Vi of the management mey he
re-examined by the Reserve Bank
and, if necessary, proper action also
mybetakenunderﬂmpmvxsfm

etpansion WD can, mu
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subsidised by the Reserve Bank. A
similar provision has been put in the
State Bank of India Act—in section
36 of the Act—and there a statu’ory
Integration and Development Fund
has been constituted. But a formal
statutory Fund of this nature is not
obviously necessary for the State Bank
of Hyderabad, considering  the
restricted area of its operation. The
Reserve Bank will determine the
amount of subsidy which may be
actually needed from time to time and
arrange to pay it to the State Bank of
Hyderabad. This is meant to cover any
losses which the Hyderabad Bank
may incur in expanding its branches
in rural or semi-rural areas.

. The other provisions of the Act are
generally based on the corresponding
provisions of the State Bank of India
Act, but with the essential difference
that the Reserve Bank will be able to
exercise a wide measure of control
over the Hyderabad Bank and assume

“responsibility for close supervision
over the conduct of its affairs. There
is also an enabling provision, clause
45, to facilitate the subsequent amal-
gamation of the Bank with the State
Bank of India, if such a step should
be considered desirable and feasible
at some future date.

The present Bill which is justified
by the special considerations, as I
have explained, applicable to the
Hyderabad State Bank, will not in
any way ,prejudice or anticipate any
decision which Government may find
it necessary to take in regard to other
State-associated banks. There are a
number of practical difficulties and
other factors to be considered in
connection with the proposal made by
the Rural Credit Survey Committee,
and Government do not wish to be
-regarded as commltted to any line of
action in regard to the nationalisation
¢f such banks.

With these observahons, I move
that, the Bill be taken into considera-
ﬁon, ’}lnve tabled a certain number
of amendments, mostly consequential

- om the issue of the Ordinance on the
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26th September, 1956, for the nationa-
lisation of the bank with effect from
the 22nd October, 1956.

Mr. Deputy-Speaker: Motion mov-
ed: '

“That the Bill to transfer the
share capital of the Hyderabad
State Bank to the Reserve Bank of
India and to provide for its proper
management and other matters
connected therewith or incidental
thereto be taken into considera-
tion.”

Dr. Rama Rao (Kakinada): In the -
ordinary course I would have request-
ed the Finance Minister to consider the
State Bank of Hyderabad as a State
Bank for the State of Hyderabad, but
there are various complications,
including the States’ reorganisation—
our friends, who have gone to Bombay
and Mysore would ask for a share,
and Trightly they have a share in it,
and more so for reasons which I am
just going to point out.

- The State Bank of Hyderabad is in
a very shabby condition. It has been
managed as if it was somebody’s
private property. They have made a
mess of it. They have covered it up °
and the worst of it—that is my charge
against the Finance Ministry—is that
those very persons who were respon-
sible for the misuse of public funds
are now put in positions of respon-
sibility. )

Before going into farther detail, T
would request the hon. Minister in
charge to see that a thorough enquiry
is held into the antecedents of every
one of these people and then remove
them from those positions of respon-
sibility. The Reserve Bank is well
aware of these mischiefs and mistakes.
In fact, it seems the Reserve Bank has
pointed out to the Hyderabad State
Bank repeatedly that the Hyderabad

" State Bank had gone against the rules,

against the Hyderabad State Bank Act.
Not only that. The Reserve Bank
pointed out the conditions under which
the Hyderabad State Bank “was
appointed as an agent of the Reserve
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Bank and those conditions have been
violated in regard to advances, in
rTegard to securities, in regard to
arrears, in regard to recovery of
amounts advanced, in regard to dis-
counting bills and other things. As
Tumours go, the total amount now
found to be locked up should be
Tound about Rs. 4 crores, of which 50
per cent. even may not be recover-
able. It is a very sad state of affairs.
‘Of the total bills discounted aggre-
gating to more than Rs. 80 lakhs, more
than Rs. 60 lakhs are advanced to
three parties, and repeatedly they
have violated every rule of ordinary
business and ordinary banking. One
<annot help pitying and condemning
the State Bank officials for being so
casily duped by these -capitalists.
Closer investigation will prove
whether they were innocent dupes.
Here comes my point. My suspicion
is that they are not really so very
innocent. Some of them, at least two
of them, have been asked to vacate
before any action was taken. This
was done by the Reserve Bank, and
they have left. But there are others
whom our Government has placed in
DPositions of responsibility, and it is
about these people that we should see
* 'whether they were really dupes.

This bungle is the outcome of the
reckless lending policy pursued by the
Bank in recent years. For instance,
‘when some bills which were dis-
counted in one place, say in Hyder-
abad, were not honoured or paid up
in Bombay, any Bank will stop further
discounting bills from that firm or
from that individual. But there are
records to show that this practice has
been continued, and the amount
.advanced here has been sometimes
used to pay up the bills. So many
bogus transactions have been gone
.into. Secondly, these amounts have
not been advanced for genuine indus-
trial enterprises. Most of it was for
speculation. With their personal
influence, they have played many
tricks to use the money from the
Hyderabad Bank for their own pur-
_poses.

21 NOVEM.BER 1956

of Hyderabad Bill 680

It is reported that one industrial
concern had a large number of
Razakars -on its pay roll and wused
them for political purposes. It paid
the money out of these funds and
borrowed from the Bank, and when
a certain State Finance Minister
objected to the large amount of loan
that had been outstanding, they
inflated the assets and tried to satisfy
him. But a further enquiry was held,
and what was the result?

When certain persons were asked to
go into the financial position of that
concern, they did not consider how
much money can be lent to that indus-
trial concern, but how much would
be necessary to replace that machi-
nery, which is absurd from a banker’s
standpoint. Anyway, later on, it was
found that it was worth much less. In
all these cases there have been bills
outstanding for a long time and no
rules of banking either governing the
conditions under which the = Reserve
Bank appointed the Hyderabad State
Bank as an agent or governing the
Hyderabad State Bank Act have been
followed. I will not mention any
names though I have got the names
of individuals as well as firms. But
I am trying to go into the past because
it is very essential for our public
morality to be maintained at the high
level the Finance Ministry and banl-
ing enjoy. As you know, this Bank
has been grossly and knowingly mis-
managed, and the Reserve Bank knows
many of those details. Now that the
Reserve Bank is taking it over, I am
sure that a thorough enquiry will be
made and not a mere whitewashing.
In one case reports from the Bombay
branch was received that a particular
firm was not in a sound condition and
that it was likely to go into liquida-
tion. Therefore, the party got the
bills transacted through Hyderabad on
Calcuttas These things happened with
the knowledge of the officers of Hyder;
abad. That is my point. The officers
in Hyderabad received this informa-
tion from the Bombay Branch and
yet connived at these bills being dis-
counted with the Calcutta branch. This
was done by, the Hyderabad officers
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and those officers are now employed.
That is the point. So, I request the
Finance Minister to go into these
details. Some of the senior officers at
the head office are functioning both as
primary sanctioning and supervising
authority and this has led to a lot of
mistakes, wast¢ and connivance. In
one case credit has been raised from
Rs. 17 lakhs to Rs. 33 lakhs and in
this transaction director was interested
and that director, I am sorry to state,
is again in the good books of our
Ministry. These things have to be
investigated; I do not want to mention
the name of the director, but he does
not deserve to be there. Let the hon.
Minister instruct the Governor of the
. Reserve Bank to appoint proper officers
and go into the previous reports and
records of the officers and then take
drastic action. I am glad the Bill
provides for a very important clause
which on the face of it looks a little
unjust. I am referring to clause 7
which provides that all officers shall
be presumed to have ceased to be
officers. Therefore, they must take
this opportunity of getting rid of some
of these officers about whom. the
Reserve Bank ar the Inquiry Com-
mittee has got bad records to show.

15 hrs.

“Loan accounts had to be finally
made and determined and when it was
found that major part of the advances
was not recoverable some namby-
pamby security arrangements had to
be settléd and concluded as the
result of negotiations in which the say
of the debtors prevailed.”

In this connection, there is a very
interesting quotation from a well-
known Manager of the Bank of
England and he says:

_“If you owe to your Bank
Manager a hundred quid you are
under the grip of the Bank
Manager, but if you owe a hundred
thousand, the Bank Manager
comes under your grip”.

This is exactly what has happened
in the Hyderabad State Bank. These
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creditors owed huge amounts, which
were beyond all reasonable trans-
actions; the Bank has gone on advanc-
ing more and more and probably the
loss would be something like Rs. 2
crores now.

I want to say one or two words.
about some of these officers. A news-
paper cutting shows how a Secretary
within a few yéars gets from Rs. 150:
(Haly) to Rs. 1,860 (Indian money) he
gets 12} per cent. house allowance, 14
per cent. dearness allowance and
Rs. 200 for entertainment allowance.
I do not know whether the  hon.
Finance Minister is aware of these:

Shri A. C. Guha: Who was this man?

Pr. Rama Rao: He is the Secretary
of the Bank. This information is from.
a newspaper called New Outlook.

Shri Heda (Nizamabad): I think that
there would be some misapprehension.
if the hon. Member only says ‘Secre-
tary’. 1 think, he was employed in
another bank which was amalgamated.
with this bank. I think he is refer-
ring to that gentleman?

Dr. Rama Rao: I cannot say that.
because the position here is the Editor-
of the New Outlook quoteés all the
salaries year by year, how initially:
he started on Rs. 150. Shri Heda
must be knowing better. I think he-
may be right. The fact however,.
remains that he is in service now.
That is my information. Then this:
Secretary has been doing a little busi-
ness, as it were in motor cars. It will
be interesting to note that these
officers are allowed a certain loan:
from the bank to buy a car; that is.
perfectly reasonable, but you will be-
surprised when you hear about the-
number of transactions he had made.
In 1950 he buys a Singer after borrow-
ing Rs. 7,200 from the bank. Then "
on the 23rd April, 1951 he clears the-
debt and he buys a Buick, borrowing
Rs. 10,000 which he adjusts in July.
In the same year, he borrows another-
Rs. 14,400 and buys a Buick. In 1952,
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he buys a Morris. Sedan for Rs. 8,675
and ‘in 1953 he buys a Buick for about
Rs. 12,000. These amounts have been
borrowed from the bank. The Buick
was brought from America and the
parties that buy are under the obliga-
tion of the bank. It is for the hon.
Minister to go into these details. These
transactions of motor cars were very
profitable and this Secretary has been
giving advances to everyone of his
relatives, mother, father, brother,
sister, sister-in-law gnd every sort of
people. The fact that he is the son
of a Minister should not come in ‘the
way of the Reserve Bank of India or
our Finance Minister taking drastic
action against this man or other
people.

Therefore, while supporting the Bill,
I want to say one or two points more.
The first is about the audit. There
was a lot of discussion when we were
talking of the audit of the State Bank
of India. Still, I would request the
hon. Minister to see that the Auditor-
General is appointed as the auditor of
the bank. If that is not accepted,
when the Reserve Bank is authorised
to appoint auditors, at least the
auditors should not be the auditor of
the Reserve Bank so that they would
not be under the obligation of the
Reserve Bank to be appointed as
auditors in the Hyderabad Bank.

I now come to clause 32 which
begins thus: “Where the Hyderabad
State Bank had at any time within
two years before the appointed day:..”
This period I think is not enough,
because to cover up the same trans-
action, they have borrowed money
more than what they have to pay and
the latest transaction may be within
2 .years. Some mischievous trans-
action may take place before that
period. This is a chain of transactions
and hence I desire that the hon.
Minister should extend the time limit
from 2 to 5 years.

Sub-clause 4 under this clause reads
as follows:

“No application made by the Reserve
Bank under this Section shall be
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entertained after the expiry of one
year from the appointed day.”

I think that it is very easy for one
year to expire. It will expire in ne
time. In the way the red tape works,
we can understand how one year
would lapse, and after one year the
State Government cannot take any
action against any of these people res-
ponsible for this mischief. Why .do
you tie your hands before hand, when
you are dealing with very capable,
very efficient, vested interests who
have done a lot of mischief? I sug-
gest that the period should be
extended to 5 years.

While supporting the Bill, I request
the hon. Minister to look into all these
matters, particularly the reports of
the Reserve Bank and see that a
thorough investigation is done. It
may be that he cannot get proper
evidence to get oonviction against
these clever people, but if there is any
suspicion against them, they must be
removed from positions of responsi-
bility and he must see that this bank
works on very healthy lines.

Shri Mobiuddin (Hyderabad City):
Mr. Deputy-Speaker, Sir, the Bill was
introduced last August and has now
come before this House for considera-
tion. The hon. Minister explained in
his introductory remarks that the Bill
has been introduced on account of the
disintegration of the Hyderabad State;
he also explained its provisions. But,
I expected he would go into some more
detail. For instance, the Committee
of Direction of the All India Rural
Credit Survey appointed by the
Reserve Bank of India had submitted
a report. An important recommenda-
tion of this Committee was that the
Imperial Bank of India and the seven
or eight other banks whose majority
shares were held by the ex-Indian
States, should be amalgamated with
the State Bank of India. The Hyder-
abad State Bank was one of the banks
that should have heen amalgamated
as recommended by that Committee. .

The ex-Finance Minister had
accepted this recommendation without
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any reservation. When the State Bank
of India Bill was discussed here, we
were told that another Bill would
shortly be introduced amalgamating
these banks with the State Bank of
India. No information is forthcoming
as to how it happened that no Bill
was introduced to this effect. We do
not also know whether the Govern-
ment proposes to amalgamate them
or not. The Chairman of the State
Bank of India in his speech to the
shareholders last year said that they
were considering the amalgamation of
certain small banks with the State
Bank of India. Which were the banks
he referred to, I am not sure. Now,
the hon. Minister has, unfortunately,
not explamed as to why that promise
and the recommendation made by that
Committee has not been given effect
to. That was one point on which I
expected him to enlighten us. I hope
he will do so in his reply.

The hon. Minister has said that com-
pensation will be paid to the share-
holders of the bank. The ex-Hyder-
abad State' Government was holding
shares to the extent of 51 per cent.
Compensation has been paid to them
to that extent on the 1lst November.
He also said that compensation to the
other shareholders would be paid now.
He mentioned that the Reserve Bank
had assessed the assets and liabilities'
of the Hyderabad State Bank and that
it had recommended that a premium
of Rs. 8-9-1 should be paid to the
shareholders. The Government of
India had also proposeq ‘that this
premium should be paid. On the one
hand it proposes to pay a premium
of nearly Rs. 10 to the shareholders;
on the other it lays down, for instance
in clause 32, that any transaction
entered into by the Hyderabad State
Bank during the last two years will
be gone into by the Reserve Bank of
India. If there is any irregularity in
the transactions, all the case will be
reopened and if necessary, a refund
will be demanded. The High Court
will be the authority for deciding such
cases. If there is a large amount of
bad debt—Dr. Rama Rao estimated
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that the bad debt would be about

Dr. Rama Rao: Ask the Reserve

Dr. Rama Rao: Yes. But, now ask
the Reserve Bank.

Shri Mohiuddin: I do not know
whose estimate it is but Dr. Rama Rao
has stated in his speech that the bad
debt would amount to over Rs. 2
crores. I hope the Finance Minister
will inform us of the estimate made
by the new management of the State
Bank of Hyderabad or the newly
appointed managing director and also
the estimate of bad debt made by the
Reserve Bank of India.

Dr. Rama Rao: May I point out that
what I read was an article from a
newspaper? I quoted i¢; it is :(.here.

Mr. Deputy-Speaker: If the hon.
Member reads from a newspaper, he
has to take the responsibility.

Dr. Rama Rao: Of course, I do.

Mr. Deputy-Speaker: He must make
sure that something written in the
newspaper, which he quotes, has some
substance.

Dr. Rama Rao: I stand by the words
I said.

Shri Mohiuddin: I am glad, Sir, that
you have reminded the hon. Member
of his responsibility regarding what
he says or quotes from newspapers in
this House. He should personally

.examine and make enquiries and

satisfy himself that what he says in
this House does carry some truth with
it. I have read and examined the
balance sheets. I will give an illus-
tration from the figures of the balance
sheet as to the likely amount of bad
debts that may arise. But, I wish the
hon. Minister had also given us an
indication as to the findings of the
Reserve Bank. I may mention that
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during the last six years, since the
integration or even before, from 1850,
the Managing Director of this Bank
was a person who was a highly res-
ponsible officer in the Reserve Bank
of India. As the hon. Minister men-
tioned, one of the officers of the
Finance Ministry was nominated to
the board of this Bank. For the last
five or six years the Reserve Bank and
the Government of India have been
directly connected with this Bank.

Now, the point that I wish to make
is that, if on the one hand the Reserve
Bank of India had found that there is
a likelihood of a substantial amount

* of bad debts arising out of the trans-
actions entered into by the State Bank,
why is it, on the other hand it is pro-
posed that there should be a premium
on the shares? The shareholders are,
after all, responsible for the soundness
of the Bank. Why is it proposed that
we should pay nearly Rs. 10 as
premium to the shareholders? Why
should not that large amount of, I
believe, about Rs. 17 lakhs be carried
to the reserve so that the reserve is
cirengthened to meet the likely bad
debts that may arise in due course?

I sai that I wcuid give some figures
that I had noted down from the
balance-sheets of the Hyderabad Bank.
‘They have a bearing on the premium
that we propose to give to the share-
holders. The balance-sheets frem 1953
to 1955 have been placed in the library,
but I have got with me fi“ures from
1952. The banks are requ:red, under
the concerned Act, to give details of
the advances. The heads of the details
of advances are: (i) debts considered
good in respect of which the bank is
fully secured, (ii) debts considered
good for which the bank holds no
other security than the debtor’s
personal security and (iii) debts con-
sidered good secured by personal

liabilities of one or more parties in ~

addition to the personal security of
the debtor. Now, under the head
“debts considered good secured by
personal liabilities of one or more
parties”, in 1952 the advance was
Rs. 1,5243,0000 In 1953 it was
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Rs. 1,91,32,000. In 1954 this figure
jumped up to Rs. 3,53,00,000—nearly
Rs. 1} crores more. In 1955 it amounts
to Rs. 3,12,00,000. There  are slight
changes in the advances made under
the first heading, that is, fully secured
debts.

What is the reason for this sudden
jump in the advances for which secu-
rities are taken note only from the
debtor himself but personal security
from others? This is a disturbing
factor which strikes the eye of a
person who closely examines the
balance-sheets. This leads me to con-
clude—I am not quoting from news-
paper reports as Dr. Rama Rao has
quoted—that there may be some
important development within the
accounts of the Bank which requires a
thorough examination and investiga-
tion, and which may also lead to the
conclusion that there may be certain
bad debts.

In spite ofA the reports -which Qr
Rama Rao has quoted, I estimate—and
I want the hon. Finance Minister to
confirm or contradict—that the bad
debts may be about Rs. 80 lakhs. I,
do not know. I have no chance of
examining nor is there any source of
information for me. But the Reserve
Bank should be able to know better.
I want the Finance Minister to give
us this information because clause 32
has caused widespread consternation
among the depositors of the Bank. Of
course the Reserve Bank is now the
owner of the Bank but the Reserve
Bank does not take responsibility for
the deposits. There is no such provi-
sion in the Bill nor do I suggest it.
But it has caused widespread con-
sternation that the Reserve Bank will
open up those transactions which were
entered into by the Bank during the
last two years.

LS

I do not propose to oppose this
clause. It may be necessary. But I
want, at the same time, some assura-
nce, some indication that may give
some security to the depositors that
thé Bank is in sound condition. The
Finance Minister said that clause 32
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is necessary and he has pressed that

it should be passed. I agree with him.
I have suggested the assurance that he
should give regarding the soundness
of the Bank.

I also want an assurance from the
Finance Minister that this clause 32
will be enforced, that the Reserve
Bank and the Finance Ministry of the
Government of India will actually act
up to it, will examine the cases and
place a report on the Table of the
If the cases are opened, of
course, we will know from the
proceedings of the High Court what
happens to those cases. If the Govern-
ment of India, as it usually happens,
comes to the conclusion after exami-
nation—and I am told that the Reserve
Bank of India has been examining the
books of this Bank for the last five or
six years—that it is not necessary for
the Bank to reopen the cases in the
High Court, will the Finance Minister
give this assurance that in that case
thi®y will submit a report to this
House as to the basis for the con-
clusions that they have arrived at?

Now, another item in the balance-
sheets shows along with generally the
bank’s assets, any non-banking assets
acquired by the bank in satisfaction
of its claims against their clients. 1
have examined the balance-sheet and
I find that there is no amount given
against this item. The figures for the
premises, that is to say, immovable
property of the bank, have gone up
during the last tliree years by about
a lakh and a half rupees, while the
State Bank had constructed a building
costing about Rs. 40 lakhs. Of course,
that might have been met from the
building reserve that the State Bank
perhaps has been able to build up.
But I was told that the bank, during
the last year, had acquired a house
which is now the residential house of
the managing director. It had been
purchased—I] am not quite sure about
the figures—for about Rs. 2 lakhs or
Rs. 24 lakhs., The house belonged to
a client who failed to pay up his
loans to the bank. This house was
acquired for Rs. 23 lakhs. The mar-
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ket value of this house may be about
Rs. 11 lakhs. I am told that this
house was acquired after full consi-
deration, and perhaps it will be within
the knowledge of the Reserve Bank
of India. In any case, the bad debt
in that account would have been
about Rs. 1} lakhs and it was thought
desirable and necessary that this
building may be acquired so that a
part of the bad debt at least may be-
written off. That has not beeri men-
tioned in the balance-sheet under the
heading, “Non-banking property ac-
quired in lieu of the claims from the
clients”. Of course, I do-not propose
to go into all the details but still, I
mention this case because it also falls
under clause 32 of the Bill. Clause
32 of the Bill specifically mentions
any property acquired by the bank
which should not have been acquired
by it. This is also another case in
which the House has a right to know
what will happen within the next
year regarding the operation of clause
32.

These are the general remarks that
I had to make. Unfortunately, we
had no time to submit our amend-
ments. I gave my amendments only
this morning and 1 hope the Minister
has received them. There was no
time for their circulation.

Now, the paid-up capital of the
bank is being reduced. At the pre-
sent moment, the paid-up capital is
Rs. 64,28,000. This capital is being
reduced to Rs. 50 lakhs. The general
banking principle is that the paid-up
capital should bear some proportion
to the deposits. The deposits in the
State Bank of Hyderabad are between
Rs. 16 crores and Rs. 17 crores. They
have been between Rs. 16 crores and

- Rs. 17 crores for the last three years.

A deposit of about Rs. 17 crores and
a paid-up capital of Rs. 50 lakhs is
not a sound basis for a bank. I
therefore suggest that the paid-up
capital should be raised to Rs. 1
crore, the Reserve Fund now amounts
to about Rs. 65 lakhs. The share
money has got to be paid to the share-
holders with the premium from out
of this Reserve Fund. I hope that if
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this bank is to run on a sound basis,
the reserve will have to be increased.
I have also given an amendment to
that effect, but still, I do not propose
to go into the amendments that I
have proposed. 1 hope, Sir, you will
permit me to move the amendments
at the time when we consider the
clauses.

Pr. Bama Rao: Lest I should be
misunderstood as creating a  scare
from newspaper Reports, can you
allow me to say that my information
js not an over-estimate? My infor-
mation is that the Reserve Bank
reported as early as 1954 that the
advances having undesirable features
show a rise of Rs. 3.11 crores to Rs.
4.64 crores. That is 52 per cent. of the
total advances. These are the words
used: “having undesirable features”.
Therefore, my estimate of Rs. 2 crores
being the loss, is not an over-estimate.
It is Rs. 4.64 crores.

Mr. Deputy-Speaker: If the hon.
Member has got a firm basis for his
infarmation, he need not have any
apprehension. Shri Heda may now
speak.

Shri Heda: Mr. Deputy-Speaker,
the Hyderabad State, in the old days,
was known for financial stability.
One of her Prime Ministers in those
days, the late Sir Akbar Hydari, had
laid the financial foundations on a
very solid ground, and when the State
Bank of Hyderabad was conceived,
jts working in the first few years
was very solid. But, unfortunately,
it had to go through a very sad and
tragic history. Before the police
action, the regime was sush that it
used the State Bank. The result was
that soon after the police action, a
good number of loans had to be wiped

- out and thus the mistakes of the past
Government were rectified. It was
expected that after the democratic
regime in the Hyderabad State, every-
thing would be all right with the
State Bank of Hyderabad, but,
somehow or other, for mysterious
reasons, things did not improve.
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The hon. Minister was good enough.
to tell us the history and the close
association of the State Bank of Hy-
derabad with the Reserve Bank of
India. He also told us that the Hy-
derabad State Bank had an option not
to come under the control of the Re-
serve Bank, but voluntarily, it offered
jtself, and its working was, in fact,
under the control of the Reserve Bank.
of India. It was expected by the busi-
ness circles of Hyderabad that aftef
the control of the Reserve Bank of’
India, the State Bank of Hyderabad
could again be pleased on a sound.-
footing, but that did not happen.

Dr. Rama Rao referred to cettain
transactions. The sad story was re-
peated again and again and, as he
said, the bills were discounted by the
very same parties and from one
branch of the Hyderabad State Bank
they were sent to another branca of
the Bank in the name of the very
same parties. At that time, the very
same party would again forward
another bill in the name of an-
other branch of the Hyderabad
State Bank. Thus, without any
money passing in cash and with-
out there being any real transac-
tion, for speculative purposes a good
number of parties used this Bank. It
is very doubtful how the conduct of
the officers in the Hyderabad State
Bank would go undetected at the
hands of the Reserve Bank of India,
which covered all the losses that.
accrued. The move was set in that
the Hyderabad State Bank might be
taken over by the State Bank of India.
The negotiations had gone very far-
and at one stage it was expected that
on any day it may be announced that
the Hyderabad State Bank has be-
come a part and parcel of the State

. Bank: That did not happen. I hope

the hon. Minister will explain in his
reply why it did not happen.

My information i$ that the State
Bank of India went into the details,
assessed the assets and liabilities and
came to the conclusian that they could
not pay the price that the Hyderabad.
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Government, or for that matter, the
Reserve Bank of India, would like
them to pay for the shares. Accord-
ing to them—that is my information—
the shares were not worth even half
the value. Instead, the shares were
:raised to almost 123 per cent. pre-
:mium. Thus, the shareholders’ inte-
rests had been protected and what-
ever losses occurred as a result of the
.past misdeeds by the Hyderabad State
Bank had practically been taken
over by the Reserve Bank. I
‘know there is a provision in the
present Bill that if any losses accrue,
it will not be the responsibility of
the Reserve Bank. But, the very fact
that all the shares are owned by the
Reserve Bank—the total share money
is that of the Reserve Bank—shows
that in practice, in effect, all the losses
‘become the losses of the Reserve
Bank. It is very difficult to say what
-would be the quantum of the losses.
What Dr. Rama Rao read from the
papers is not unreliable information
and I think his estimate may not also
be far wrong. The very fact that the
Hyderabad State Bank had to take
recourse to the personal properties of
the clients who had discounted the
bills shows that the loans advanced
were for dubious transactions and
there is every possibility of a good
portion of it going as bad debt and
ultimately it may have to be wiped
off. . '

I come to another point. Why was
it necessary for the Reserve Bank to
purchase this bank? Was it simply

"because that as a result of the States

re-organisation, the territory of the
.former Hyderabad State was going
into three different States and the
.area covered by the Hyderabad State
-would not be covered by any parti-
.cular State now? In that case, they
.could have turned it into a private
bank, or liquidated it and paid the
shareholders the present price or, if
the assessment was still better, the
‘better price; or, they could have
amalgamated it—as was the original
-proposal—with the State Bank of
India. All this did not happen. In-

.stead, the Reserve Bank came for- .
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ward and, contrary to their policy se
far, they created a sort- of rival to the
State Bank. No doubt the provision

has been inserted that this Bank may

at a future time take to giving bank-
ing facilities in the rural and semi-
rural areas, and for that, the Reserve
Bank may subsidise the transactions
or the working of the future State
Bank of Hyderabad. I think this and
other ways have been found out to
cover the past misdeeds and the los-
ses. I feel that the Indian exchequer
has been deprived of a good lot of
money. Therefore, it is very neces-
sary that a thorough enquiry, which
will satisfy not the Finance Ministry,
but the popular mind and popular
sentiment, should be held. Otherwise,
there is every possibility that
the elements that had indulged
in all these misdeeds for the
last ten years or so may go
on with the same type of acti-
vities, whether in the Bank or in
other spheres of life. If evil is to be
punished, here is the proper time to
make an enquiry and punish it. In-
stead of doing this, they have been
assured of their salaries, positions and
all that. The feeling in the circles
which are in the know of the past
history of the Bank from close quar-
ters is that in this world, if one is
clever enough, he can indulge in any
sort of anti-social activities and still
come to the top. I am very sorry at
this state of affairs and I hope even
at this late hour, without standing on
the question of prestige, the Finance
Ministry would undertake. a thorough
investigation into the whole matter.

I would like to make one or two
suggestions before I conclude. I quite
agree with Shri Mohiuddin that there
is no reason for decreasing the share
capital of the bank in the new form.
In fact, the share capital needs to be
increased. If that is not done today,
I am quite sure it will have to be
done tomorrow, because even as it is
there is an indication that this bank
may go to the rural and semi-rural
areas and its area of field activity
would be very wide. ‘The population
of the former Hyderabad State was
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1,86,00,000, whereas the present
Andhra Pradesh, of which Hyderabad
is the capital, has a pépulation of
3,20,00,000. It is a big area with
great potentialities. There is lot of
irrigated land in Telangana and
Andhra side. Therefore, I am quite
sure that the activities of this bank
will have to be increased manifold.
So, the share’ capital of Rs. 50 lakhs
. would be very very inadeguate. At
the first instance it should be increas-
ed to at least Rs. 1 crore, as suggested
by Shri Mohiuddin.. I hope the time
may come when even Rs. 1 crore
would be found inadequate and it
will have to be further increased.

If the idea is that after some time,
_the so-called bad debts are to be
cleared and then the Bank would be
handed over to the State Bank of
India, as was the original idea, what
they would have done was, they
would have asked the State Bank of
India what are the debts which they
deem to be bad and they would have
formed a separate company or they
would have kept the area of activity
of the old Hyderabad State Bank only
to collecting those bad debts and the
rest of the assets and liabilities would
have been handed over to the State
Bank of India. Thereby, the smooth
working would have been possible
and the policy of the Government

throughout the country that the small -

banks in the old Indian or princely
States should not be there and they
should be integrated with the State
Bank of India would have been easily
implemented. That was not done.
Therefore, I think that the Finance
Ministry should make its mind clear.
If they aim that the activities of
the present Bank should be in-
creased and vast sums should be given
to it at subsidised interest, so that it
.may give credit in the rural and
semi-rural areas in the potentially
rich Andhra Pradesh, they should
think at that level and make the
present Bank work on those lines.
In that case, again, I would like that
commercial banking and the rural
credit banking should be separated.
If only rural credit is the aim, that
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would be still better and we would
be able to understand the change of’
the name and taking over its sepa-
rate entity, etc. If that is not the-
aim, if the Finance Ministry thinks
that at some stage, may be six months,.
may be one or two years, this will be
integrated with the State Bank of
India, then, let only that portion of’
the bad debts be accumulated at one-
place and the rest of the liabilities
and assets be handed over to the
State Bank of India. Let the  old*
Hyderabad State be given the:

.task of collecting what we call

bad debts and whatever amount
they may get, they may distri-
bute to the shareholders later.
In the mean time they would be-
given the amount assessed by the-
State Bank of India. I hope the
Finance Minister would make his min@"
clear about the future working of
this Bank and take steps according-
ly.

Shri A. C. Guha: I am glad that the
three Members coming from Andhra:
Pradesh have practically supported’
this Bill. Dr. Rama Rao has tried to«
paint a very gloomy picture about
the past performance of this Bank. Of’
course, I myself stated in my opening
speech that there has been some criti-
cism about the working of this Bank.
The_Reserve Bank also had to con-
duct some inspection, and under clause-
32 we have a provision that within -
the next one year, the Reserve Bank.
may re-open the transactions which
may appear doubtful to the Reserve
Bank,—within two years from the:
taking over of this Bank. We know
that there have been some reports—
not very healthy, not very good—
about the working of this.Bank. At
the same time, the picture which Dr.
Rama Rao has given us is somewhat
exaggerated. He has tried to put the:
figure of bad debts at near about Rs.
2 crores. J think that is not quite:
correct. Rather Shri Mohiuddin’s
figures may be somewhat more cor-
rect. I expect that in -the ultimate:
analysis, the amount to be written
oft may be near about Rs. 80 lakhs:
which Shri Mohiuddin has conceded.
We are still not very definite about:
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the figure. But, I expect it may not
.e¢xceed Rs. 80 lakhs.

Mr. Deputy-Speaker: In one ins-
tance, Rs. 1,80,000 may be written off
on account of the purchase of the
nouse.

Shri Heda: That is not a bad debt.
It has been manoeuvred.

Mr. Deputy-Speaker: When its value
is Rs. 1 lakh and some thousands, it
_has been purchased for Rs. 250,000.

Shri A. C. Guha: There may be
.some loss in some transactions.

¢

Dr. Rama Rao: It is fraud: not loss.

Shri A. C. Guha: According to the
.estimate of the book value the total
assets, taking into consideration all
-the losses and liabilities of this Bank
.are Rs. 129 lakhs. We are paying to
the shareholders Rs. 71 lakhs. While
estimating this value of the assets
.and compensation, the Reserve Bank
has taken into consideration the possi-
ble bad debts and other liabilities.
“There may be some loss in some-tran-
_sactions. The other transactions may
have been somewhat profitable. This
_Bank has also some reserve funds and
hidden profits. . Calculating all these
.assets of the Bank, the Reserve Bank
has put the compensation figure at
Rs. 71 lakhs.

I think, whatever might have deen
4he past, we should pay more atten-
tion to the future for which provi-
.sion is being made in this Bill. It is
not of much use now raking up the
past. But, we have also made provi-
sion in this Bill to examine the past
_and if necessary we shall take neces-
sary action. Dr. Rama Rao has said
that those who have been responsible
-for these misdeeds have all been kept
in positions of authority. But that is
not guite correct. The managing
.director has gone. All the old direc-
tors except one and the Reserve
Bank nomine¢ have been changed.
“The present managing director is a
new one who is not connected with
.any of the alleged irregularities. As
-for the officers and other employees
_$uilty of malpractices, a thorough
jnvestigation will be made and reces-
:sary action will be taken.
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Shri Heda has taken some objec-
tion to a provision in this Bill gua-
ranteeing the present pay and ameni-
ties and service conditions to the
employees. A similar provision has
also been made in the State Bank of
India Act. I think that is quite neces-
sary. That does not give any protec-
tion to any officer who may be found
guilty of some misdeeds in the course
of the investigation. This is only a
general provision to give protecnon
to the present staff. Anybody who
will be found guilty of some misdeeds
will be dealt with in the proper man-
ner.

Shri Mohiuddin has said that clause
32 has created a sort of consternation
among the depositors. I cannot under-
stand how it could have created a’
sort of consternation among the depo-
sitors. Clause 32 can only affect the
officers or managers. )

Shri Heda: He said clause 36.

Shri Mohinddin: Clause 32 simply
means that the Bank was very very
badly managed. That is how the
depositors are affected.

Shri A. C. Guha: It may not mean
like that. It means only that the
Reserve Bank has some suspicion and
doubts. There have been several
reports received from different quar-
ters. The Reserve Bank reserves this
right to re-open and examine the old
cases, if there be any occasion for
suspicion and doubt. Anyhow, that
can only affect the officers and those
who were in charge of management.
Rather, it should give a sort of assur-
ance to the depositors that no guilty
person would be allowed to escape.

18 hrs.

Shri Mohiuddin has again asked for
an assurance about the soundness of
the Bank. As I have stated, the assets
of the Bank have been estimated at
Rs. 129 lakhs and we are paying ‘to
the share-holders Rs. 71 lakhs. To
that extent, I think he will find the
Reserve Bank ‘is satisfied about the
soundness of the: Bank. d@t-least with
régards to its future ‘transactions.



699 State Bank

Then he has asked that an assurance
may be given that in terms of clause
82 the deposits of the depositors are
safe. 1 think the simple fact that the
Reserve Bank is taking over the Bank
will give an assurance to the deposi-
"tors that their deposits will be quite
safe. Whatever might have been the
faults of the past management, the
-depositors, I think, will have no occa-
sion to suffer as far as the safety of
their present deposits with the Bank,
is concerned.

Dr. Rama Rao has tried to say that
the period of two years to be covered
by clause 32 before the appointed day
and the period of one year for the
‘review to be completed after the
appointed day, are too short, but I
think we cannot hang a sword of
‘Damocles over the officers for an
indefinite period. I think one year
would be quite enough for the Reserve
bank to trace the culprit if there is
.anybody to be punished there.

Then, something has been said
"about the authorised capital and the
subscribed capital of the Bank. The
hon. members will find that there is a
provision in clause 9 stating:

“Provided that the Reserve
Bank may, with the previous
sanction of the Central Govern-
ment, authorise an increase or
reduction in the authorised capi-
tal of the Hyderabad Bank.”

Then again in clause 10(2) it has
been stated:

“The Reserve Bank may, with
the previous sanction of the
Central Government, authorise an
increase in the issued capital of
the Hyderabad Bank, and such
mcreased capital shall be provid-
ed by the Reserve Bank.”

So, we have taken enough care to
sée to it that without amending the
Act the Reservé Bank and the Central
Bank can increase the authoriséd as
well as the subscribed capital. So,
there should not be any fear on the
score that the subscribed .
would be too small for the purpose of
this Bank.
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Shri Heda has mentioned about
the natural resources and future pros-
perity of Andhra Pradesh and that
this Bank will have to take yp all
those responsibilities. I can give him
this assurance that whenever this
Bank needs further capital, the
Reserve Bank and the Central Gov-
ernment will take appropriate action
under the provisions of the Bill before
the House.

Shri Mohiuddin has referred to the ’
Rural Credit Survey Committee
Report and asked what about the
other State Banks. I think he was
not quite correct when he said that
the previous Finance Minister accept-
ed that recommendation without
reservations. That is not at all
correct. He may read the Govern-
ment statements on that matter made
on different occasions. I think in
December 1954 the first statement was
made by the then Finance Minister,
and later at the time of passing the
State' Bgnk of India Act I also made
certain statements. Nowhere have we
stated categorically that the other
State Banks would be taken over by
the Government or the Reserve Bank.
We have only stated that we have in
principle accepted this recommenda-
tion and we shall examine the propo-
sal and wherever possible and when-
ever necessary we shall surely imple-
ment it.

_ On this point I would refer the hon.
Member to the position of the other
State-affiliated Banks. There are
nine or ten banks out of which the
Bank of Baroda has to be left out due
to some-legal difficulty. The Saurash-
tra Bank and the Bank of Patiala are
wholly under the State Governments.
The entire capital has been subscrib-
ed by the two State Governments in
these two Banks. There was previ-
ously some" difficulty about the State
Government managing a Bank, some
constitutienal difficulty, when banking
was a Union subject; but that dife-
culty has been removed. Now, the
two State Governments will run these
two Banks. The Bombay Govern-
ment will run the Seurashtra State



701" State Bank

[Shri A. C. Guha]

Bank and the Punjab Government
will run the Patiala State Bank.

So, there now remain only six other
Banks of which this one we are tak-
ing over. Of the other Banks, in the
case of two there is not a single pie
contributed by any State Government
to the share capital—that is in the
case of the Rajasthan Bank and the
Mysore Bank. In four other Banks
the share of the respective State Gov-
ernments does not exceed 34 per cent.
In one case it is 5 per cent, in another
it is 25, in another.34'5, in another
16-4. So, it can hardly be said that
they are really State Banks. We have
examined how far they can be help-
ful for the purpose of spreading rural
credit, and I think it is yet prema-
ture to say that Government or the
Reserve Bank would consider these
banks to be the quite appropriate
machineries to give rural credit. But
we have not come to any definite deci-
sion. We shall decide in appropriate
time. But, I think the programme ‘of
the Reserve Bank and the Central
Government about rural credit will
not be delayed. That has been pro-
ceeding; and the State Bank of India
has undertaken to open branches in
rural areas and semi-urban areas.
That question should not be tacked on
to this Bank. We are now nationalis-
ing it primarily, if not solely—I should
rather say solely—because of States’
reorganisation. Hyderabad State has
been split into three States. So, the
nationalisation of this bank should not
‘be tacked on to the question of rural
credit survey recommendation. It is
just in its own merit that it has been
decided to nationalise this Bank.

1. think I have covered almost all
the points mentioned by the three
hen. Members. I hope now the Bill
may be taken up for consideration.

Shri Heda: I had enquired whether
there was a talk going on with the
State Bank of India to take over this
Bank, and if so, ‘what happened to
those negotiations?
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Shri A. C. Guha: There is a provi-
sion here under which, without
amending the Act, this Bank can be
amalgamated with the State Bank. I
have stated that in my opening
speech. .

Shri Heda: Did the negotiations
take place in this regard?

Shri A. C. Guha: There is no ques-
tion of negotiations. Now the Bank.
will belong to the Reserve Bank and
whenever the Reserve Bank feels it
necessary, it will simply transfer it to
the State Bank.

Mr. Deputy-Speaker: The question
is:

“That the Bill te transfer the
share capital of the Hyderabad
State Bank to the Reserve Bank
of India and to provide for its,
‘proper management and other
matters connected therewith or

incidental thereto be taken into
consideration.”

The motion was adopted.
Clause 2— (Definitions)
Amendment made:
Page 2—
for lines 2 and 3, substitute:

‘(a) “appointed day” means the

22nd day of October, 1956;
—([Shri A. C. Guha)

Mr. Deputy-Speaker: The question
is:

“That clause 2, as amended,
stand part of the Bill”.

"The motion was adopted.

Clause 2, as amended, was added to
: the Bill.

Clauses 3 to 5 were added to the
: Bill. N

~ Clause 6— (Compensation to Share-
holders etc.)

Skri A. C. Gubha: Sir, I have an
amendment. There is a slight typo-
graphical error. Instead of ‘the shares
in the capital of the Hyderabad State
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Bank of the Réserve Bank’, it should
be ‘to the Reserve Bank’.

Here, the position is this. Under
regulation 49 of the Hyderabad State
Bank, a shareholder may claim a
minimum dividend of 3 per cent. We
want to overcome that difficulty.
Here we are providing that no such
claim shall be entertained. But any
dividend which has been declared by
the Hyderabad State Bank but not
yet been paid, that liabiftty, of course
the Reserve Bank takes over. But,
for any period for which the Hyder-
abad State Bank has not declared a
dividend, we do not like to enter-
tain this liability of any shareholder
claiming a minimum dividend of 3
per cent dnder
course, if on examination the Re-
serve Bank finds that there is suffi-
cient money for it, sufficient profit,
then, it can declare the dividend. I
hope the amendment will be accepted.

Shri Mohinddin: May I know
whether 3 per cent. was guaranteed
by the Government of Hyderabad or
was it only in the regulation?

Shri A. C. Guha: It was only_in the
regulation. I do not think it was in
the Act.

Mr. Deputy-Speaker: There is an
amendment in the name of the hon.
Member, Shri Mohiuddin; does he
want to move it?

Shri Mohiuddin: No, Sir.

Amendment made:

Page 3—

for lines 11 to 22, substitute:

“(2) Notwithstanding the
transfer of the shares in the
capital of the Hyderabad State
Bank to the Reserve Bank, any
shareholder who, immediately
before the appointed day, was
entitled to payment of dividend
on the shares of the Hyderabad
State Bank held by him shall be
entitled to receive from the
Hyderabad Bank all dividends
declared by the Hyderabad State
Bank in respect of his shares for
any year which ended before the
appointed day and remaining un-
paid.
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(2A) Notwithstanding anything
contained in the Hyderabad State
Bank Act, 1350F, no such, share-
holder shall be entitled as of right
to any dividend on the shares of
the Hyderabad State Bank held
by him in respect of any period
before the appointed day for
which that Bank had not declared
a dividend:

Provided that the Central Gov-
ernment may, in respect of any
such period, authorise the pay-
ment of dividend at such rate as
it may specify if it is satisfied that
there is sufficient balance of
profits available after such provi-
sions and contributions for the
purposes referred to in section
28 as the Reserve Bank considers
necessary have been made.”

—[Shri A. C. Guhal
Mr. Deputy-Speaker: The question
is:
“That clause 6, as amended,
stand part of the BilL”
The motion was adopted.

Clause 6, as amended, was added
to the Bill.

Clause 7— (Certain officers of the
Hyderabad State Bank to vacate
office.)

Shri A. C. Guba: There is a Gov-
ernment amendment, Sir. That is
also consequential on the Ordinance.
The Bank has already been taken over
by the Reserve Bank.

Amendment made:

Page 3, line 41—

after “if his employment had ceas-
ed” insert, “on the appointed day”.

* —[Shri A. C. Guhal

Mr. Deputy-Speaker: The question
is:

“That clause 7, as amended.
stand part of the BillL”

The motion was adopted.
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Clause 7, as amended, was added to
the Bill.

Clause 8 was added to the Bill.

Clause 9.— (Authorised Capital).

Mr. Deputy-Speaker: There is an
amendment to clause 9 by Shri
Mohiuddin.

Shri Mohiuddin: Sir, I move:

Page 5, lines 3 and 4—

for “one crore” substitute “two
crores”.

Shri A. C. Guha: I am not pre-
pared to accept it, Sir. I have statel
that there is already provision in the
BillL

Mr. Deputy-Speaker: The gquestion
is:

Page 5, lines 3 and 4—

for “one crore” substitute ‘“iwo
crores”.

The motion was negativcd

Mr. Deputy-Speaker: The question
is:

“That clause 9 stand part of the
BillL”

The motion was cdopted.
Clause 9 was added to the Bill.
Clause 10.— (Issued Capital).

Shri A. C. Guha: In clause 10, there
is an amendment No. 6. It is only for

clarification. This is also made in the
Ordinance.

Amendment made:

Page 5, line 11—

after “Hyderabad Bank and” insert
“guch capital”.

—[Shri A. C. Guha)

Mr. Deputy-Speaker: The question

is:
“That clause 10, as amended,
stand part of the Bill.”
The motion was adopted.

Clause 10, as ded, was
to the Bill.

Clauses 11 to 17 were added to the
Bill.

Adod
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Clause 18.—(Remuneration of
directors)

Shri A. C. Guha: Sir, in clause 18,
there is a Government amendment,
No. 7. This is also simply for clarifica-

dion. It was introduced in the Ordi-

nance also. The word ‘Government’
will include State Government officers
as well. There is no specific provi-
sion in the Bjll for the nomination of
the State Government Officers on the,
Board and if one of the Directors to
be nominated by the Reserve Bank
bappens to be a State Government
Officer, it will be for the State Gov-
ernment to regulate his travelling and
other expenses. So, we make a dis-
tinction between the State Govern-
ment and Central Government Officers.

Amendment made:
Page 8, line 13—

for “Government” substitute “Cen-
tral Government”.

—[Shri A. C. Guha]

Mr. Deputy-Speaker: The question
is:

“That clause 18, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 18, as amended, was added
to the Bill.

Clause 19 to 23 were added to the
Bill.

Clause 24— (Hyderabad Bank to act
as agent of the Reserve Bank)

Shrl A. C. Guha: Sir, there is a
Government amendment to clause 24.
No. 8.

It has been provided that the terms
shall be settled by the Reserve Bank.
We cannot leave a vacuum till the
terms and conditions are finally
settled. So, it has been provided in
this clause for the interim period. It
provides for the continuance of ﬁ')e
present arrangement; this will be till
the new arrangement is made.
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Amendment made:
Page 10, after line 14, add:

“(4) Until a new arrangement
is made under this section, the
Hyderabad Bank shall continue to
act as agent of the Reserve Bank
at the same places where and for
the same purposes for which, and
on the same terms and conditions
on which, the Hyderabad State
Bank was acting as the agent of
the Reserve Bank immediately
before the appointed day.”.

—[Shri A. C. Guha]
The motion was adopted.
Mr. Deputy-Speaker: The question

“That clause 24, as amended,
stand part of the Bill”.

The motion was adopted.

Clause 24, as amended, was added to
the Bill.

Clauses 25 and 26 were added to
the Bill.

Clause 27— (Reserve Fund)
Shri Mohiuddin: I beg to move:
Page 11, after line 28, insert:

“(aa) rupees fifty lakhs which
will be transferred by the Reserve
Bank of India to Hyderabad Bank
on the day this Act comes into
force; and”.

I have suggested that the paid-up
capital should be raised to Rs. 1 crore
but the hon. Minister has not accepted
it. I suggest that the base of the
Bank—Rs. 50 lakhs is the paid-up
capital now—may be strengthened by
the transfer of Rs. 50 lakhs from the
Reserve Bank to the reserve fund of
the State Bank so that there is more
confidence in the public and others
concerned. I hope the Minister will
accept my amendment. There is no
departure from our policy. The Gov-

" ernment of India made available a
sum of Rs. 5 crores straightaway when
the Reserve Bank was formed.
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Shri A. C. Guba: It will be rather
easier for me to swallow his previous
amendment than this one. I am not
able to accept the amendment.

Mr. Deputy-Speaker: The guestion
is:

Page 11, after line 28, insert:

“(aa) rupees fifty lakhs which
will be transferred by the Reserve
Bank of India to Hyderabad Bank
on the day this Act comes into
force; and”.

The motion was negatived.
Amendment made:
Page 11, line 27—

for “sub-section (2)” substitute
“sub-section (1)”.

—[Shri A. C. Guha]
Mr. Deputy-Speaker: The question

is

“That clause 27, as amended,
stand part of the BilL".

The motion was adopted.

Clause 27 as amended, was added to
the Bill.

Clause 28 was added to the Bill.

Clause 29— (Closing of annual
accounts)

Shri Mohiuddin: I beg to move:
Page 12—
Omit lines 11 and 12.

I propose by my amendment to
delete sub-clause (a).

Mr. Deputy-Speaker: That is not
necessary; that will be a negative
vote.

Shri Mohinddin: (a) is only part of
the clause. I shall explau: the reasons
for it. The reasons are these. The
Hyderabad State Bank accounts are
now closeq on the 30th September.
According to the Banking Act, the
accounts of banks should close at the
end of December every year. It is
for this purpose that it is provided
that the accounts of the State Bank
should also close on the 31st Decem-~
ber. But if in any year it may not be
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possible to close the accounts on the
31st December, the enabling clause is
introduced here—‘close and balance
its books on any other day of the year
or for any period other than a
caiendar year.” That is sufficient. The
sub-clause “not close or balance its
accounts on the thirty-first day of
December in any year, or” is unneces-
sary. I hope the hon. Finance Minis-
ter has thought over this. Sub-clause
(b) is quite sufficient according to the
Act, and two negative clauses are not
necessary. Sub-clause (b) is suffi-

cient.

Shri A. C. Guha: No, I think it is

“ necessary, because the previous provi-

sion is an obligatory provision for the

bank to close its accounts on the 31st

December. I think the first part also is
necessary.

Mr. Deputy-Speaker: The question
is:
Page 12,—
omit lines 11 and 12.
The motion was negatived.

Mr. Deputy-Speaker: The question

“That clause 29 stand part of
the BilL"”.

The motion was adopted.
Clause 29 was added to the Bill.

Clause 30— (Audit)

Shri A. C. Guha: My two amend-
ments to this clause are only seeking
to make verbal changes, and they are
Nos. 9 and 10.

Amendments made:

(1) Page 13, line 11—

for “An” substitute ‘The”.

(2) Page 13, line 20—

for “profit and loss”
“profit or loss”.

—([Shri A. C. Guha]

substitute
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Shri Mohiuddin: My amendment is
No. 24. I beg to move:
Page 12, lines 24 and 25—

Omit “with the approval of the
Central Government”.
I have suggested that the words

“with the approved of the Central
Government” may be omitted because
the Reserve Bank is respunsible for
it, and the Government of India has,
under a subsequent clause the
authority to appoint 1its own auditor.
There is no meaning in the Govern-
ment of India approving one auditor
who normally audits and then
appointing another  Auditor for
special audit. There is no meaning
in the Government of India coming
in in both these clauses.

Shri A. C. Guha: I cannot accept
the amendment suggested by the hon.
Member.

Mr. Deputy-Speaker: The question
is:
Page 12, lines 24 and 25—

omit “with the approval
Central Government”.

The motion was negatived.
Mr. Deputy-Speaker: The question

of the

1s

“That clause 30, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 30, as amended, was added
to the Bill.

Clause 31 was added to the Bill.

Olause 82— (Right of Reserve Bank
to seek relief in respect of certain
transactions)

Shri Mohiuddin: Instead of the
words “within two years before the
appointed day” I have suggested that
the appointed day should be brought
in, that is, before 22nd October, 1956.
If this Act comes into force from the
end of December or even it may take
some longer time and the period will
still be reduced. I thought that a
minimum of one year should be prq-
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vided and I wanted to calculate it
from the 22nd October 1956, on which
the Ordinance came into force.

Shri A. C. Guha: The Reserve Bank
is already looking into this matter
and whatever action ' is necessary,
they might have started to take it.

Mr. Deputy-Speaker: The Minister
is not prepared to accept it. Does the
hon. Member wish to move his
amendment in the circumstances?

Shri Mohinddin: I do not move it,
Sir.
Mr. Deputy-Speaker: The question

“That clause 32 stand part of
the Bill.”

The motion was adopted.
Clause 32 was added to the Bill.

Clauses 33 to 38 were added to the
Bill.

Clause 39—(Exercise of powers and
functions on behalf of the Reserve
Bank)

Shri A. C. Guha: Sir, I have an
amendment to clause No. 39. It just
follows the line taken in the Ordi-
nance. Under the Reserve Bank of
India Act, the Deputy Governor may
perform certain functions of the Gov-
ernor during the latter’s absence. So,
he may perform those functions under
the present Bill also. It also clarifies
that other officers may exercise only
certain well-defined and restricted
pawers and functions as are given to
them.

Amendment made:
Page 16, lines 33 and 34—

for “or such other person or persons
as may be prescribed” substitute:

“or, in his absence, a Deputy
Governor nominated under sub-
section (3) of section 7 of the
Reserve Bank of India Act, 1934,
or, subject to such conditions and
limitations and in respect of such
matters as the Governor of the
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Reserve Bank may specify, such
officer or officers of the Reserve
Bank as may be prescribed”.

—[Shri A. C. Guha]

) Mr. Deputy-Speaker: The question
is:
“That clause 39, as amended,
stand part of the Bill.
The motion was adopted.

Clause 39, as ded, was dded
to the Bill.

Clause 40 was added to the Bill.

Clause 41— (Power of Central Gov-
ernment to make rules)

Shri A. C. Guha: I have two
amendments Nos. 12 and 13 to clause
41. The first is just a sort of a clari-
fication to make the meaning quite
clear and define the rule-making
power more precisely. The other
amendment seeks to delete the sub-
clause which has been considered
unnecessary, the other sub-clause
being considered sufficient to cover
the case of the Hyderabad Bank.
These changes are in line with the
Ordinance.

Amendment made: -
(1) Page 17; line 6—
for “the procedure for” substitute

‘the manner of, and the procedure
for”.
(2) Page 17—

(i) line 28, omit “and”; and
(ii) omit lines 24 and 25.
—[Shri A. C. Guha)
Mr. Deputy-Speaker: The question

1s

“That glause 41, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 41, as amended, was added
to the Bill.

Clause 42 was added to the Bill.
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Clause 43—(Amendment of certain
enactments)

Shri A. C. Guba: For clause 43, I
have an amendment No. 14. This is
also a sort of a clarification which
makes clear the meaning. The amend-
ments suggested shall take effect not
on the day on which the Ordinance
was promulgated but on 22-10-1956.
These provisions will take effect on
that day.

Amendment made:

Page 19—

for clause 43, substitute:

“43. Amendment of certain
enactments. — The enactments
specified in the Second Schedule
shall be amended in the manner
directed therein and such amend-
ments shall be deemed to have
taken effect on the appointed day
notwithstanding anything to the
contrary contained in section 43
of the State Bank of Hyderabad
Ordinance, 1956.”

—I[Shri A. C. Guha]

Mr. Deputy-Speaker: The question
is:

‘“That clause 43, as amended,
stand part of the BilL”

The motion was adopted.

Clause- 43, as ded, was
to the Bill.
Clauses 44 and 45 were added to the
Bill.

Shri A. C. Guha: There is an
amendment for the insertion of a new
clause—clause 46. It is only to repeal
certain Acts and there are some sav-
ing clauses in respect of certain
actions that might have been taken
in connection with that bank.

Aded

New Clause 46

Amendment made:
Page 20—
after line 12, add:

“48. Repeal and saving.—(1)
The State Bank of Hyderabad
Ordinance, 1958, is hereby
repealed.

is:

) Notwithstanding  such
repeal, anything done or any
action taken (including any
appointment, order, rule or regu-
lation made or direction or
instruction given) in the exercise
of any powers conferred by or
under the said Ordinance shall be
deemed to have been doné or
taken in the exercise of the
powers conferred by or under this
Act, as if this Act were in force
on the date on which such thing
was done or action was taken.”

—[Shri A. C. Guha]
Mr. Deputy-Speaker: The question

“That Clause 46 be added to the
Bill.”

The motion was adopted.
Clause 46 was added to the Bill.
Schedule I was added to the Bill.

Second Schedule
Shri A. C. Guba: I have an amend-

ment to the Second Schedule No. 16.

It

is simple and clarifies the position

with regard to the Hyderabad State

Bank vis-a-vis the Reserve Bank. In

these amendments, wherever simply
the word ‘Bank’ has been mentioned,

it

will refer to the Reserve Bank.
Amendment made:

Pages 22 and 23—

for lines 23 to 34 and lines 1 to 6

respectively, substitute:

‘3. Section 45 shall be renumbered

as sub-section (1) thereof, and—

(i) in sub-section (1) as so renum-

bered, for the proviso, substitute the
following, namely:

“Provided that nothing herein
contained shall affect the provi-

-gions of any agreement subsist-

ing on the Ist day of July, 1955,
between the Bank and any other
banking institution for the con-
duct of Government  business or
other matters.”; and
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(ii) after sub-section (1) as so
renumbered insert the following sub-
sections, namely:

“(2) Notwithstanding anything
contained in sub-section (1), the
Bank may employ or continue to
employ as its agent—

(i) the Hyderabad Bank as defined
in the State Bank of Hyderabad Aect,
1956, at such places where and for
such purposes for which, the said
bank was the agent of the Reserve
Bank immediately before the Ist day
of November, 1956; and

(ii) any other banking institution
notified by the Central Government
in this behalf for the conduct of Gov-
ernment business or other matters at
such places in India as may be
approved by the Central Government.

(3) Notwithstanding anything to
the contrary contained in any agree-
ment between the Bank and the State
Bank, it shall be lawful for the Bank
to exclude from the operation of such
agreement any place where any of the
banking institutions referred to in
sub-section (2) may have an office or
bran ”o

—[Shri A. C. Guha]
Mr. Deputy-Speaker: The question
is:

“That the Second Schedule, as
amended, stand part of the Bill”
The tion was adopted
The Second Schedule, as amended,
was added to the Bill.

Shii A. C. Guba: There is an
amendment to clause 1 and also in
the Preamble we want to omit the
word ‘impending’ as it is not now very
appropriate as the States’ Reorganisa-
tion has taken place.

Amendment made:

Page 1—
for lines 20 and 21, substitute:

“(2) It shall be deemed to have
come into force on the 22nd day
of October, 1956.”

—[Shri A. C. Guhal
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Mr. Deputy-Speaker: The question
is:

“That clause 1, as amended,
stand part of-the Bill.”
The motion was adopted.

Clause 1, as amended, was added to

the Bill.

Mr. Deputy-Speaker: Now there is
the Preamble. The hon. Minister has
already explained the amendment
that he wants to make.

Amendment made:
Page 1, line 1—
omit “impending”
—[Shri A. C. Guhal
Mr. Deputy-Speaker: The question
is:
“That the Preamble, as amend-
ed, stand part of the BillL”

The motion was adopted.

The Preamble, as amended, was
added to the Bill.

The Enacting Formula and the Title
were added to the Bill.

Shri A. C. Guha: Sir, I beg to move:

“That the Bill, as amended, be
passed.”

I think the Members coming from
Andhra State will now be reassured
that under the control and supervi-
sion of the Reserve Bank of India this
Bank will function properly and will
attend to the needs of the new State
which has got immense possibilities
for economic and industrial develop-
ment. I hope the House will be
pleased to pass the Bill as amended.

Mr. Deputy-Speaker: Motion moved:

“That the Bill, as amended, be
passed.”

Shri U. M. Trivedi (Chittor): Sir, it
is an irony of fate that the Govern-
ment, having promised in the begin-
ning, when the State Bank of India
Act was passed by this House, that so
many other Banks which were func-
tioning and were carrying on the
duties of Government in the various
States, which then went to form the
whole of the Indian Union may be
taken over by the State Bank of India
should have come forward with this
Bill *

-
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Mr. Deputy-Speaker: The hon. Mem-
ber'was not here when the hon.
Minister explained all those things.

Shri U. M. Trivedi: I do not know.
What I know is this. This is known
as the State Bank of Hyderabad.

This is not known as the State Bank
of India.

Shri Heda: Now its name will be
the State Bank of Hyderabad.

Shri U. M. Trivedi: That is what I
say. I want that it should be com-
pletely merged with the State Bank
of India.

Mr. Deputy-Speaker: I only refer-
red to his previous point as to why
other associated banks had not been
nationalised or brought into this.

Shri U. M. Trivedi: My objection at
present is only to this State Bank of
Hyderabad. There was a desire that
all these banks should be amalgamat-
ed with the State Bank of India. On
one excuse or the other the wvarious
banks are still allowed to function.
The Rajasthan Bank is working in
certain parts of Rajasthan, the Jaipur
Bank in certain parts of Rajasthan
and the Indore Bank in the old
Madhya Bharat, now Madhya Pra-
desh. We have now this State Bank
of Hyderabad which was working as
the State Bank for the whole of
Hyderabad. Now it is not being
taken over as part and parcel of the
State Bank of India but as a separate
entity in itself entitled the State Bank
of Hyderabad.

My objection is only this. If the
Government of India so desires, it
the Government is very anxious that
the whole control of Government
business in the country should only
be handled by one bank, then there
was no necessity whatsoever to have
this new Act to control the State
Bank of Hyderabad. It ought to have
gone the whole hog, to the same
length to which it went in respect of
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the State Bank of India. In other
words, the State Bank of Hyderabad
ought to have been amalgamated
with the State Bank of India so that
there would be uniform working all
over India in regard to Government
business. *

That is all what - I want to say.
Although it is at a very late stage, 1
do not know whether the measure
that is now contemplated will serve
the purpose for which it has been
made.

Dr. Rama Rao: Sir, I want to take
only one minute. I shall be the
happiest person if my estimate of
Rs. 2 crores in respect of bad debts
will be proved wrong. I hope it will
be wrong. Anyway there are many
skeletons in the cupboard of the
Hyderabad State Bank and it requires
very thorough examination, and very
quick and prompt examination. Sub-
clause (4) especially, of clause 32,
puts a handicap on the Reserve Bank
of India. I am referring again to the
same point. Now that the Minister
has not been pleased to extend the
time of one year the Reserve Bank
may immediately go into this matter.
Therefore, the Government of India
must go into this matter very quickly
so that all these matters can be
cleared and whatever applications
have to be brought before the High
Court may be brought within one
year.

Sir, I join the hon. Minister in the
hope that this State Bank of Hyder-
abad will be a great asset to Andhra
Pradesh in its industrial development.

Mr. Deputy-Speaker: I do not think
the hon. Minister wants to say any-
thing.

Shri A, C. Guha: No, Sir, except
that I thank the hon. Members for
welcoming this Bill.

Shri U. M. Trivedi: Sir, I want to
point out that there is no guorum in
the House. .
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16-46 hrs.

Mr. Deputy-Speaker: The bell is
being rung.

There is quorum now. I shall now
put the motion to the vote of the
House.

The question is:

“That the Bill, as amended, be

passecl" v

The motion was adopted.

ABDUCTED PERSONS (RECOVERY
AND RESTORATION) CONTINU-
ANCE BILL

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): Sir,
1 beg to move:

«“That the Bill to continue the
Abducted Persons (Recovery and
Restoration) Act, 1949, for a fur-
ther period be taken into consi-
deration.” )

Shri U. M. Trivedi (Chittor): Sir, I
rise on a point of order. This Bill is
known as the Abducted Persons (Re-
covery and Restoration) Continuance
Bill, 1856. It is a new Bill in itself
and this provides for the continuance
of a certain Bill of which’a copy has
not been supplied to us. That point
I will raise later on. But the first
question that arises is this. Any con-
tinuation of the work of recovery and
restoration of abducted persons will
require expenditure to be incurred
from the Consolidated Fund of India.
As such a recommendation for the
consideration of this Bill—I do not
know whether there was any recom-
mendation at the introduction stage—
from the President is required under
article 117, clause (8). This is a very
important provision of law which is
wanting in this case. Therefore, I
should say that this Bill cannot be
considered at this stage.

Mr. Deputy-Speaker: It would not
be beyond anything that we are in-
curring already. Does the hon. Mem-
ber mean to say that because the pre-
vious Bill would expire and this one
seeks to continue the work, therefore
a certain expenditure shall have to be
incurred? -
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Shri U. M. Trivedi: Certain expen-
diture will have to be met over and
above that for which the Bill provid-
ed and for which consideration was
made, when the original Bill was in-
troduced. This is a new Bill. I
would have accepted the proposition
if the Bill's heading was “Abducted
Persons (Recovery and Restoration)
Amendment Bill”, and I would not
have raised this point at all. But now,
this Bill has got a new name entirely.
This is a new Bill—“The Abducted
Persons (Recovery and Restoration)
Continuance Bill, 1956”. It is an
entirely new Bill, and is not an
amending Bill. So, within the spirit
and letter of the law, I say that this
Bill cannot be considered.

Sardar Swaran Singh: So far as the
recommendation by the President is
concerned, it is not a money Bill of
the type which attracts the provisions
of the Constitution. The expenditure
which may be incurred for setting up
the institutions is not of that type or
case which comes within the purview
of the relevant article of the Consti-
tution which has been referred to by
the hon. Member. The Bill will be
enacted and if there is not already a
provision in the budget, a supplement-
ary demand or the like can be
brought forward. It will be stretch-
ing this point too much, if one were
to say that expenditure will be in-
curred. After all, whatever may be
the legislative provision that is under-
taken, some expenditure may be in-
curred. For instance, a larger num-
ber of offences may be created, as
coming under the law, by an Act, but
that does not mean that a larger
number of courts are to be establish-
ed and that therefore that legislation
becomes a money Bill

Shri U. M. Trivedi:
“money Bill”.
Mr. Deputy-Speaker: He will come

to that, when he refers to the amend-
ment.

Sardar Swaran Singh: So, there is
no such contingency as is contem-
plated by the Constitution. As for the

I never said,
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argument that this is a new Bill, I
say that it is certainly not a new Bill,
because the operative part is quite
clear. It only changes the date up to
which the Act will remain in force.
The description of the operative part
is, “Continuance”. This is the
“Abducted Persons (Recovery and
Restomation) Continuance Bill” It is
certainly not a new Bill because the
operative part is very clear.

If the phraseology is something
which shows that this is not an
amending Bill, then that phraseology
can be changed. After all, when the
Bill is being considered, every part of
it is before the House. Therefore, I
submit that to say that this is a new
Bill will not be correct. It is only an
amending Bill. Therefore, I do not
see what objection the hon. Member
has.

Mgz. Deputy-Speaker: So far as the
question of the change in phrasenlogy
is concerned,—as was dealt with by
the hon. Minister,—that is a matter
which might be considered after-
wards. But, for the present, we shall
have to take the Rill as it is before us
and whether it can be proceeded with.
According to article 117(3) of the
Constitution,

“A Bill which, if enacted and
brought into operation, would in-
volve expenditure from the Con-
solidated Fund of India shall not
be passed by either House of
Parliament unless the President
has recommended to that House
the consideration of the Bill”.

So, whether this Bill, if passed,
would involve some expenditure or
not is one thing. Apparently, it would
seem that some expenditure would be
incurred, but I am informed that even
the original Bill did not require sanc-
tion of the President because addi-
tional expenditure was anticipated or
envisaged. This thing has got to be
examined. We can proceed with the
Bill, because it is not going to be
passed today, and so we can proceed
with it without any hindrance. Mean-
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while, it may be examined, and per-
haps the House might also like to
hear the Law Minister on this point,
because it is an important question.
So, we can proceed with the Bill as
it is.

Pandit Thakur Das Bhargava: May
I make a submission? In clause 2,
the words are:

“In sub-section (3) of section
1 of the Abducted Persons (Re-
covery and Restoration) Act,
1949, for the words and figures
“30th day of November, 1956,
the words and figures “30th day
of November, 1957” shall be sub-
stituted.”

So, the Act has not expired yet.
The Act is yet subsisting. When the
existing Act continues, this Bill can
certainly be considered as an amend-
ing Bill. What is the connection of
expenditure, on this question? It is
nothing but an amending Bill. ‘Con-
finuance’ bill can also be an amend-
ing Bill. Therefore, I do not think
that article 117(3) of the Constitu- -
tion is attracted at all

The hon. Member who raised this
point also said that if it was an
amending Bill, he would not have
raised the point. I am submitting
that in effect, this is an amending
Bill. The only operative part of this
Bill is clause 2 which seeks to amend
the Act. The only point is, the word
“Continuance” is there. But-it does
not change the nature of the Bill
The Bill is an amending one. There
is absolutely no doubt about it. There
is only one operative clause which
seeks to amend the present Act.
Therefore, my submission is that this
Bill does not require the sanction of
the President. It can be taken up
and discussed as it is.

Shri U. M. Trivedi: May I make
one submission? The whole position
is this. My learned friend and
lawyer, Pandit Thakur Das Bhargava
has suggested that this is an amend-
ing Bill. With very great respect, I
will draw his attention to the portion
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printed in the Statement of Objects
and Reasons. There have been three
amendments to the Abducted Persons
(Recovery and Restbration) Aet,
1949. The Statement of Objects and
Reasons says:

“The Abducted Persons (Re-
covery and Restoration) Act,
1949 (65 of 1949), as amended by
the Abducted Persons (Recovery
and Restoration) = Amendment
Act, 1952 (7 of 1952),  the
Abducted Persons (Recovery and
Restoration) @ Amendment Act,
1952 (77 of 1952)—

These were known as the Abduct-
ed Persons (Recovery and Restora-
tion) Amendment Bill when they
were presented before this House—
and then we have:

“the Abducted Persons (Re-
covery and Restoration) Amend-
ment Act, 1954, (4 of 1954)”.

Therefore, 1 say with great emphasis
that this is a new BillL. You may try
to get out of it by offering some ex-
planation that the phraseology may

. be changed and all that, but that is
a different thing.

Here, the fact remains that the Bill
has been headed with the title “The
Abducted Persons (Recovery and
Restoration) Continuance Bill, 1956".
So, it is a new Bill, pure and simple.
There is no question as to what its
effect will be. It is not the effect that
will be considered, but it is the letter,
and the provisions of article 117(3)
of the Constitution are effective in
this context and they are attracted.
Therefore, this is not an amending
Bill but a new Bill. So, my conten-
tion would be that this Bill hits com-
pletely the provisions of article 117(3)
of the Constitution.

Mr. Deputy-Speaker: As 1 have
remarked earlier, in my opinion it
might be considered as a new Bill.
The veal object might be to amend
a particular part, but -unless the
phraseology is changed, as it appears
on the face of it, we will have to
judge it as a new Bill. In these cir-
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cumstances, certainly there is a diffi-
culty, and # might be examined.
As I have said, the hon. Minister may
proceed, and meanwhile, it might be
examined. We need not wait for it

Sardar Swaran Singh: Mr. Deputy-
Speaker, I do not propose to make
any long speech with regard to the
substance of the provisions of the
Bill. This matter has been before
the House from time to time, and the
life of the Act had been extended on
three or four earlier occasions. The
life of the present Act expires by the
30th November, and by this amending
Bill, the intention is to give it a
turther lease of life for one more
year.

The subject-matter is quite familiar
to the hon. Members of this House. 1
have circularised for their informa-
tion a brochure which contains the
relevant information and the various
figures relating to the recovery and
restoration both in India and Pakis-
tan. Allﬁhatlwanttosayisthat
the work has not yet been concluded,
although the volume of work has
considerably decreased. The time has
not yet come when we can say that
no further recoveries of abducted
persons be made either in India or
in Pakistan. It is, therefore, intended
that the life of the Act may be ex-
tended for one year more.

I may add for the information of
the hon. Members that so far as
Pakistan is concerned, the relevant
provision there is on a permanent
basis, whereas here, the existing Act
expires on the 30th November, 1956.
A fact-finding commission has been
constituted to examine two matters—
firstly to assess the work that remains
outstanding and secondly to suggest
suitable means for expediting the
work. Certain investigations had
been made by officers who had been
appointed to assist the members of
this fact-finding commission, but the
commission as such has not been able
to present a report. A conference at
which the Governments of India and
Pakistan were represented was held
at Karachi in July last and certain
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agreements were arrived at under
which it was agreed that the work
may be continued and assistance may
be obtained from the village lambar-
dars and from other limbs of district
administration. That work is con-
tinuing.

17 hrs.

One other point I want to men-
tion particularly with regard to the
working of this organisation and the
implementation of the provisions of
this Act is this.

(Recovery and 726
Restoration)
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Mr. Depnty-Speaker: Is the hon.
Minister likely to take some more
time?

Sardar Swaran Singh: Yes, Sir; I
may require five minutes more.

Mr. Depnty-Speaker: He may con-
tinue tomorrow. The House stands
adjourned till 11 A.mM. tomorrow.

17.01 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Thursday, the
22nd November, 1956.
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. . The following Bills were intro-
The following Papers were laid duoced :
onthe Table :
®A of the noti- ¢ (1) Central Sales Tax Biil.
fication proposed to be _issued (2) Representation of the
u“'nde; z'oub;;mth? (xg of sec- cople  (Fourth Amend-
A?:n 20 ment) Bill.
(2) Statements explaining the %ﬁ‘.‘f,{.’;‘ﬁ’ Reh:(bilim-
circumstances which necessi- . tion Amendment Bill.)
tated immediate legislation
by the following Ordinances : (4) Administration of Evacuee
(i) The  Representation of Property (Amendment) Bill.
the People (Amendment)
?;g;)n_ance. 1956 (No. 9 of BILLS PASSED 611—70
(ii) The Displaced Persons The fallowing Bills were con-
Compensation and Rehabi- sidergd and passed : )

litation) Amendment Ordi-
nance, 1956 (No. 7 of 1956).

(iii) The Administration of

(1) Terminal Tax on Railway
Passengers’® Bill.

Evacuee Property ( Amend- (2) States Reorganisation
?e?:)gosr)dinlm:eg 1956 (No. (. ent) Bill.lg
of 1956).

(_g. State Bank of Hyderabad
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BILLS
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Sixty-third Report was pre- The Minister of Works, Housing
and Supply (Sardar Swaran
Singh) moved that the Ab-

REPORT OF SELECT COM- ducted

Bersons (Recovery
Conti-

MITTEE PRESENTED 607-08 and Restoration)
nuance Bill be taken into
Pandit Thakur Das Bhargava consideretion. The discussion
presented the Report of the was not concluded. . .
gelect > fttee 0% Ttht
uppression of Immoral Tra- ENDA FOR THURSDAY,
iglcu in Women and Girls A?,ND II}IOV%MBER 198516)
Consideration and passing of
PETITION PRESENTED 608 the Abducted Persons (Re-

covery and Restoration ) Con-

Shri B.S. Murthy presented a
Petition signed by a petitioner

sugge lmprovements in
the publication of Railway
Time-tables and Guides.

tinuance Bill and the Young
Persons (Harmful Publica-
tions) Bill and the considera-
tion of the Territorial Army
Amendment) Bill,
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